Friday, March 24, 1972
Chaitra 4, 1894(Saka)

Fifth Series, Vol. X1, No. 10

LOK SABHA DEBATES

Fourth Session

(Vol. XI Contains No. 1 to 10)

LOK SABHA SECRETARIAT
NEW DELHI

Price Rs. : 2.00



CONTENTS

No. 10—Friday, March 24, 1972[Chastra 4. 1894 (Saka)

Oral Answers to Questions *

*Starred Questions Nos 141, 145, 146, 149, 151, 152, 154,

155 and 157.
Written Answers to Questions *

Starred Questions Nos. 142 to 144, 147, 148, 150, 153, 156
and 158 to 160,
Unstarred Questions Nos 1097 to 1127, 1129 to 1208, 1210
to 1238 and 1240 to 1245

Re. Calling Attention Notices

(Query)

Papers Laid on the Table

Message from Rajya Sabha

General Budget, 1972-73—General Discussion
Shri Vasantrao Purushottam Sathe
Shri1 Atal Bihari Vajpayee
Shri Nawal Kishore Sinha
Shr H. M. Patel
Shn S, R Damam
Shri Jyotirmoy Bosu
Shr K. R. Ganesh

Committee on Private Members’ Bills and Resolutions—
Tenth Report

Resolution Re. Unemployment problem — IW:thds awn
Shri M, C. Daga
Shri §. M. Banerjee
Shri Yamuna Prasad Mandal
Shri Narsingh Narain Pandey
Dr. Laxminarain Pandey
Shri Nawal Kishore Sharma
Shri M. Ram Gopal Reddy
Shri Balgovind Verma
Shri Bibhuti Mishra

Resolution Re. Industrial Relations and Labour Policy
Shri Indrajit Gupta
Shri C. M. Stephen
Shri Chintamani Panigrah:
Shri M. C. Dayl

R TR - [

CorLTMNe

1-28

28—36
36-141

141—52
15257

157
. 157203
157—61

161 =73
173—81
181—88
188—93
19396
196—203

204

204—243
204—08
209—13
213—16

s 216—19
219 22
22224
22425
226—36
237—42

. 243—170
e 243—53
254—60
260—65
265~70

*The sign- marked nbow the name of a Member indicates that the qnﬁtmn was actually

asked on the floor of the House by that Member



LOK SABHA DEBATES

LOK SABHA

Friday, March 24, 1972/Chaitra ¢, 1894 (Saka)

The Lok Sabha met at Eleven of the Clock
[ M=, SPRARER in the Chair )
ORAL ANSWERS TO QUESTIONS

Steps To minimise Dependence
on Foreign Aild.

+
*141. SHRI CHINTAMANI PANI-
GRAHI :

SHRI C. K. CHANDRAPPAN :

Will the Minister of FINANCE be plea-
sed to state the steps taken or proposed to
be taken by Government to minimise depe-
ndence on foreign aid in view of its stoppage
by some countries recently ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): 1 would
draw the attention of the Hon'ble Members
to para 27 of my Budget speech of 16th
March, 1972 wherein I have indicated the
steps being taken by Government to minimise
dependence on foreign aid, Government are
making all possible efforts to be progressively
independent of externel assistance through
increased indigenous production, import
substitution and export promotion. The
recent suspension of a part of the economic
aid by the United States only underlines the
need to vigorously pursue our objective of
achicving self-reliance as early as possible.

SHRI CHINTAMANI PANIGRAHI :
May I know from the hon. Finance Minister
as to what was our original estimate of gett-
ing foreign aid in 1970-71 and 1971-72 and
after pursuing our efforts for achieving self-
reliance, how much less we have reduced

foreign aid in these two years respectively so
that we will be a little more sell-reliant ?

SHRI YESHWANTRAO CHAVAN : As
far as the suspension of aid is concerned, 1
should say it is confined to USA-not with
regard to most of the other bilateral aid,
whatever agreements were thought of and
entered into and as far as the other agree-
ments are concerned which arc multilateral
because the World Bank has to do it. But,
as far as American aid is concerned, to the
extent of 87 million dollars worth of aid is
affected,

SHRI CHINTAMANI PANIGRAHI :
My question was a little more specific.

SHRI YESHWANTRAO CHAVAN: 1
know.

SHRI CHINTAMANI PANIGRAHI :
Yesterday [ was going through the various
documents like Economic Survey supplied
with the Budget papers — yesterday was Ram
Navami and we had a holiday, So I could
find some time to resd the Budget papers—
and to my mind, all our efforts for achieving
self-reliance can be compared to the wan-
derings of Sri Rama in the wilderness. What
I find is that as indicated in the Budget
papers, external assistance required during
the Fourth Plan period has gone upto Rs.
4595 crores or Rs, 464 crores more than
originally envisaged in the draft Fourth Five
Year Plan. Now, our exports also are not as
per targets and they have gone down, and so
far as import substitution is concerned, it
has also not come upto expectations, while
we need Rs, 464 crores more of external
assistance. In the light of these things, 1
would like to have a specific answer from the
hon. Finance Minister. In 1972-73 and
1973-74 and at the end of the Fourth
Plan period, to what extent we are going to
reduce our Foreign aid ?

SHRI YESHWANTRAO CHAVAN :
In these matters it is difficult to quantify the
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amounts, but certainly our direction of
efforts is very clear because we have said
that we will have to certainly increase our
exports. Secondly, import substitution is be-
ing pursued very vigorously. I should say that
it cannot be guantified because it depends
upon each and every item. Certainly, when
I say that we will not depend on aid and
when we say that we have to depend upon
ourselves and increase our exports, it means
that we have to earn the foreign exchange
necessary for us. Owur idea is not that you
can completely isolate yourself from the
international commerce. But it is very diffi-
cult for me to quantify the amount.

SHRI C. K. CHANDRAPPAN : In veiw
of the stupendous nature of the problem may
I know whether Government would consider
certain other proposals which were not men-
tioned in the speech which the Finance Mini-
ster was meantioning ? Our country has been
increasingly entering into foreign collabora-
tion; also foreign investment in this country
during this period has been increasing, and
we are paying almost Rs. 100 crores worth
of money to other countries by way of profit,
dividends, commission, royalty fees, etc, If the
Government takes a decision — I do not
know whether you can stop it forthwith — to
have a policy to do away with this sort of aid
gradually, this sort of arrangement gradually,
That propasl has not been mentioned in this.
Repayment of foreign debts is a drain on
our economy; we have a big amount of fore-
ign debts__,

MR. SPEAKER : What is the question ?

SHRI C. K. CHANDRAPPAN : The
question is very clear. What I want to know
is whether we have a policy to do away with
those foreign collaborations gradually and also
to know whether we have a policy to declare
a moratorium on payment of foreign debts.
Also we had an unfavourable trade blance of
Rs. 400 crores,

MR. SPEAKER : Please come to the
question; do not side-track.

SHRI C. K. CHANDRAPPAN : In order
to increase our exports, what are the positive
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steps which Government would take ? This is
what I would like to know.

SHRI YESHWANTRAO CHAVAN
Well, I was trying to explain the Govern-
ment’s policy. Actually that is explained in
paragraph 2 to which I had made a reference,
As the hon. Member very rightly said, cer-
tainly there is a large amount that is going
out of the country by way of repatriation of
investments in this country. That is true. That
is, exactly, why we are thinking in terms of
self-reliance. I would explain the trend. For
example, in the last three or four years we
find that, ultimately, the net aid that we are
absorbing is getting less and less. Really
speaking, that shows, to that exent, the inter-
nal strength of our economy is growing, is
building up. We will pursue this process
further. As far as the question of foreign
collaboration is concerned, certainly we are
not running after collaboration, but in some
critical areas of our economic development,
if we have to have some cooperation from
the other countries, certainly we should not
completely deny to ourselves that position.
But we should not depend on them. This is
the main point. We should not give them
the feeling that we cannot do without them,
particularly those countries which are rather
trying to show it off.

ot sew fagrdt amwaa : fag &d@t
qEIRT Fad & fF atwe &1 Aifa fazan
FIATT IT HITT &7 (9931 1 9 F@
F1 ¢ | AfFa qAZ & AT F AT Alde
gza & araa wegq fqa ax g, 3 g@d &
FEAT FgA § | UFAOHSIT  HAILSH &
&% 63 9 fa@r g @ “uagedw UE (aE
g7 dfo U0 480) 1971-72 awz: 540
FAT; 1972-73 a9 : 61473 FUg |’
foodr ag %1 gaar # g9 9 99 75FUS
F1 afas fa=l agwar ¥ wWE 1 adr
feafa sadFr & avgeg ¥ ) fag A=7
7 Fgr ¢ fF gn 9T Tamg s F Fifaw
FI AT @R oMz Uy WM F, W faIsEnr
AZTETT FT ITUNT FATL Arfaai 1 THT-
fag @ & fAu 39 21 za¥ fa@r g -
“gFHEAd T Tro TAo 480 I ;



5  Oral Answers
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HEEAT FT A7 FA KT qHeq G FI
vy A F4 FL4 ! qE! AGIET ¥ w,
fir wew & afawta 59T [ ¥ ed QY @y
¢ @ %ar gW qg wEer A A awa
g o WY frdelt gar #7 ArawEar § 1%
TRIAN ATHe ¥ gH AN, gW AT AT
gt & ?

SHRI YESHWANTRAO CHAVAN :
Normally it isour intention and it is our effort
also to depend upon the institutional loans
and not depend upon bilateral loans. This
is the approach. Now, he has mentioned
certain figures, Whatever plan was made that
remeins intact. But its implementation
depends upon their political attitude, and
certainly our political attitude. There are
gertainly matters to be considered, but we
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should not read more meaning into the
figures than what is necessary,

SHRI JYOTIRMOY BOSU rose—

MR. SPEAKER : 1 am sorry, 1 will
have to go to the other side. Shri Arjun
Sethi—absent,

SHRI JYOTIRMOY BOSU: 1 am very
sorry to say, you want to save the Govern-
ment form being embarrassed. There are very
specific issues. We don't expect this from
the Chair.

MR. SPFAKER : Don't do it: forget
about it. Shri Arjun Sethi, absent; Shri E. R.
Krishnan, absent. Shri Chittibabu, absent.
Shri Jyotirmoy Bosu,

SHR1 JYOTIRMOY BOSU : If you
want me not to ask the question, I will sit
down.

MR. SPEAKER : Why not ? You are a
good man,

SHRI JYOTIRMOY BOSU : May I
ask what is the annual interest and service
charges that they are paying out of their
export earnings in the foreign trade ? | want
to ask that question .

MR. SPEAKER : Budget debate is
already going on. If there was no opportu-
nity, I could have allowed.

SHRI JYOTIRMOY BOSU : Kindly do
away with the Question Hour.

Allowance to Air Force Officers

*145. SHRI JYOTIRMOY BOSU
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No. 2005 on the 14th June,
1971 regarding allowanceé to Air Force
Officers and state the reasons as to why
qualification allowance, special disturbance
allowance and field service benefits are denied
to the personnel below Officer rank ?
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THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHR1 VIDYA
CHARAN SHUKLA) ; A Statement is laid
on the Table of the House.

Statement

The structure of pay and allowances o
commissioned offiecrs and other ranks is’ not
uniform. Thus, certain allowances and
benefits admissible to Service personnel
bleow officer rank are not available to com-
missioned officers, and vice versa. This is due
broadly to (a) diffcrence in the terms and
conditions of service, (b) different manner in
which the entitlements to monetary allowa-
nces were arrived at, ahd (c) difTerence in
functional roles.

2. “Qualification allowance™ is granted
when commissioned officers acquire certain
special qualifications which are particularly
useful to the Services,

3. Special Disturbance Allowance is
admissible to the commissioned officers be-
cause they are subjected to frequent transfers
and, as such, put to additional expendituie
on account of move of families.

4, Field Service benefits are admissible
to personnel below officer rank also. They do
not get Supartion Allowance, but are given
a special compensatory allowance which is
not admissible to commissioned officers,
Grant of separation allowance is restricted
to officers, since an element on account of
liability for servite anywhere in the world is
already included in the pay of personnel
below officer rank.

5. The Third Pay Commission are fhquir-
ing into the structure of emoluments of
Armed Forces personnel, having regard to
the terms and conditions of thsir service.
The Commission will no doubt consider the
extent to which the existing arrangsment
should be rationalised,

SHRI JYOTIRMQY BOSU : Thers are
glaring instances, although the service and
risk and the endurance are the seme, and
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glaring instances of discrimination are there.
Whereas a Commissioned officer, with a
service period of 6 years or so, gets Rs. 880,
the AC-2, the airman, gets about Rs. 62.
There is no justification for such discrimina-
tion. There is gross discrimination and there-
fore I want to know whether they would
appoint a Committee specifically to see that
this discrimination between the officers and
other ranks is removed as early as possible.

SHRI VIDYA CHARAN SHUKIA :
There are well-reasoned arguments for keep-
ing the difference, and we have tried to state
about the position in the statement. If he
sees para 5 of the statement he would sce
that we have submitted the entire scheme to
the Pay Commission and they are going into
the entire matter; I am sure they will
definitcly consider all matters of rationalisa-
tion and utilisation wherever necessary, and
If there is any discrepancy or difficuity 1 am
sure the Pay Commission will definitely point
out such cases, We know that this is a thing
that has gonc on over some years, These
things have been fixed with certain views
and objects, ,,

SHRI JYOTIRMOY BOSU : British
colonial outlook.

SHRI VIDYA CHARAN SHUKLA :
Therefore we feel that before the Third Pay
Commission gives its view on this matter
we should not take any further action on
this.

SHR! JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us how soon the
Third Pay Commission is expected to submit
its report ?

SHRI VIDYA CHARAN SHUKLA :
The Minister of Finance has told the House
several times that they expect the report
soon. I cannot really say when exactly the
report will be with us.

SHRI D.N.TIWARY : May J know
whether Government have any intention to
pay officers or jawans according to their
needs and not according to the ranks 7
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SHRI VIDYA CHARAN SHUKLA : As
a matter of fact, all these matters are taken
into consideration before the pay scales are
fixed.

Performance by Indian Submarines
during War

+
*146. SHRI P. GANGADEB
SHRI P. M. MEHTA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the performance of the
Indian submarines was found satisfactory
during the war with Pakistan; and

(b) whether the present fleet of submar-
ines is sufficient to guard the wvast Indian
territory ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) The present fleet of submarines is
considered quite effective. Further steps to
strengthen the submarine arm are in hand.

SHRI P. M. MEHTA : May I know the
strength of the fleet, that is, the number of
submarines, and whether all the submarines
are equipped with modern equipment ?

SHRI VIDYA CHARAN SHUKLA ;
The number of submarines is a classified
information, which I am sorry I cannot dis-
close here. The equipment which they have
is also classified information which also I
cannot disclose.

MR. SPEAKER : The hon. Member
wanted to know whether the equipment was
modern.

SHRI VIDYA CHARAN SHUKILA :
These submarinés are modern, and they have
proved thier utility during the recent conflict,
by kecping the enemy ships and hostile ships
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away from our cosst and effectively by
checking the movement of ships in the
Arabian Sea and also in the Bay of Bengal.

SHRIP. V. G. RAJU: May I know
whother we can expect to own nuclear sub-
marines, and whether there is any proposal
to train our officers and sailors 1in collabora-
tion with the USSR because we have a
nuclear adjustment treaty with them ?

SHRI VIDYA CHARAN SHUKLA :
Al present, there is no proposal to acquire
or to own nuclear submarines. As far as the
officers and sailors who man the submarines
are concerned, we have a plan according to
which we keep on training our officers and
men in handling the submarmes that we
acquire.

SHRIR. V, SWAMINATHAN : May 1
know whether the hon. Minister will consider
a proposal to iocrease the number of sub-
marines and locate some of the submarines
in South India at strategic points, beocause
the Arabian Sea, the Bay of Bengal and the
Indian Ocean have to be guarded ?

MR. SPEAKER : [ do not think that
North India needs any submarines.

SHRI VIDYA CHARAN SHUKLA :
In reply to part (b) of the main question, 1
have stated :

“Turther steps to strengthen the sub-
marine arm ar¢ in hand,”

This answers the first part of the hon. Mem-
ber's question. Regarding the second part
of his question, 1 would like to say that we
always locate submarines at convenient
places.

it wew fagrdt oot : T ag 9w
¢ fo gordy aagfeal a1 w7 anr
afewifat @ sHwnfat s xfowor 5o
AT AT & FHANET & &9 § @IE,
ST FT AT SR AT & o W g f§
@ day 7 goqr swaear 7 fwt 1L
el T8 ?
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oft faererew e @ AT WY wET R
& gawr g1 sty w€ay, AfeT wgt o
TR aga & A A A § e et
gaX AW ¥ frafeal £ o ang swafa
frr g1 fec ot & e ow Qe AW
g & Aty aOR W) JIVETEd AT
argar g i o W s gw w@ §, o,
qE q7 WEqW Hofy FT, IGH FAT YT
ATAT GXAT FT T @A E, ATwY A
T A\

SHRI M. S. SANJEEV]I RAO : 1 have
seen the extremely difficult conditions under
which our officers and sailors work in sub-
marines. We all know that men count more
than the machines. So what type of facilities
and amenities are they providing to these
men ? If not, what do Government propose
to do for these brave young men ?

SHRI1 VIDYA CHARAN SHUKLA : At
present, I do not have any information if
any special allowances or particular facilities
are demaned by the officers and sailors
serving in the sumarines. As faras 1 know,
there is know discontent on any particular
matter. Most of them go there as volunteers
from the Navy and there is no difficulty as
as the officers and men are concerned.

woeTt FUl w gy AT
s g

*149. ot qerwsx wwt : ar faw Al
qg 9T ®1 B HT {5 I9 1970-71 F
Ry aoerdr SEnT §  fpaer W gen
s et grfr g€ ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : A statement is laid on the
Table of the House.

Statement

As on 31st March, 1971, there were 97
undertakings directly under the management
of Central Government, including 8 under-
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tekings under construction, which had not
gone into operation and one undertaking
which had just commenced functioning.
Excluding these, and the L. I. C,, the per-
formance of 87 running concerns (including
promotional undertakings) has shown an
improvement as compared to the previous
year; the overall net loss being Rs. 34
crores, as against Rs. 4'9 crores in the pre-
vious year. 50 enterprises had made a net
profit of Rs. 74'91 crores, after depreciation,
interest and taxes, while 37 undertakings
incurred a net loss of Rs. 78:29 crores.

In the case of L. 1. C., the resulits of the
Eighth valuation, as on 31st March, 1971,
covering the period from 1.4.1969 to
31.3.1971, has disclosed a distributable
profit of Rs, 11598 crores. Of this a sum
of Rs. 110-18 crores has been allocated to
the participating policy-holders, and a sum
of Rs. 580 crores to the Central Govern-
ment.

it qoweg awi 7 ot 87 wfASerT
AT F A g, IAIX FA {AT AT AT
wrg’?

SHRI K. R. GANESH: The total
investment in 97 public sector enterprises at
the end of 1970-71 umounted to Rs. 4682
crores.

ot gowey waf : 5@ a9
STYTIE HTHIT 9% ATH FT ATH  FAAT
¥ Ty a7 faw a%, v feafa 2 fafwe
ZriY T wEE fAd e vt g% Sa-wan
W IoT0 § AT wigew ¥ 7w werg ®
AT AT FTIATET FA TR & 7

SHRI K. R. GANESH : Taking into
account the various undertakings which have
made profit and loss, the overall nett loss is
Rs, 3'4 crores against Rs. 49 crores in the
previous year. Out of these, 50 undertakings
have made a profit of Rs, 74°91 crores as
against Rs. 7097 crores last year. It is
necessary to point out that the nett loss of
Rs, 3*38 crores has been armrived at after
allowing Rs. 188 crores for depreciation and
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amortisation, Rs. 126 crores interest pay-
ment and Rs. 23 crores for taxation.
Further, some of these undertakings bave
also given dividends. During 1970-71, 28
undertakings declared a dividend amounting
to Rs. 1508 crores as against Rs. 12'65
crores in the previous year. The rate of
dividend varied between 1 and 20 per cent.

SHRI SUBODH HANSDA : The state-
ment shows that 37 undertakings incurred
a pett loss of Rs, 78'29 crores. I would
like to know from the Minister whether the
Government have studied why these losses
have occurred, and what are the reasons ?

SHRI K. R. GANESH : From time to
time, we have informed thc House about the
various steps that have been taken with
regard to bringing profitability to the various
public sector undertakings. WNow, for the
question that the hon. Member has asked,
cach industry will have to be studied, and it
has been studied by the Bureau of Public
Enterprises and by the various committees set
up, and very recently, the Government have
set up a very high level action committee
which 1s going into the various questions
ubout the losses of public sector under-
takings.

SHRI PRABODH CHANDRA : Wil
the Minister be pleased to state whether in
reckoning the losses, the Minister has taken
into account certain facilities which are
availabic to the public sector undertakings
and enterprises such as no-tax and other
such concessions, and which are not available
to the private sector undertakings, and when
you withdraw all those concessions, how
much would be the loss and how much
would be the interest gained by these under-
takings ?

SHRIK.R. GANESH : It is a very
specific question which the hon. Member has
asked, and that is why I gave the figures
saying that this Joss of Rs. 3'38 crores has
been arrived at after meeting some of the
requirements like depreciation, amortisation
and payment of interest and taxation.

MR. SPEAKER : The hon. Member's
uestion is, have you counted the lack of
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facilities which are denied to the private
sector and which are given (o the public
sector.

SHRI K. R. GANESH : Yes, Sir. For
instance, there is a heavy capital investment
as far as the public sector is concerned; it is
not there in the private sector. Again, for
the township administration, Rs. 34 crores
have been spent, which the private sector
does not spend.

SHRI FATESINGHRAO GAEKWAD :
The Minister has admitted that 37 under-
takings incurred a net loss of Rs. 78:29
crores. For how long have these under-
takings been incurring a loss, and how long
will it take for the entire capital to be wiped
out at this rate.

MR. SPEAKER : The question is in
respect of 1970-71. That is the specific
question and he has answered it.

SHR1 FATESINGHHRAO GAEKWAD :
For how long have these 37 undertakings
been incurring a loss, and at this rate, how
long will it take for the entire capital to be
wiped out ?

SHRI K. R. GANESH : It isa very
pessimistic question which he has put, There
is no denying the fact that we have incurred
a loss of Rs. 3'4 crores as against a loss of
Rs. 49 crores n the previous year. 50
undertakings have made a profit this year
while 48 made a profit last year.

st TAwgIa  qi% : qwfeE qF §
37 & afaesr &, faw® 78 w71g 29 Avaw
T FT ArET gar g1 Ay agar §
f& o o & fadw 7 S F9EEor g,
1 3% fawre #1€ wEad oA
FHdr g A1 3¢ uoRw fear o awar
fe Yar 7 g1 7 AT M HAT AN FAH
fasrw craw faay s, afe qwr g
@t o7¢ wafen fear srqmr-—war O o€
Fraay AT wr g 7
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SHRI K. R. GANESH : In studying the
losses, the Government, the Bureau of Public
Enterprises and the various industrial under-
takings and the administrative ministries have
located the causes of the loss and have given
guidelines for the removal of those lacunae
and various other factors that are there, As
far as the employees are concerned, the
administration is concerned, they have been
given. The only thing I would like to submit
for the hon. Mcmber's consideration is that
in running these huge public sector enter-
prises which have Rs. 4,000 crores of invest-
ment, we cannot just penalise a particular
individual, except that the totality of factors
has got to be taken into consideration.

off T T WY 2 37 S S
w1e 7w 1@ & a1 forry fredr aver wwer g
¢, SA# 2w &Y 3w Arra ot g ?

AEAW WRAW © FEF AR F QA q@w
6§ |
ot e T IS W Ay

fawr 99 93 fiFaeT wreT @, SEET 9T A
SR

SHRI K. R. GANESH : I do not have
just now the figures of the 37 undertakings
which have incurred losses, I have given the
total investment in all the 97 undertakings.

SHRI JAGANNATHRAO JOSHI:
Unless we know the total investment in these
37 undertakings which arc running at a
loss, ,,

MR. SPEAKER : The guestion was too
general. I hope the hon. Mininister will be
able to supply that information later on.

Over-Stocking of Raw Materials in
Public Undertakings

+
*151. SHRI VEKARIA :
SHRI D. P. JADEJA :

Will the Minister of FINANCE be plea-
sed 10 siate ©

(a) whether the inventories of 17 public
undertakings show that they are over-stocking
raw materials; and
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(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) The main factors, which contributed
to such over-stocking, are :

(i) Slippages in the planned production
programme;

(ii) Non-phasing of deliveries to suit the
monthly production programme;

(iii) Maintenance of higher safety stocks
(to ensure uninterrupted production)
for scarce materials like steel, non-
ferrous metals, ete. for which the
deliveries are uncertain; and

(iv) Non-introduction of modern mate-
rials management techniques.

The units have been advised on the lines
on which remedial measures should be taken
to bring down the level of inventorics not
only of raw-materials but also of work-in-
progress, finished goods, etc.

st awrfean : |1 AR AAT AT
Fara 1 f& fam afsas srecefas i siae
eeTiaT Tgar § I A« AT v § ?

SHRI K. R. GANESH : Some of the
public undertakings which carried excess over
one crore were : HEIL |

MR. SPEAKER : He may lay it on the
Table of the House; it takes too much time,
Hon., Members also should not ask guestions
that would requirc a long list. He may lay
it on the Table of the House.

oft derfea : d gEO AW ag @
fF og R W & T FAfaw TR ¥
ST rfaus Yaaaiee O o @ g
v ofery decdfew Fo dAfww
s ¥ wrier e ¢ fewadk wrow
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SHRI K. R. GANESH : The Committee
which went into the question of excess inven-
tories have given some guidelines. Their
recommendations arc. The undertakings
should draw up realistic production schedules
and proper techniques should be developed
to arrive at accurate requirements. They
should take efforts to reduce the cycle of
production of their products. Marketing
organisations have to be streamlined with a
view to reduce finished goods and the disposal
of construction stores that are surplus arc to
be expedited. The undertakings have to deve-
lop proper industrial base with small-scale
and auxilliary sectors in order to reduce
imports and thus become self-sufficient.
(Interruptions.) 1 have to give a specific
answer.

SHRI B. R. KAVDE: It is said that
there is overstocking. It means that there is
to be an average. What is the percentage of
overstocking compared to average stocking ?

SHRI K. R. GANESH : 1 have some
figures. On 31-3-1971 the inventories were
Rs. 1,040 crores, production expenditure for
the manufacturing concerns or others
Rs. 2206 crores. Therefore it is 57 per cent.

SHRI DINESH CHANDRA GO-
SWAMI : I want to know whether any one
of these industries comes with in the 37
undertakings which have incurred a net loss
of Rs. 78.29 crores and since how long the
overstocking has been there 7

SHRI K. R. GANESH : The Rourkela
and Bhilai steel plants, whith are running at
a loss, are included in this. They have been
having extra inventories of Rs, 25.6 and
Rs. 18.3 crores.

PROF. MADHU DANDAVATE : In
view of the malpractices involved in stocking

CHAITRA 4, 1894 (SAKA)

Oral Answers 18

and distribution of raw materials, does the
Government propose to entrust the Corpora-
tion with wide powers of procuring, stocking
and eqitably distributing raw materials so as
to avoid the chronic trouble of underutilisa-
tion of industiial capacity ?

SHRI K. R. GANESH : Certain guide-
lines have been given. He has made a sugges-
tion.

PROF. MADHU DANDAVATE : This
is a specific question. If you have no specific
answer, you may say so and I would be
satisfied.

SHRIL D. N. TIWARY : May 1 know
whether the Government have taken into
account the recommendations of the three
Financial Committees of Parliament — the
Estimates Committee, the Public Accounts
Committee and the Public Undertakings
Committee ? If their recommendations had
been given effect to, this sort of thing would
not have happened.

SHRI K. R. GANESH : After the
recommendations of the Committees and also
the ARC, a special committec was set up
which went into the guestion of over-stock-
ing, and they made a study of the 17 under-
takings to which the question refers.

Financial Assistance for Flood Relief
Works in Kerala

*152. SHRIMATI BHARGAVI THA-
NKAPPAN : Wil the Mimster of FINANCE
be pleased to state *

(a) whether Government have icceived
any representation from the State Government
of Kerala for more financial assistance for
flood relief works; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). within the total ceiling of Rs. 309,78
lakhs adopted for purposes of Central assis-
tance, the Government of Kerala had sugges-
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ted certain Inter-se adjustments to provide
for a larger expenditure on relief works.
This has been considered and the ceiling of
expenditure on relief works has been revised
from Rs. 40 lakhs to Rs. 53 lakhs.

SHRIMATI BHARGAVI THANKAP-
PAN : In view of the fact that the Govern-
ment have revised amount, may I know
what was the amount that the Kerala
Government had demanded, and whether
Kerala has been given its legitimate due in
the matter of flood relief ? Have any pro-
posals been made for flood control by the
Kerala Government, and if so, have they
been accepted by the Centre ?

SHRI YESHWANTRAO CHAVAN :
The Kerala Government had asked for
Rs. 100 lakhs by way of adjustment for
flood relief work. Even the Chief Minister
had written to me about it. We had the
matter discussed. The Planning Commission
team which goes into this matter, discussed
the matter with them, and after the discus-
sion, it was found that this increase of
Rs. 54 lakhs would be enough, because the
money intended for flood relief is distributed
among different types of work. For example,
there were certain programmes for the
panchayat road works. We shought employ-
ment could be given on that basis, but giving
employment is one thing and giving gratuitous
relief is another. We, therefore, thought that
the relief that was asked for, namely Rs. 100
lakhs, was not necessary. About the proposals
for flood control, a separate question may
be tabled.

SHRI VAYALAR RAVI : The Finance
Minister was saying that it was found that
Rs. 100 lakhs was not necessary. [ do not
know whether the Finance Minister and his
colleagues in the Planning Commission are
deciding the question on the pattern of the
floods in North India. In Kerala, the floods
are of a different character. The floods will
not last for more than 24 or 48 hours, but
it will wipe out all the houses. So, he should
consider Kerala as a special case and he
should give, if not the full amount, at least
what is required.

SHRI YESHWANTRAO CHAVAN :
You have not followed the content of my
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answer. The ceiling of Rs. 309 lakhs was
provided, in which there was a large chunk
of money provided for building of houses
also. We have not touched that part of it.
The real plea of the Kerala Government was
1o increase the quantum provided for gratui-
tous relief. I found to my surprise, and
would be surprised also, that the original
ceiling provided for building houses has not
been fully utilised.

Recovery of Arrears of Income Tax
and Other Taxes

*154. SHRI AMAR NATH CHAWLA :
Will the Munister of FINANCE be pleased
to refer to the reply given to Unstarred Ques-
tion No. 3194 on the 25th June, 1971
regarding the recovery of arrcars of taxcs
and state :

(a) whether information referted to there-
in has since been collected and if so, when
it will be laid on the Table of the House;
and

(b) if not, the time likely to be taken
in collecting the required information ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes Sir. It will be placed
on the Table of the House before 7-4-1972.

(b) Does not arise.

SHRI AMAR NATH CHAWLA : May
I know whether any names have been pub-
lished as stated in reply to Unstarred Ques-
tion No. 3194 in June last year of the per-
sons who had not paid taxes over certain
prescribed limits ? May I know what are
those limits and who are those persons and
whether any publication has been made
about their names ?

SHRI K. R. GANESH : In June, the
hon. Member had asked for specific names
of persons whose arrears are more than Rs. §
lakhs. We have aiready finalised the infor-
mation and it will be placed on the Table of
the House.
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HETN WEAW : WAANT W W A
famgdfgn MRAEP R
§?

oft SrwTATT Wy @ A A AW TEY
faet &1

“Publication of names of assessees who
are defaulters in the payment of taxes
over certain prescribed limits.”

SHRI K. R. GANESH : There are 960
names and we are supplying these names.
We are fulfilling our assurance,

SHR1 AMAR NATH CHAWLA :1
want to know whether the names have been
publicised. What does he mean by ‘‘pub-
licised” ? Does it mean publicised in the
daily press or placed on the Table ?

MR. SPEAKER : When itis laid on
the Table, it is publicised. It becomes a pub-
lic document. It will be printed and it will
be in your hands.

ST PR AR WOATA : ASUE WY
¥ oud wreqw ¥ WY WEET § I
argan § e forr St & @ oRTe £ awrar
ATAFT AT A § A T qwTAT qGA
a€T wreT A T & A war g@E AT Y
FoHTC Bt wfgas aga 9@ den & foaw
o woar g g AR AR Aw #Y W
dwr § fomt i awre grar dar foee
fearmar & ?

SHRI K. R. GANESH : 1 require notice
of this question.

SHRI JYOTIRMOY BOSU : Will he
tell us how many of these defaulters are non-
Indians in origin ? It might be ecasier to
tackle those who live in India, butio the
case of those who are foreigners they will
run away from this country and will never
et the money.

SHRI K. R. GANESH : There are 900
people who have defaulted and it is wvery
difficult to give the specific names.
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SHR1 S. M. BANERJEE: Is it nota
fact that it was mentioned in the other House
that the Minister of Industrial Development
was involved in income-tax ecvasion? How
far is it true and what action has been taken
against the Minister.

SHRI K. R. GANESH : Hc has to give
notice of a specific question.

SHRI INDRAJIT GUPTA : When an
allegation has been made on the floor of the
house it has to be looked into. They cannot
ignore them.

SHRI K. R, GANESH : The allcgation
has been made only recently.

MR. SPEAKER : The total number of
persons given there is 900. 1If there is any
allegation against an hon. Minister, as he
knows, there is a separate procedure.

SHRI 5. M. BANERJEE : His name
was not included among those 900. It is in
addition to the 900.

MR. SPEAKER : If his name was not
included in that then I am sorry 1 cannot
allow this guestion.

SHRI INDRAJIT GUPTA : When an
allegation is made on the floor of the House
they cannot remain silent like this.

SHRI S. M. BANERIJEE : The Minister
has given a list of 900 names. My informa-
tion is that a Cabinet Minister is also a
defaulter, I want to know why his name is
not included in this.

MR. SPEAKER : If he knows the name
of the Minister, he can give separate wotice;
not a supplementary on this.

Y wEw fagrd sood ;o awfe
FTHI & U qdl 71 wiossr gfq o7 79y
gtey v 9w fag ofer B fe oex &
F% I ATAIT ®T @49 F1 v 5T Iqay

gfe %3 |
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Nationalisation of Audit

4

*155. DR. RANEN SEN :

SHRI INDRAJT GUPTA :
Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether the question of nationalising
Audit has been considered by Government;
and

(b) if so, what decision has been taken
thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA) : (a) The
question of nationahsing audit is not at
present under consideration of Government,

(b) Does not anse.

DR. RANEN SEN : In view of the fact
that private business houses indulge in
malpractices with the help of private
auditors, may I know whether the Govern-
ment are thinking of controlling these
malpractices by nationalising audit ?

SHRI BEDABRATA BARUA : There
is a system of pre-auditing in private business
houses and sometimes the malpractices are
due to that. Attempts are being made to
cover up those malpractices. We are consi-
dering several suggestions. We are thinking
of having a rotation of auditors so that we
can see that the auditors do not become
attached to a particular house or a particular
company for a long time.
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DR. RANEN SEN : Is the Minister not
aware of the fact that some big firms of
chartered accountants monopolise the entire
fleld with the result that some of the smaller
companies and individual auditors are not
able to get any assignment ? It also gives
rise to a lot of complication in auditing.
May I know what the Government propose
to do to get audit freed from the grip of
big audit houyses and break this monopoly
and thereby help the smaller firms and also
remove the malpractices ?

SHRI BEDABRATA BARUA : We
are having a study in the research section of
our department in regard to this matter.
We are trying to find out how much con-
centration is there is regard to audit work.
It is a fact that there are some large audit
hous2s which are attached to big business
houses and Government is considering this
matter also,

SHRI INDRAJIT GUPTA : 1t is a fact
that what are popularly known as big
business houses in this country, particularly
the houses which figure in the list of 75
monopolies, have themselves started various
auditing concerns which are more or less
their own subsidiaries; if that is so, in view
of the great need for self-reliance now and
conserving our own resources to the utmost,
what is the Government's thinking; are they
satisfied that tax evasion on 2 big scale by
the corporate sector can possibly be avoided
if auditing is left in the hands of such
bodies ?

SHRI BEDABRATA BARUA : Our
information is not that these houses have
themselves started audit firms but that there
are some big audit firms which are attached
particularly to some houses. We are trying
to take all these things into consideration
when proposing certain amendments to the
Act.

SHRI INDRAJIT GUPTA : When do
you propose to bring those amendments ?

SHRI BEDABRATA BARUA : As early
as possible we are going to propose ceriain
amendments to the Companies Act for
deconcentration of audit work. But it does
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not certainly include nationalisation or any-
thing of that type.

SHRI K. D. MALAVIYA : The reply
of the Government is that the question of
nationalisation is not on the agenda. Is the
Government not aware that there is no
alternative which appears feasible today in
order to check this sinister understanding
and conspiracy going on between some audi-
ting firms and big houses, which is now the
main or the biggest cause for the evasion of
income-tax ?

SHRI BEDABRATA BARUA : We are
studying this matter. All the facts that were
placed before us, including the suggestions
made before us, were placed before the
Housc in answer to a previous question.
There was a discussion between the Minister
of Industrial Devclopment of the Government
of India and the Industries Minister of
Maharashtra on this matter. Also, a sugges-
tion was made that the auditor should be
appointed either by the Government or by
the Comptroller and Auditor-General. All
these suggestions have come before us and
we arc studying them. But it is too early to
make a decision on the matter, because all
the facts are not at our disposal yet.

wrew # wren o=

*157. sit pm WX wEAT : w7 furey
HefY gg FaTy ®T H97 Fov 6

(%) *= wvarg & TOHTT O AP
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(@) = g7 wr g frwmy *
T ¥ GTRIT BT T FTdAy &
o frac d ?

THE MINISTER OF STATE IN' THE
MINISTRY OF FINANCE (SHEI'K. R.
GANESH) : (a8) While there can be no
doubt that large amount of black money is
in circulation, It is difficolt to quantify its
exct extent.  Varlous  indivityals and
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Committees have examined this question but
have made varying estimates of the extent
of black money.

(b) The Government has taken a num-
ber of steps in the past. The problem is
constantly engaging the attention of the
Government. It is not possible to state in
advance the steps that arc under considera-
tion of the Government. 1he recommenda-
tions of the Wanchoo Committee are, how=
ever, under examination. Some of the
recommendations have already been incorpo-
rated in the Finance Bill, 1972.

Y gww ww wgET @ JaT AERA A
avfy srarar fear fr foaea-fasr safesal war
afafaat & 77 Araeq ¥ A=A-AT AT
femd Ao g T e w &
TR ¥ fa fomr safeat & o o foem
afafast & fear fradT ST agemd &)
T CART qACA A & Ay WA A¥
A FT AT AT FH AT G G 7

AW WERT  AGH TAAAT T
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¥ & s =g § few fer wfafml
¥ aR =fedl 7 agdt m &g o
I free foraet A aoerd & 1 w4
HCHTC AT qF AT Fak ¥ qar fawr
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SHRI K. R, GANESH : The specific
reply to the hon. Member's question is this.
For instance, Prof. Kalder had estimated the
income-tax loss through tax evasion at
Rs. 200 to Rs. 300 crores. Then this matter
was also gone into by the Tyagi Committee
which also took into account the wvarious
estimates that were given by Prof. Kalder
and they came to the conclusion that the
estimate given by Prof. Kalder was on the
high side. It was also gone into by various
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other tax experts, and the last Committee
the Direct Taxes Enquiry Committes, whose
report has been recently submitted to the
Government and a copy of which has been
placed on the Table of the House, have
estimated the income on which tax was
evaded in the year 1968-69 at Rs. 1,400
crores, i.e., the income on which tax had
been evaded; the tax, of course, will be less
than that.

st R W wgATT ;AR & AR
¥ &Y 3o 7 fagr mar | ag o o=
#Y qET AX T YT GEAT & a%ar § |
¥T 100 T 1000 Fo F A A TR
FIA FT FXF o fawrc § ?

SHRI K.R. GANLSH : There is no
such proposal,

st gWH W EEA . KAT §THIT
N Warm ® awEra g frawad ¥
fraa foew el & aro wrede e g ?
w2 A wrar @ fF wver v ¥ oW
AT § oI ITH g A S afx
) @y afes weTHT WA ) oW
7ML TEEr afg v & fa¥ dac
AT AT T NHK FTH HF FT T HLA
g 9% o TFEY ¥ ag Ik fAr W
won fraffa s af 2 ?

SHRI K. R, GANESH : The first infor-
mation is very relevant to our Department.
We will ask our Department to find out
about the information supplied by the hon.
Member.

As far as the second gquestion is con-
cerned, about prosecutions, recently the
Direct Taxes Board has started prosecutions.
We are not agreeing to compounding all the
various ovasions and concealments; cases
have come; many cases are before courts
of haw,

SHRI HARI KISHORE SINGH : The
Finance Minister has admitted that the
black-marketeers are running a parallel
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economy in this country. That means,
Government is in a position to find out how
much money is there in the black market.
What does Government propose to do to
prevent it if they are running a parallel
economy.

oEIW WEIAT ;. wEw f ar S
gl fear &

SHRI FATESINGHRAO GAEKWAD :
I am happy to hear that attempts have been
made by Government to assess the amount
of black money in circulation. I would like
to know what are the main bases on which
this cstimate has been arrived at,

SHRI K. R. GANESH : These estimates
have been arrived at by committees, and the
last committee was the Wanchoo Committee
whose report has been placed on the Table
of the House,

SHRI FATESINGHRAO GAEKWAD :
How did arrive at this ?

SHRI K. R. GANESH : That means
studying the whole working of this parallel
economy.

SHRT JYOTIRMOY BOSU : My ques-
tion is a very brief one. How many repofts
or recommendations on the issue have been
received during the last two years ?
(Interruptions).

MR. SPEAKER : He has no informa-
tion. The Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Interest Rate in Life Insurance
Corporation
*142. SHRI ARJUN SETHI : Will
the Minister of FINANCE be pleased to

state :

(a) whether the cost of operations or
expense tatio of Life Insurauce Corporation



29 Written Answers

has gone high as a result of which the
interest ratc had to be increased from 63 per
cent to 7 per cent; and

(b) how much money has been spent
during 1969-70 and 1970-71 towards over-
time payment ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (@) A
statement is laid on the Table of the
House.

(b) The Corporation sanctioned over-
time payments of Rs. 5653 lakhs and
Rs. 70°36 lakhs respectively in the years
1969-70 and 1970-71.

Statement

(a) It is presumed that the Honourable
Member rcfers to the increase in the rate
of interest charged on loans granted on the
security of life insurance policies.

The rate of interest has been increased
from 6%, to 74% from July, 1970. The
lower rate will continue to be charged
unless an additional loan is taken under the
same policy. The reasons are :

(i) Yields on other investments have
risen lately; for example, first class
debentures yield over 97/, shares
between 99, and 129 and bank
deposits 79,. Further, banks which
grant loans against insurance poli-
cies «charge between 99, and
1039,

(i) The effective rate of interest realised
on policy loans, thatis, the rate
after allowing for office expenses,
ts being eroded by rising costs of
servicing the loans.

(iii) Therefore, to the extent the effective
interest realised falls short of what
might have been ecarned had the
money been invested otherwise, a
benefit is secured by policy-holders
who raise loans at the expense of
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those who do not. This militates
) against equity.

(iv) The L.I. C. feels that it is the
wealthier policy-holders who resort
to these loans now, not because
money is needed by them but
merely for investing the money at
higher rates of interest.

Loans given to entrepreneurs in
Tamil Nada for Construc-
tion of Tourist Hotels

*143. SHRI E. R. KRISHNAN : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a} the amount of loans given so far by
India Tourism Development Corporation to
entreprencurs in Tamil Nadu for the cons-
truction of Tourist Hotels during the last
three years; and

(b) the names of places where such hotels
are being constructed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Loans for construction of
Tourist Hotels arc given by the Department
of Tourism and not by the India Tourism
Development Corporation. Loans to the
tune of Rs. 2'25 crores have been approved
for five projects at Madras, and will be
disbursed in instaiments after the companies
complete the legal and other requirements.

Committee on Self Removal Procedure
in Central Excise

#144. SHRI C. CHITTIBABU : Will
the Minister of FINANCE be pleased to
state :

(a) whether there has been delay in
submission of the Report of the Committee
appointed by Government in October, 1971
to review the Self Removal Procedure (SRP)
in Central Excise;

(b) when the Committee is likely to
finish its work and submit its report; and
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(c) the terms of reference of the Commi-
ttee and the period given to it for submitting
its Report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a). No, Sir.

(b) and (c). The Committee is required
to submit its report by the 30th June,
1972,

A copy of the Resolution No. A, 11013/
E/134/71-Ad. 1V, dated the 11th October,
1971, containing the Terms of Reference to
the Committee and the period given to it
for submitting its report is laid on the Table
of the Sabha. [Placed in Library. See No.
LT—1544/72).

Concession to officers and families
of Armed Forces by Indian
Airlines

*147. SHRI M. M. JOSEPH : Will the
Minister of TOURISM AND CIVIL
AVIATION be plcased to state :

(a) whether Indian Airlines has decided
to give some concession to Officer and
families of Armed Forces; and

(b) whether the concession given now
is more than the previous concession and if
80, to what extent ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) and (b). Indian Airlines was
allowing 25%, cancession in air fare to
personnel of the Armed Forces and their
families since September, 1968, With effect
from 26th December, 1971, this concession
has been increased to 509, in respect of
officers and other ranks,

Stoppage of lmports under PL 480
Programme

*148. SHRI CHANDRA SEKHAR
SINGH : Will the Minister of FINANCE
be pleased to state :

() whether Government bave decided
to stop imports under PL 480 programme;
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(b) if so, the reasons therefor; and

(c) the amount likely to be saved annua-
lly as a result thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
India has been importing wheat, cotton and
soyabeen oil under PL 480. The import of
wheat on concessional terms has been stop-
ped after December 1971, as at the current
level of production of wheat, Government
has bean able to build adequate stocks to
meet normal public destribution requirements
and also maintain an adequate buffer
stock.

There have been no discussions with the
US on the import of cotton and soyabeen
oil under a new PL 4B0 agreement after
the US suspended a part of their economic
assistance to India with effect from
6-12-1971.

(c) On the average of the last three
years, PL 480. Food imports have been
2 million tonnes per year, at an estimated
value of Rs, 110 crores, and this may be
taken as representing the annual saving.
Compared with the earlier years when the
import of foodgrains was of a larger order,
the saving in imports would be 8 much higher
figure.

Working of Industrial Finance
Corporation

#150. SHRI K. MALLANNA : Will
the Minister of FINANCE be pleased to
state @

(2) whether Government propose to
tone up the working of the Industrial
Finance Corporation; and

(b) if so, the salient features of the
proposal ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b).
The Industrial Finance Corporation is an
sutonomous public sector financial institution
under the supervigion of the Indyatrial
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Development Bank of India. Government
and the Industrial Development Bank of
India have representatives on the Board of
the Corporation. The Corporation has been
reviewing its working from time to time and
taking a number of effective steps to stream-
line its procedure such as setting up its own
legal department, standardising its legal
documents etc. and thus reducing the
time taken in the processing of applications
for financial assistance and its disbursement.
The Corporation has also opened regional
offices at a number of State capitals recently
to render more effective service to its
clients.

Silver Refinery, Calcutta

*153. SHRI N. SHIVAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether the building and machinery
of the Silver Refinery, Strand Road,
Calcutta will be put to some other use by
Government after its closure;

(b) if so, the purpose for which the
building and machinery will be used; and

(¢) when the alternative project will be
set up at the pres:nt premises of the
Refinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (¢). The question whether,
after the completion of the residual work of
extraction of silver at the Silver Refinery,
Calcutta, the premises and the equipment
there could be used for setting up a public
sector undertaking has been engaging the
attontion of Government. No viable proposal
has emerged so far.

Progress made to provide suitable
jobs to unemployed pilots

*156. SHRI P. VENKATASUBBAIAH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(8) the number of unemployed trained
pilots in the country;
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(b) whether his Ministry propose to
employ some of the unemployed pilots and
whether efforts were made to help them to
find jobs with the Ministry of Agriculture also
for spraying operations; and

(<) the progress made so far to provide
them with suitable jobs ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The number of pilots hold-
ing different categories of commercial
licences as on 1st March, 1972 was 1034,
out of whom 816 are kmown to be employ-
ed professionally.

(b) and (c). Government have taken the
following steps to deal with the problem of
unemployment amongst commercial pilots :

(i) The rules for direct recruitment to
the post of Assistant Aerodrome
Officer have been amended to
include a Commercial Pilots
licence as one of the acceptable
qualifications. A requisition for
recruitment against 78 posts of
Assistant Aerodrome Officers has
been sent to the UPSC for selection
of candidates.

(ii) At the instance of the Ministry,
the Ministry of Agriculture has
agreed to consider unemployed
commercial pilots for conversion
training for crop-spraying opera-
tions.

(iii) Indian Airlines and Air-India have
been asked to utilise unemployed
pilots on ground duties wherever
possible. Furthermore, Indian
Airlines propose to recruit about
20 pilots.

Payment of Pension to Ex-servicemen
through Money Order

*158, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) the reasons for the non-inclusion ot
the Ex-Servicemen in the scheme of payment
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of pension to Government pensioners by
Money Order;

(b) whether a request has been received
by Government regarding the payment of
pension to Ex-Servicemen or the dependents
of those killed in action through Money
Order; and

(c) if so, the decision taken thereon ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) The scheme
of payment of pension to Government pen-
sioner upto Rs. 100 p. m. by Money Order
at Government expense has been extended
to Ex-Servicemen, This facility is at present
available to the Armed Forces pensioners
who draw their pension through Treasuries/
Sub-Treasuries and Pension Pay-masters. It
has been decided to extend the facility also
to the pensioners who draw pension through
Post Offices. Clarificatory orders will be
issued shortly.

(b) and (c). In view of the answer
against (a) above, (b) and (c) do not
arise,

Places in Bihar proposed to be
developed as Tourist
Centres

*159. KUMARI KAMLA KUMARI :
Will the Minister of TOURISM AND
CIVIL AVIATION he pleased to state :

(a) the places in Bihar proposed to be
developed as Tourist Centres; and

(b) the schemes proposed to be imple-
mented in the State during the next financial
year ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and(b). It is proposed to take up the
construction of a Tourist Reception Centre
at Patna and cafetarias at Rajgir and
Nalanda in the next financial year, as soon
as the sites selected for these buildings are
transferred to the Department of Tourism,
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Centre-State Financial Relations

*160. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of FINANCE
be pleased to state :

(a) whether some State Governments
have approached the Central Government for
re-allocation of taxation powers between the
Centre and the States to enable them to
enjoy more fiscal powers; and

(h) whether the Central Government
have taken any action in the matter and if
s0, an outline thereof ”

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b). Some State Governments have
from time to time been writing to the Cen-
tral Government on various aspects of finan-
cial relations between the Centre ¢nd State
Governments including matters like sharing
of Central revenue receipts, repayment of
loans, allocation of Plan assistance for State
Plans etc. The existing constitutional frame
work is sufficiently flexible and provides full
scope for the consideration and periodical
review of all such matters.

Recruitment in Reserve Bank,
Abhmedabad

1097. SHR1 SOMCHAND SOLANKI :
Will the Minister of FINANCE be pleased
to state :

(a) bow many Scheduled Castes and
Scheduled Tribes candidates were selected
during 1971 for appointment in Clerical
Grade I and III in the Reserve Bank of
India, Ahmedabad Branch and how many
were informed of their selection and how
many have still not been given any appoint-
ment order; and

(b) whether the candidates selected but
not yet appointed will be given letters of
appointment before the pext recruitment
notice ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN) : (#) The
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requisite information is given in the statement
laid on the Table of the House, [Placed in
Library. See No. LT— 1545/72).

(b) The Reserve Bank has reported that
the selected candidates, who have not yet
been offered appointments, will be offered
appointments for the posts for which they
have been selected if and when their turn for
appointment c¢omes on the basis of the
40-point roster.

Setting up of Branch of RBI in Kerala

1098. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased to
state :

(a) whether the proposal to sct up a
Branch of the Reserve Bank of India in
Kerala is pending before Government for a
long time; and

(b) if so, the reasons therefor ?

THF MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN): (a) and (b).
The Reserve Bank of India does not require
prior permission of Government for opening
a branch of the Bank in India. Excepting the
General Side, all the Departments of a branch
of the Reserve Bank are already functioning
in Kerala. The addition of other Departments
towards making it into a full-fledged office
is under the Bank’s consideration.

Exploration of Oil Resources in
Julsalmer

1099, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of PETRO-

LEUM AND CHEMICALS be pleased to
state :

(a) whether any target for exploration of
oil resources in Jaisalmer has been laid
down;

(b) if so, what is the target;
(¢) whether the work for exploration is

being pursued haltingly and if so, the reasons
for the same and the steps Government pro-
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pose to take to accelerate the pace of work;
and

(d) the prospects of availability of oil in
this region and by what time work is likely
to be completed ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R, GOKHALE) : (a) and
(b). ONGC had been conducting surveys in
the Taisalmer area over the past few years
and had also done shallow drilling. They
intend to continue seismic surveys in certain
parts of that area in which these surveys have
not been carried out intensively so far, and
to initiate been delincated by seismic survey.
The specific schedule of work in this area,
for the future, is likely to be recast and
finalized in the near future by ONGC in the
light of decisions to be taken on the techno-
economic study on oil prospects in the
country, which has recently been made by
ONGC and Soviet experts.

(c) No, Sir,

(d) On geological considerations, Jaisal-
mer area is considered worth exploring. It is
not possible to indicate how soon the explo-
ration work will be completed, as that will
depend on the results therefrom, as obtained
from time to time. However, it appears
reasonable to assume that the work will con-
tinue for several years.

Crisis of Lagging Investment in the
Industrial Sector

1100. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
FINANCE be pleased to state :

(a) whether while addressing a luncheon
meeting of the Financial Writers' Forum at
New Delhi on the 1st February, 1972 he
expressed concern over the ‘crisis of lagging
investment in the industrial sector’ and “paucity
of public savings’;

(b) if so, whether Government have
undertaken any intensive study to find out
the causes for the phenomenon; and
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(c) the rate of fall in savings and invest-
ment in industrial sector discerned during the
last three years, year-wise, the causes therefor
as revealed in the study and the various steps
Government propose to take in the matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) and (c). The underlying factors imped-
ing growth in industrial investments have
been analysed in the Fourth Plan Mid-Term
Appraisal as well as the Economic Survey for
1971-72 which have been presented to
Parliament. The latter in particular refers to
the fact that “investments in the public sector
have been pivatal for generating momentum
elsewhere in the economic system™. The Bud-
get for 1972-73, therefore, proposes a con-
siderable increasc in Plan outlay. Inclusive
of the Budgetary provision, internal resources
of public enterprises and other extra-bud-
getary resources, the total Plan outlay on
Plan schemes in the Central sector is expected
to increase from Rs. 1,823 croresin 1971-72
to Rs. 2,307 crores, i.e., by about 27 per-
cent. In addition, the Plan outlay of the
States and Union Territories is expected to
be Rs, 1,666 crores in 1972-73 as compared
to Rs. 1,440 crores in 1971-72.

Formation of a New Company for
New Petroleum Projects

1101. SHR1 BISHWANATH JHUN.
JHUNWALA : Will the Mimster of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether Government are considering
the question of forming a new Company
which will undertake the management of the
new petroleumn projects that are likely to
come up shortly; and

(b) whether the existing Indian Petro-
chemicals Corporation Limited will be con-
veried into the pew Company or another
Company will be formed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH) : (a) and

MARCH 24, 1972

Written Answers 40

(b). No decision in this regard has been taken
by the Government.

Units Sold by Unit Trust of India

1102, KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
in the first quarter of last year—July to
September, 1971 the Unit Trust of India
sold Units of the face value of over rupees
eight crores, compared with the sale of over
rupees thirteen crores in the corresponding
quarter of 1970;

(b) if so, the reasons for decline; and

(c) the total number of new investors
during above period ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b).
During the first quarter of the Unit Trust
of India's current financial year (i.e. July-
September, 1971) units of the face value of
Rs. 8'84 crores were sold as against
Rs. 13'65 crores during the corresponding
quarter of the previous year. The fall in the
sale of the units is primarily attributable to
the change in the scheme of tax concessions
and toa certain extent in the increasc in
interest rates in rival channels of investment,
As against an carmarked exemption from
income-tax on income from units upto
Rs, 1000 available till the end of March,
1971, the income from units was bracketed
with income from certain other specified
categories of investments viz. deposits with
banks, shares of Indian companies, national
savings certificates etc. for purposes of an
aggregate exemption upto Rs. 3000 allowed
with effect from 1. 4, 71. This changeremoved
the special attraction of units from the point
of view of saving on income tax. At the same
time, the rates of interest offered by banks on
fixed deposits improved after the raising of
the Bank Rate to 6%, in January, 1971
There were increases in the rates offered on
the national savings certificates also. Units
being an equity type of investment, alsc
suffered because of the relatively depresse
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state of stock markets during the larger part
of 1971.

(c) During the quarter July-September,
1971, 29,284 applications werc received by
the Trust as against 37,196 applications
during the corresponding period of the last
year.

Loans to Bihar

1103, KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased
to state whether Bihar has not becn able to
get loans according to its demands and
requirements during the last two years and if
s0. the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : Central assistance to States, in
the shape of loans and/or grants is given for
a number of purposes. On plan account
loans and grants are provided according to
the critcria laid down by the National
Development Council. On non-Plan account,
loans and grants are given for such items as
rchabilitation, short-term loans for fertilisers
and seeds, loans given against small savings
collections etc. Assistance is also given to
States where expenditure on relief measures
undertaken on account of natural calamities
excecds the normal expenditure taken into
account by the Finance Commission in their
scheme of devolution. State Governments
also raise loans in the open market.

Several States, including Bihar, have from
time to time represented for larger loans and
grants assistance for the State Plans, for
expenditure on natural ocalamities relief and
for other non-Plan purposes. The Govern-
ment of Bihar had also last year sought
permission to raiselarger loans in the open
market than had been indicated to them.

Central assistanded to States, whether for
Plan or non-Plan purposes, and whether in
the shape of loans or grants, is provided on
the basis of criteria which apply to all States.
Borrowings in the open market are similarly
determined for individual States in the light
of prevailing market conditions, past trends
and the development requircments included
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in the State plans. The requests of States for
additional loans and grants have to be con-
sidered in the light of the above circums-
tances and keeping in view the constraint of
resources at the Centre.

Managing Agents Working on Higher
Posts in Private Companies

1104. KUMARI KAMLA KUMARI :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether Government are aware that
crstwhile managing agents are installing
themselves as executives, directores, advisers
and representatives on very high salaries and
perquisites in the private sector companies;

(b) if so, the reaction of Goverument
thereto; and

(c) the names of the former managing
agents who have so installed themselves as
such after the abolition of the managing
agency system ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (c). Government is aware
of some of these practiccs. The entire matter
is under consideration.

Moratorium on Payment of Interest
and Loans to U.S.A.

1105, SHRI BHOGENDRA JHA :
SHRI C. K. CHANDRAPPAN :

Will the Minister of FINANCE be
pleased to statc :

(a) whether Government are considering
proposals to stop repayment of interest and
loans to the U.S.A. and freeze funds under
P.L. 480 in response to stoppage of U.S.
credit to India; and

(b) if so0, the salient features thereof ?
THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVAN) : (a) and
(b). Government dou not sce at present the
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necessity to stop repayments to the U.S.A.
on account of capital repayments/interest
charges of freeze funds under P.L. 480,
consequent on the suspension by the United
States of a part of her economic aid to
India.

Purchase of Air-Taxis
from Abroad

1106. SHRI K. SURYANARAYANA :
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

() whether any decision has been taken
to purchase Air-Taxis from abroad;

(b) if so, from which country and the
type of the aircraft proposed to be pur-
chased;

(c) the expenditure involved; and

(d) the manner in which these will be
made use of ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) No, Sir.

(b) to (d). Do not arise.

Air-Taxis between Smaller Airports
to Improve Tourist Traffic

1107, SHRI K. SURYANARAYANA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given to Starred Question No. 129 on the
19th November, 1971 regarding Air-taxis
between smaller airports to improve tourist
traffic and state at which stage the matter
stands now ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
The matter is not being pursuer for the time

being.
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Loans Sanctioned to Collieries Produc-
ing Metallurgical Coal

1108. SHRI HARI KISHORE SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) how many collierics, producing
metallurgical coal, have been sanctioned loan
of Rs. 5 lakhs and above since 1969;

(b) what extra production of metallurgi-
cal coal and increasc in emplovment are
envisaged by these loans; and

(c) the names of collicries producing
metallurgical coal and the amount of loans
disbursed to them and when these were dis-
bursed ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN) : (a)
to (c). Presumably the Hon'ble Member is
referring to the term loans sanctioned since
1969 by the all India long term public
financial institutions to industrial concerns
producing metallurgical coal. Since 1969 a
foreign currency loan of Rs. 74 lakhs to
one colliery viz. M/s. West Bokaro Ltd. has
been sanctioned. The disbursenicnt has not
yet taken place. As the loan was for import-
ing machincry to improve its haulage opera-
tions no additional production of metallurgi-
cal coal or additional employment as such
is envisaged as a direct result of this financial
assistance,

Loans for Development of Cosal
Mines in West Bengal
and Bibar

1109, SHRI MD. JAMILURRAHMAN:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 1888 on 11th June, 1971 and
state :

(a) whether the information regarding
loans for development of coal mines in West
Bengal and Bihar has since been collected;
and

(b) if not, the reason for delay in
collecting the information ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). Yes, Sir, The information has since been
collected and the assurance is being fulfilled.

Relief to the bereaved family of Shri
Fauji Ram killed in road accident
in Delhi

1110. SHR1 DHAN SHAH PRA-
DHAN : Will the Minister of DEFENCE be
pleased to refer to the reply given to Un-
starred Question No. 11 on the 15th Nov-
ember, 1971 and state :

(a) whether Government have received
any petition regarding the hardships being
expericnced by the family of the deceased
Shri Fauji Ram (cx-civilian labourer in
Shakur Basti Depot, Delhi) in getting his
pay for September, 1971, Provident Fund
and other dues from the Department in the
absence of Death Certificate;

(b) the action taken to save the bereaved
family from the aforesaid hardships; and

(c) whether Government have granted
pension to the beieaved family for only
three years and if so, the reasons there-
for ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Yes, Sir.

(b) Asum of Rs. 1741/- was paid to
the widow of the late Shri Fauji Ram on
the 16th November, 1971, from the locally
constituted Death Benefit Scheme of the
Depot. The Treasury Officer was requested
on the 13th January, 1972 for disbursement
of an anticipated death gratuity of Rs. 990/-
The audit authorities were also asked op
the 19th February, 1972, for making pay-
ment of GP Fund accumulations. Dues
in regard to his pay and allowances arc
being pre-audited for payment.

(¢) Pending grant of family pension for
life, anticipatory pension award of Rs. 45
p.m. was made and the Treasury Officer
informed of the same on the 13th January,
1972.
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Facilites to Importers

1111, SHRI NAWAL  KISHORE
SHARMA, : Will the Minister of FINANCE
be pleased to state :

(a) whether in view of the stoppage of
U.S. aid to India, Government have stopped
the facility of Letters of Credit to importers;

(b) the facilities to be provided to those
importers who have already placed orders
for import of goods from U.S.A.; and

(c) the facilities to be provided to those
licence holders who have not opecned their
Letters of Credit for US.A. to import from
other sources ?

THE MINISTER OF FINANCE (SHRI
YCSHWANTRAO CHAVAN) : (a) Govern-
ment have stopped the facility of opening
Letters of Credits against four U. S. non-
project aid agreements (Nos, 386-H-200,
386-H-207, 386-H-212 and 386-H-601)
as the utilisation of the amounts under
these four agreements for which irrevocable
letters of credit had not been established by
December 6, 1971 was suspended unilater-
ally by the U. S. with effect from December
6, 1971.

() and (c). Alternative sources of
financing are being arranged either from
rupee payment areas or from other available
credits and where imports have necessarily to
be made from the United States, free foreign
exchange is being released, to the extent
possible.

Expansion of Foreign Firms

1112, SHRI P. VENKATASUBBAIAH:
Will the Minister of FINANCE be pleased
to state :

(a) whether a new formula for expansion
of foreign firms has been drawn up;

(b) if so, the salient features thereof;
and

(c) the steps taken or proposed to be
taken to implement to the same ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
Government have recently devised guide-
lines to govern the dilution of foreign share-
holding to be secured in foreign majority
companies whenever they are granted expan-
sions under the industrial licensing policy of
the Government. A copy of the press note
issued in this connection is laid on the
Table of the Lok Sabha. [Placed in Library.
See No. LT— 1546/72.)

(c) All expansion proposals of foreign
majority companies are now dealt with in
accordance with these guidelines.

Set-Back to Industries due to Suspen-
sion of Aid from U, 8. A, and
other Countries

1113. SHRI R. 5. PANDEY : Will
the Minister of FINANCE be pleased to
state :

(a) whether a large number of industries
have been adversoly affected due to the
suspension of foreign assistance from U.S.A.
and some other countries during the
recent Indo-Pakistan war;

(b) if so, whether Government have
made any assessment in this regard; and

(c) whether any steps have been taken
by Government to import the required
machinery from alternative foreign sources to
easure implementation of projects undertaken
with U.S. collaboration before the conflict ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
to (c). Only the United States suspended a
part of her non-project aid to India follow-
ing the Indo-Pakistan war. To meet the
urgent needs of industry, Government are
arranging alternative sources of supply from
rupee payment areas or from other available
credits and where imports have necessarily
to be made from the United States. free
foreign exchange is being made available, to
the extent possible. Every effort is being
made to ensure that the implementation of
projects and production in industry is not
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affected on account of stoppage of aid by
the U. S.

Trivenl Tissues Ltd, and Mollins
India Ltd.

1114. SHRI SHASHI BHUSHAN : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) the capital structure of Triveni
Tissues Ltd., and Mollins India Limited;

(b) the number and names of Directors
on the Boards of Directors of thesc two
companies, separately; and

(¢) the performance of the companies
during the last threc years ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (c). The required informa-
tion in respect of Ms. Triveni Tissues Ltd,
is given in the statement laid on the Table
of the House. [Placed in Library. See No.
LT—1847/72])

Foreign Aid for 1971-72 Plan

1115, SHRI PILOO MODY : Will
the Minister of FINANCE be pleased to
state :

(a) the total foreign aid promised for the
current year of the Fourth Five Year Plan;

(b) whether some countries have decided
to cut down or stop earlier commitments
made by them for financing the Fourth Five
Year Plan; and

(b) if so, how the Fourth Five Year Plan
is likely to be affected as a result thereof ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) At the Aid-India Consortium Meeting
held in Paris in June, 1971 the Members of
the Consortium endorsed the assessment made
by the World Bank and agreed that for the
year 1971-72, fresh commitments of about
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$11350 million (Rs. 862 crores) in the form
of project and non-project (including debt
relief) assistance would be desirable. As
against this the agreements signed so far for
the year 1971-72 amount to $694'6 million
(nearly Rs. 521 crores).

(b) Only the United States suspended a
part of its economic aid to India following
the recent Indo-Pak conflict. The credit thus
suspended is of the order of $87'5 million.

(c) Efforts are being made to increase
self-reliance by increasing indigenous produc-
tion and promotion of exports to pay for the
imports needed for the implementation of
the Fourth Five Year Plan. In addition,
alternative sources of supply from other
credits and from rupee payment areas are
being located; and where this is not possible,
allocation of free foreign exchange is being
made to the extent possible. Implementation
of the Fourth Five Year Plan programme is,
therefore, not likely to be affected.

Pay Commission for P. & T,
Employees

1116. SHRI C. JANARDHANAN :
Will the Minister of FINANCE be pleased to
state :

(a) whether a demand has been put
forward by various Trade Union Organisa-
tions working among the P&T employees for
setting up a Pay Commission; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). As the Hon'ble
Member is aware the Third Pay Commission
is examining the entire question of the struc-
ture of emoluments and conditions of service
of different classes of Central Government
employees including P&T employees. Some
trade union organisations of P&T employees
put forward a demand in 1970 for appoint-
ment of a sub-Commission under the Third
Pay Commissission for specifically éxamining
the wage structure, emoluments, conditions
of service etc. of the PAT employees. This

CHAITRA 4, 1894 (S4AKA)

Written Answers 350

demand could not be agreed to as the Third
Pay Commission is in any case going into
all these matters.

A demand from the unions of P&T
employees was also made for a separate Pay
Commission for Extra-Departmental Agents.
This demand was duly considered and a one-
man Committee was appointed in Oct.,70.

Exercises of U. B. Ships in
Indian Ocean

1117. SHRI ARJUN SETHI : Will
the Minister of DEFENCE be pleased to
state : :

(a) whether the attention of Government
has been drawn to the news item published
in the ‘Times of India’ of the 30th Decem-
ber, 1971 that the U S. A. had arranged
anti-submarine exercises in the Indian Ocean
within three weeks of Pakistan’s murderous
attack on the citizens of Bangla Desh, to
gain knowledge of the less familiar area of
this region; and

(b) whether Government had taken at
that time any measures to counteract such
excrcises in our territorial waters ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Yes, Sir.

(b) Yes, Sir.

Reservation of Posts for Scheduled
Castes and Scheduled Tribes
in Public Undertakings

1118. M. KATHAMUTHU : Will the
Minister of FINANCE be pleased to state @

(a) whether the public sector wunder-
takings and statutory bodies have not been
very keen in implementing government's
orders regarding the rescrvation of posts for
Scheduled Castes and Scheduled Tribes;

(b) whether it has come to the notice
of Government that posts reserved for
Scheduled Castes and Scheduled Tribes in
some of these undertakings and statutory
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bodies were filled by others, even when
candidates belonging to the Scheduled Castes
and Tribes were available;

(c) if so, how many such cases have
been reported to Government so far; and

(d) what action has been taken in such
cases 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) Government have decided
that the orders regarding reservation of posts
for Scheduled Castes and Scheduled Tribes
should be stricily followed by all public
sector undertakings and statutory bodies. In
the case f Central Government industrial
and commercial undertakings, the orders are
mandatory, the Articles of Association/
Statute of the company concerned being
amended, wherever necessary for this purpose.
The question of public sector undertakings
and statutory bodies not being very keen in
implementing the Government orders on the
subject does not, therefore, arise

(b) to (d). According to these oiders
vacancies reserved for Scheduled Castes and
Scheduled Tribes can be filled by general
candidates only in cases where suitable
candidates from the reserved community are
not available. Such dcreservation of vacancies
can be done only if the procedure prescribed
for recruitment which includes advertisement
in news-papers, refcrence to employment ex-
change, etc. has failed to offer suitable
Scheduled Castes/Scheduled Tribes candidates
and after the matter has been considered and
approved by the Board of Directors in the
case of Class I and Class II posts and in
other lower categories of posts by the Mana-
ging Director, who is also to report such
decisions to the Board of Directors, Accord-
ing to information reported by the major
administrative Ministrics in 1970 as against
22%, of Scheduled Castes and Scheduled
Tribes candidates that should have been
recruited, 16%, were actually recruited and
dereservation was sought for 69, of the
vacancies for which suitable candidates were
not available. The corresponding number is
roughly 1400. Attempts are being made to
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ensure that even this quantum of dereserva-
tion does not take place in future.

Wherever representations against non-
observance of these orders are reccived,
their validity is examined by the appropriate
authorities and necessary steps taken. In
the enterprises where number of Scheduled
Caste/Scheduled Tirbe personnel has been
found below the prescribed percentages, the
enterprises have been asked to take planned
and concerted steps to reach the prescribed
norms. Concrete suggestions have been made
to them in this regard by Government. The
position in this regard is kept under review.
1t has also been decided that training of
Scheduled Castes and Scheduled Tribes em-
ployees should be given adequate attention
both by public enterprises and by Govern-
ment in order to ensure that dereservation is
kept to a minimal figure and also to improve
their suitability for higher posts.

Central Assistance to Orissa as n
Resalt of loss due to Cyclone

1119, SHRI BOKSI NAYAK : Wil
the Minister of FINANCE be pleased to
state :

(a) the total amount of grants, loans and
other forms of assistance given to the
Government of Orissa to meet the situation
created by cyclone, tidal bore and floods in
the year 1970-71 and 1971-72; and

(b) the total requirements of the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) and (b). The Orissa Govern-
ment did not ask for any assistance for flood
or cyclone relicf measures in 1970-71.

During 1971-72, the State Government
had approached the Government of India for
assistance towards relief measures necessita-
ted first on account of floods and then In-
the wake of the cyclone. The State Govern
ment had estimated the expenditure on flood
reliel measures at Rs. 7-80 crores (plus
043 crore through a supplementary re-
quest) and on the cyclone relief measures at
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Rs. 49'75 crores during the financial year
1971-72. The requirement of funds has
been gone into by the Central teams which
were deputed to the State for an on-the-spot
assessment of the situation, The Central
teams have recommended the following
ceilings of expenditure for flood and cyclone
relief measures in 1971-72 :

(Rs. in crores)

Flood reliefl measures 390
Cyclone reliefl measures 19°33
Total : 2323

The ceilings recommended by the Central
teams were accepted and communicated to
the State Government. Central assistance is
being sanctioned in the light of progress of
expenditure which the State Government are
expected to report periodically, So far, an
amount of Rs. 10 crores, including Rs. 3
crores, as short-term loans for agricultural
inputs, has been released to the State
Government.

The State Government had recently made
a proposal for revising the ceilings in respect
of certain items and for continuance of cer-
tain relief measurcs in 1972-73. On their
request, a Central team is prescnotly visiting
the Statc to review the position.

Steps to bring down prices of Life
Saving Drugs

1120. SHRI INDRAJIT GUPTA :
SHRI D. K. PANDA :

Will the Minister of PETROLEUM
AND CHEMICALS be picased to state :

(a) whether prices of life-saving drugs
are prohibitively high; and

(b) if so, whether any steps are being
taken to make available such drugs at prices
which the vast majority of people could
afford ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) No, Sir.
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(b) The selling prices of all bulk drugs
and formulations are controlled under the
Drugs (Prices Controly Order, 1970. Under
the said order, the prices of many of the
bulk drugs and formulations have been re-
duced. This reduction has benefited the
community to the extent of about Rs. 20
crores in an annual turnover of drugs of
about Rs. 220 crores.

Medical Facilities in Military
Hospitals

1121. SHRI R. S. PANDEY : Will the
Minister of DEFENCE be pleased to state :

(a) whether the capacity and medical
facilities in the military hospitals were not
found sufficient for the treatment of the
injured military personnel during the recent
Indo-Pak War ;

(b) whether Government propose to ex-
pand the various Military hospitals to meet
such an emergency in future;

(c) whether some more Military Hos-
pitals are also being established, particularly
in the border Districts for the purpose; and

(d) the steps taken in this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) No, Sir.

(b) to (d). The medical establishments
are capable of mecting the requirements both
for peace and emergency. These facilities
are also expanded, according to need, during
an emergency.

Proposal to Transform Kaziranga
Sanctuary in Assam into a
National Park

1122. SHRIMATI JYOTSNA
CHANDA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state:

(a) whether there is @ scheme to traps-
form the Kaziranga sanctuary in Assam into
a National park; and
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(b) if so, when the schemeis likely to
be implemented ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(r) Yes, Sir.

(b) The Assam National Park Act of
1968 has already received the President's
assent on 20-4-1969 and further implementa-
tion of the scheme by the State Government
is under process.

Export of Opium

1123. SHR1 MUHAMMED SHERIFF :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are exporting
Opium to some foreign countries and if so,
the names of the countries to whom it is
being exported,;
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(b) the quantum of expoits to each
country during the last three years; and

(c) the foreign exchange earned during
this period, yearwise and country-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

The names of the countries to which
opium is being exported are as under :

“United Kingdom, United States of
Amernica, U. S. S. R., France, Italy, West
Germany, Japan, Bulgaria, Switzerland,
Taiwan, Argentina, Belgum, Holland,
Spain and Czechoslovakia.”

(b) The information is furnished in the
attached Statement.

(¢) The information is being collected
and will be laid on the Table of the Sabha.

Statement
1969 1970 1971
S. No. Name of Country Quantity Quantity Quantity

Kgs. Kgs. Kgs.
1. uU. K. 2 34,800 2,47,940 2,60,220
2. U. 5. A. 1,34,348 1,83,378 1,91,586
3. U.S.S. R 95,000 1,15,000 1,10,000
4. France 80,000 75,000 1,00,000
5. Italy 44,500 49,500 46,000
6. West Germany 24,000 50,050 89,000
7.  Japan 43,000 27,000 35,000
8. Bulgaria 2,000 3,000 5,000
9. Switzerland 2,010 5,000 14,500

10 Taiwan 1,000 - —_
11. Argentinase 2,000 7,000 7,000
12, Belgium — 3,800 7,500
13. Holland — 12,000 7,000
14. Spain —_— 20,000 18,000
15. Czechoslovakia —_ —_ 3,000
Total 6,62,658 8,08,668 8,93,806
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Repayment of Debt Liahilities to
Yugoslavia

1124. SHRI H. M. PATEL :
DR. RANEN SEN :

Will the Minister of FINANCE be plea-
sed to state :

{a) whether therc was a dispute between
[ndia and Yugoslavia over repayment of
certain debt liabilities by India to Yugoslavia
and whether this dispute was referred to the
International Monetary Fund;

(b)Y whether the verdict of the Inter-
national Monetary Fund has already been
published and if so, the main features thereof:
and

(c) the additional liability of the Govern-
ment of India as a result of the verdict ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
After the devaluation of the Pound Sterling in
November, 1967 the Government of India and
th: Government of Yugoslavia differed in the
legal interpretation of the exchange variation
clause in the Credit and Trade and Payments
Agreements. The two Governments mutually
agreed to obtain legal advice through the
good offices of the Managing Director of the
International Monetary Fund. On the advice
of the Manuging Director, International
Monetary Fund a joint reference was made
by the two Governments to Professor P, A.
Lalive, Dean of the Geneva Law School,
Geneva for giving the correct legal interpreta-
tion. Prof. Lalive's opinion was received by
the two Governments in October, 1971, This
opinion, which does not uphold our interp-
retation, however, is not binding on either
Government as neither the International
Monetary Fund nor Prof. Lalive were asked
to arbitrate in the matter. The question of
any additional liability as a result of Prof.
Lalive’s opinion does not, therefore, arise.
The matter has to be settled now by negotia-
tion between the two Governments. An Indian
delegation led by the Deputy Minister for
Forcign Trade visited Belgrade from 28th
February to 4th March, 1972 and, Inter alia,
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discussed this matler with the Yugoslav
Government. No decision has been reached
yet. The matter will be further discussed
towards the end of this year.
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Belf-Rellance

1127. SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

(a) what positive steps have been taken
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to translate the slogan of ‘Self-Reliance’ into
action;

(b) whether all the political parties have
been taken into confidence and if not, the
reasons for the same; and

(c) whether a definite programme has
been chalked out, and if so, the salient
features of the programme ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (c).
The reduction of dependence on foreign aid
and its eventual echimination is one of the
principal objectives of the country’s Fourth
Five Year Plan. This objective has acquired
renewed urgency in the context of certain
developments in the wake of the outbreak
of the hostilities last December, and has led
the Government to take more determined
cfforts in order to mobilise domestic resources,
augment industrial and agricultural produc-
tion, promote import substitution and inten-
sify export efforts. A major emphasis is being
laid on increasing the production of cotton
and non-traditional oilseeds and on the fuller
utilisation of installed industrial capacity.
Studies have been initia.ted in various Mini-
stries and Departments for promoting self-
reliance in the different areas of the economy;
fiscal and import policies are heing increa-
singly oriented towards that end.

(b) The Government formulates and
implements its programmes and policies under
full responsibility to Parliament and hence
the question of taking all the political partics
1nto confidence does not arise.

Infiltration of Anti-National Elements
in Palam Air Port

1129. SHRI ARJUN SETHI : Will the
Minister of DEFENCE be pleased to state :

(a) whether due to anti-national activities
by some persons in our Defence Establish-
ments the enemy could infiltrate into Palam
Airport during the last war; and

(b) whether Government have taken any
measurps to punish the culprits ?
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THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No, Sir.

(b) Does not arise.

Fake Notes Seized by Police in Madras

1130. SHRI MUHAMMED SHERIFF:
Will the Minister of FINANCE be pleased
to state .

(a) whether some persons have been
recéntly arrested in Madras in connection
with 100-rupee counterfeit currency notes
and how many fake notes were seized by the
police; and

(b) if so, an account of the persons
arrested and the seizures made and the action
taken by Government in the matter ?

THE MINISEER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The information is
being collected from the Government of
Tamil Nadu and will be laid on the Table
of the House as soon as received.

Non-adjustment of premium deposits in
the Divisional Office of L.1.C.,
Cuttack

1131. SHRI ARJUN SETHI1 : Will the
Minister of FINANCE be pleased to state :

(a) whether there is huge accumulation
of work and non-adjustment of LIC premium
deposits in the Divisional Office of L. I. C,
Cuttack (Orissa) and;

(b) if so, the persons responsible there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). MNecessary informa-
tion is being gathered and will be laid on the
Tabje of the House as soon as it is available.
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Rewards to employees of Life Insurance
Corporation

1132, SHRI ARJUN SETHI : Will the
Minister of FINANCE be pleased to state :

(a) whether the Life Insurance Corpora-
tion has kept a record of its employces who
did not participate in any agitation and
strike since 1968 and given some special
rewards to them for their loyalty; and

(b) if so, how many of the employees
from Eastern Zone have been rewarded so
far 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN,) : (a) No, Sir.

(b) Does not arise,

Amonnt spent in Tamil Nadu for
development of Tourist
Centres

1133, SHRI E. R. KRISHNAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

() the names of Tourist Centres deve.
loped in Tamil Nadu during the last three
years; and

(b) the amount spent on their develop-
ment ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Tourist bungalows have been
constructed at Kanyakumari and Tiru-
chendur, the Central Government's share in
their cost being Rs. 1'85 lakhs and Rs. 1'48
lakhs respectively. The India Tourism Deve-
lopment Corporation has established a trans-
port unit at Madras ata cost of Rs. 5-70
lakhs and has also teken up the expansion
of thoe Travellers Lodge at Mahabalipuram
8t a cost of Rs. 17 lakhs,
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Companies gone into liguidation in
Tamil Nadua

1134. SHRI E. R, KRISHNAN : Wil
the Mimister of COMPANY AFFAIRS be
pleased 1o state ;

() the names of companies which have
gone under voluntary liquidation during the
last three years in Tamil Nadu;

{b) whether any study has been made of
the circumstances leading to such voluntary
liquidation;

(c) if so, the salient features thereof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) The information regarding
the names of companies which have gone
into voluntary liquidation during the last
three years wz, 1969, 1970 and 1971 in
Tamil Nadu are given in the statement
Laid on the Table of the house. [Placed in
Library. See No. LT—1548/72.)

(b) No, Sir, '
(c) Does not arise.

Reduction in refining capacity by
private refineries

1135, SHRI E. R. KRISHNAN : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether the private Refineries have
reduced, of their own, their refining
capacity;

(b) if so, the action taken by Govern-
ment in the matter; and

(c) the steps taken by Government to
meet the consequent short-fall 7

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R, GOKHALE) : (a) to (c).
The price of crude oil is posted in terms of
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Dollars. Soon after the recent devaluation of
the dollar, the Organisation of Petroleum
Exporting Countries asked the oil companics
to increase the “posted” prices of crude oil
to the extent of the devaluation. Afier pro-
tracted negotiations an agrecment was
rcached between OPEC and the oil com-
panies whereunder the “posted™ prices of
crude oil have been increased by 8-49'/.
The private Refineries of  Burmah-Shell,
ESSO and Caltex have intimated that their
crude oil suppliers have consequently increa-
sed crude prices by 11-6 to 11'7 cents per
barrel effective from 26th January, 1972 as
these amounts represent the actual increases
in the tax realisation of the oil producing
countrics. The Government have not accep-
ted this increase, and are releasing foreign
exchange to these foreign oil Refincnes
on the basis of the carhier price. However,
these Refinerics arc importing lesser quantity
of crude by charging the higher price, resul-
ting in the reduction in thewr  sefining
capacities by about 9%, Ihis reduction n
the production of petroleum product is
being made good by imports.

Ad-hoc appointments of Income-tax
Officers

1136. SHRI C. CHITTIBABU : Will
the Minister of FINANCE be pleused to
state :

(a) whether the Income-Tax Department
has recently recruited Class I Officers on an
ud-hoe basis;

(b) whether they were confirmed on the
day of their appointment against the prescri-
bed rules; and

(c) if so, the reasons for making such an
exception in their case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) No, Sir.

(b) and (c). Do not arise.
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Reduction in crude imports by foreign
oil companies

1137, SHRI C., CHITTIBABU :
SHRI BIRENDER SINGH RAO:

Will the Minister of PETROLEUM AND
CHFEMICALS be pleased to state the steps
taken by Gowernment to mect the situation
arising, as a result of the reported decision
by Burmah-Shell, FS80'and Caltex to reduce
their Crude import by about 10 per cent ?

FHE MINISTER OF LAW AND
JUSTICE AND PELTROLEUM AND CHE-
MICALS (SHR! H. R. GOKHALE)
The resultant reduction in the production
of petroleum products is being made good
by imports.

Allocations made by Financial
Institutions in Backward
Regions

1134, SHRI1 JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state :

(a) the total allocation made by Finan-
cial Institutions, State-wise, for the develop-
ment of backward regions, during 1970-71
and 1971-72;

(b) the amount actually disbursed, State-
wise, during 1970-71 and 1971-72; and

{c) the total amount actually utilised by
each state during 1970-71 and 1971-72 2

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to {(¢).
No State-wise allocation of financial assis-
tance is made by the all India long-term
public financial institutions. Presumably the
Hon'ble Member is referring to the financial
assistance sanctioned and disbursed by the
financial institutions to the industrial con-
cerns located in the industrially less develop-
cd districts/areas of the different States
specified by the Planning Commission. In-
formation in respect of the institutions is
being collected and will be laid on the Table
of the House to the extent available.
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Assets of Big Business Houses

1139. SHRI JYOTIRMOY BOSU : Will
the Minister of COMPANY AFFAIRS be
pleased to state ;

(a) the amounts of paid up capital, total
assets, turn over, gross profits and net pro-
fits of the 75 large business houses in the
years 1969-70 and 1970-71; and

(b) the share of each of the 20 large:
houses in the total paid up capital, assets,
turn over, gross profits and net profits of 75
large Houses in 1969-70 and 1970-71 ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY) : (a) and (b). The information is being
collected and will be laid on the Table of
the Housc.

Arrears of Central Taxes Outstand-
ing against Firms and Individeals
in West Bengal

1140. SHRI JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state :

(a) the names of Companies and indi-
viduals in West Bengal with assessed income
exceeding Rs. one crore:

(b) the total accumulated arrears of
Income-tax, Corporation-tax, Estate Duty,
Wealth-tax and Gift-tax remaining unrealised
with each of these Companies and individuals
till date; and

(c) the steps taken to realise the arrears ?

THE MINISTER OF STATE IN THE
MINISTRY QF FINANCE (SHRI K. R.
GANESH) : (8) to (¢c). The requisite parti-
culars regarding companies, firms and indi-
viduals assessed in the charges of the
Commissioners of Income-tax, West Bengal—
I to V and Calcutta (Central) in whose cases
latest assessed total incomes ason 29.2,1972
exceeded rupees one crore, are being collected
and will be laid on the Table of the House
as early as possible.
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Setting up of Single Member Prize
Courts to Adjudicate on seizure
of Mexrchant Ships
during War

1141. SHRI P. GANGADEBR :
SHR1 P. M. MEHTA :

Will the Minister of
pleased to state :

DEFENCE be

(a) whether Government have set up
three single-member Prize Courts to adjudi-
cate on the seizure of merchant ships by the
Navy during the recent War;

(b) when these Courts are likely to start
functioning ?

THI  MINISTLR OF DEFENCL
(SHRI1 JAGJIVAN RAM) : (a) Two single-
member Prize Courts have been set up to
adjudicate on seizure of contraband cargo
captured by the Navy during the recent
hostilities.

(b)Y The courts arc functioning

Loss suffered by Tourist Industry
due to War with Pakistan

1142, SHRI P GANGADEB :
SHRI P. M. MEHTA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total loss suffered by the tourist
industry due to the recent war with Pakistan;
and

(b) the fall in foreign tourist traffic and
the consequent loss in foreign exchange since
December, 1971 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). It is not possible to quantify the
total loss suffered by the tourist industry due
to the recent hostilities with Pakistan, how-
ever, tourist armrivals declined by 12,059
(42'6%,) in December, 1971 and by 5,262
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(18+69%) in January, 1972 compared to the
corresponding months of the preceding
year,

Scheme to ran Tourist shops at
Important Tourist Centres

1143, SHRI VEKARIA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the schemec to run Tourist
shops at important Tourist Centres has been
given final shape; and

(b) if so, the names of the Centre and
items to be sold there *

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH).
(8) No such scheme 1s at presemt under
consideration,

(b) Does not arise.
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Loans advanced by Nationalised

Banks to Farmers and Shop-
keepers in Kerala

1144, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of FINANCE
be pleased to state ;

(a) the amount of loans advanced to
farmers, shopkeepers and Jow-income
groups, separately by the nationalised banks
n the State of Kerala after bank nationali-
sation to date; and

(b} the rate of interest charged thereon ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). Excepting for the amount of loans
advanced to farmers, the banks do not
maintain figures separately for the categories
specifically wanted in the question. The
following Table broadly gives the figures of
loans advanced and interest charged by the
nationalised banks to priority sectors, in-
cluding loans to shopkeepers and low-income
groups, in Kerala State,

(Amount in lakhs of rupees)

Category As at end of
June, 1969
No. of Balance
AlCs, outstand-
ing
Direct Agricultural
Finance to farmers 9429 26999
Road Transport
Operators 155 22:64
Small Scale Indus-
tries 2552 157970
Retail Trade 1606 10920
Small Business 462 2:25
Professional  and
self-employed
persons 769 10-42

*Provisional,

As at end of Rate of interest
December, 1971* (per cent

No of Balance out- per annum)
A/Cs. standing
54202 65364 9%} to 10§°,,

558 56'16 10%, to 119,
3797 318086 9% to 119,
4164 209-30 104% to 119,
2330 16°68 919, to 11°%,
4442 51'56 83% to 11%
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Loans to Small Cultivators
in Kerala

1145, SIHRIMATI BHARCAVI
THANKAPPAN : Will the Minister of
FINANCE be pleased to state :

(a) the number of small cultivators of
Kerala State who had applied to the State
Bank of India for loans during the ycar
1971-72 and who have been piven loans
so far;

(b) whether small cultivatois have to
face difficulties in getting loans; and

(c) if so, how Government propose to
remedy the situation ?

THE MINISTER OF 1 INANCL
(SHR1 YESHWANTRAO CHAVAN) : (a)
to (c). The information, to the extent
possible, is being collected and will be laid
on the Table of the House,

Resignation of Comptroller and
Auditior General of India

1146. SHRI AJIT KUMAR SAHA :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received
the resignation of the Comptroller and Audi-
tor General of India, Shri S. Ranganathan,
before his actual term has ended; and

(a) if so, the Government's decision
these on and the rcasons therefor ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). Yes, Sir; although his tenure would
normally expire on the 14th August, 1972,
the Comptroller & auditor General of India
had written to the President in terms of
Second proviso to Section 4 of the Com-
ptroller auditor General's (Duties, Powers
and Conditions of Service) Act, 1971, on the
21st February, 1972 tendering his resigna-
tion from this office w.e.f. the afternoon
of the 26th March, 1972, Acting on the
advice of Government, the President has
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accepted  his resignation. Although he has
nol given any reasons in his letter to the
President, he had indicnted to Government
that in his view it would administratively be
of advantage to the Indian Audit and
Accounts Department  if the new incumbent
were inducted into oflice now rather than
in the middle of August, 1972,

Introduction of non-Smoking Sections
in Indian Airlines and Air
India Flights

1147. SHRI N. SHIVAPPA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state .

(a) whether some foreign  ait companies
have decided to introduce non-smoking
section in their Boeing 747 Jumbo  flights:
and

(b) if so. whether Gosernment propose
to introduce non-smoking sections in Indian
Airlines and Air India flights ?

THE MINISTER OF TOURISM AND
CLVIL AVIATION (DR. KARAN SINGH) :
(a) Yes Sir. Some aitlines, such as Pan
American Airlines, Trans World Airlines and
Air France have iotroduced non-smoking
sections in their Boeing 747 flights.

(b) Our airlines have given careful
thought to this matter, but have decided not
to introduce non-smoking sections as the
blocking of scats for non-smokers could
result in appreciable loss of revenue.

Financial Assistance from
World Bank

1148, SHRI AMAR NATH CHAWLA :
SHRI N. K. SANGHI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government's attention has
been drawn to the news-item appearing in
the *“Times of India" dated the Ist March
1972 to the effect that World Bank is pre-
pared to give aid to India for various pro-
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jects, but India is not sending its projects to
the World Bank for aid; and

(b) if so, the reaction of Government
thereto ?

THE MINISTFR OF FINANCE (SHRI
YESHWANTRAO CITAVAN) : (a) Yes, Sir.

(b) In the current fiscal year of the
World Bank we have signed a loan agrec-
ment for %60 million from the Bank. In
addition, we have also signed agreements for
IDA credits umounting to %189 million for
six projects. The Directors of the Bank have
approved  propuosals for further credits
amounting to €127 million for 3 more pro-
jects. A number of projects have been pro-
posed for IDA ussistunce and are under
various stages of discussion. There is, there-
lore, no question of India not sending its
projects to the World Bank or 1DA for aid.

Cost structure of Drugs

1149, SHRI AMAR NATH CHAWLA -
Will the Ministes of PETROLEUM AND
CHEMICALS be pleased fo stateto the
reply given to Unstarred Question No. 4
on the 29th March, 1971 regarding Cost
structure of Drugs and state :

(a) whether the 1epoit of the Wolking
Group constituted for the purpose has since
been received;

(b) if so, the main [eatures thereof and
the decision taken thercon; and

(c) if not, when the teport of the work-
ing Group is likely to be received ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R, GOKHALEL) : (a) No,
Sir.

(b) Does not arise.
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(¢) Itis understood that the report on
the cost-structure on certain bulk drugs is
almost ready and may be submitted shortly.

Incidents of Dacoity, Loot and
Cheating in Nationalised
Banks

1150, SHRI AMAR NATH CHAWLA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 3212 on the 25th June, 1971
1egarding the incidents of dacoity, looting
and cheating in Nationalised Banks and
state whether the required information has
since been collected; and if so, when it will
be laid on the Table of the House ?

THE MINISTER OF FINANCE (SHRI
YLSHWANTRAO CHAVAN) : A statement
is luid on the Table of the House. [Placed in
Library. See No, LT—1549;72.]

Tourist Traffic to Calcutta

1151. DR. RANEN SEN : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whetha  touist tiathe has increased
of late, to Calcutta ind there arc signs of
further improvement,

(by il so, whether Government have
any concreie plan to stimulate this process;
and

(¢) il s0, a broad outline thereof ?

THE MINISTER OF' TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Tourist statistics arc compiled on all-
Iodia basis and not place-wise. [t is, there-
fore, not possible to give figures for
Calcutta.

(b} and {(¢) Continuous publicity is
undertaken to attract tourists to all places of
tourism interest including Calcutta. However,
there are indications that nternational air
traffic to Caleutta will pick up.



75  Written Answers

Self-Sufficiency in the Manufacture

of Fertilizers
1152. SHR1 BIRENDER SINGH
RAO :
SHRI MUKHTIAR SINGH
MALIK :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the yearly demand and production
of fertilizers in the country, State-wise;

(b) the steps taken to increase the pro-
duction of fertilizers; and

(c) the time by which the country is
likely to be self-sufficient in the manufacture
of fertilizers ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE):
(8) The required information for the years
1969-70, 1970-71 and 1971-72 is given in
the statements laid on the Table of the
House. [Placed in Library. See No.LT—
1550/72.]

(b) Efforts are being made to increase
indigenous production of fertilizers by
(i) meaximising capacity utilisation in the
existing units; (ii) creation of additional
capacity by setting up new fertilizer plants;
and (iii) expansion of operating units, where
feasible.

(c) On present estimates, 1t is expected
that the country might achieve self-sufficiency
in fertilizers by about 1976-77.

Difficulties Experienced by
Pensioners

1153. SHRI P. VENKATASUBBAIAH:
Will the Minister of FINANCE be pleased
to state ;

(a) whether the Centre and States have
increased the Dearness Allowance for their
employees but nothing has yet been done
for the pensioners, many of whom do not
get any Dearness Allowance;
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(b) whether Government are aware of
the difficulties of the pensioners; and

(c) if so, the steps envisaged to meet
their difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The Central Government
have increased the dearness allowance of
their employees from time to time and have
also granted them interim relief. No informa-
tion is available regarding the increase in the
dearness allowance granted by the State
Governments to their employees. The Central
Government pensioners are not, however,
eligible for the grant of dearness allowance
or the interim relief.

(b) and (c). Small pensioners have
already becn given some relief by the grant
of ad hoc increase in pensions. The Jast such
increase was granted in September, 1969.
Government propose to consider, in due
course, the question of grant of relief to
pensioners in the light of general recom-
mendations of the Pay Commission in the
matter of pensionary benefits for serving
Government servants,
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Pension to Reservists

1156. PROL. NARAIN CHAND
PARASHAR : Will the Minister of DE-
FENCE be pleased to state :

(a) whether any memorandum has bcen
teceived by Government for increasing the
amount of pension to the Reservists: and

(b) if so, the action taken thereon ?

THE MINISTER OF DEFENCE (SHRI
JAGIJIYAN RAM): (@) and (b). Yes, Sir.
The memorandum is being examined.

Defence Colonies for Ex-Servicemen

1157. PROF. NARAIN CHAND
PARASHAR : Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is any proposal to sot
up Defence colonies for the rehabilitation of
Ex-Servicemen in various States;

(b) if so, the number and locations of
the colonies contemplated to be set up next
year; and
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(c) the criteria fixed for selecting the
location of such colonies ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (b). Housing colo-
nies for defence personnel are being planned
to be set up at Jullundur, Simla and Panch-
kula (Haryana). Such colonies have already
been set up at Bangalore, Secundrabad, Goa,
Poona, Churu (Rajasthan) and Hissar. These
colonies are set up depending upon local
effort and with the assistance of State Govern-
ments.

Loan given for setting up of Industries
in Backward areas of Bihar

1158. KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of loan given for
seiting up industries in the backward areas
of Bihar State by the Industrial Finance
Corporation during the last three years;
and

(b) the number of such industries set up
in the backward areas, with their names, in
Bihar State ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
During the last three financial years, 1969-
70, 1970-71 and 1971-72 (upto 29-2-1972),
the Industrial Finance Corporation of India
received two applications for financial assis-
tance from the concerns located in the indus-
trially less developed districts of Bihar State
specified by the Planning Commission. They
are from (i) M/s. Purnea Cooperative Sugar
Factory Ltd., Purnea for an additional loan
of Rs. 25 lakhs which has been sanctioned
and (ji) from Ashok Paper Mills Ltd. for an
additional loan of Rs. 100 lakhs which is
being processed by the Corporation. The
Corporation has, during the period, also
disbursed Rs. 20 lakhs to Messrs. Purnea
Cooperative Sugar Factory Ltd out of the
lvan sanctioned to it earlier,
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Setting up of Antonomouns Corporation
for Procuring and Distributing
Essential Commodities to
check rise in Prices

1159. SHRI N. K. SANGHI : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are considesing
to set up an autonomous Corporation charged
with the responsibility of procuring and
distributing certain essential commodities at
fair price to the consumers with a view to
check rise in prices;

(b) if so, whether selection of the com-
modities has been made;

(c) whether any final decision has been
taken in this regard; and

(d) if so, the details of the scheme und
when it is likely to be given effect to ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAOQ CHAVAN) : (a) to (b).
It is the constant endeavour of the Govern-
ment to prevent any undue rise in prices.
There is already in existence a net-work of
fair price/ration shops lor distributing major
foodgrains and sugar. The question of exten-
ding the scope of the public distribution
system, and of devising suitable operational
arrangements in this regard, is under consi-
deration.

Rural Credit Service Schemes in
Nationalised Banks

1160. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of FINANCE be
pleased to state :

(a) whether the Planoing Commission
has recently advised the Nationalised Banks
to start rural credit service schcmes to pro-
vide an integrated agricultural credit scrvice
to the farmers in the country;

{b) if so, the reaction of the Banks there-
to; and

(¢) how far this scheme will benefit the
farmers ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No, Sir.

(b) and (¢). Do not arise.

0il Struck at Dabka (Baroda)
1161. SHRI MUKHTIAR SINGH
MALIK :

SHRI PRABHUDAS PATEL :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have seen the
press reports in the “Indian Express” dated
the 22nd February, 1972 regarding the high
quahty Oil struck at Dabka near Baroda;

(b) it so, the estimated reserves likey to
be found; and

(¢) the ume by which the work is likely
to commence at the site ?

THE MINISTER OF LAW AND
JUSTICE. AND PETROLLUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) Yes, Sir.

(b) and (c). Estimates of reserves will be
known only after some more wells have been
drilled in the area and tested.

Sustained production testing of this parti-
cular well is likely to commence within three
months. Drilling of additional wells in that
area is expected to commence at the end of
the Rainy season aficr certain essential pre-
paratory steps, like acquisition of land and
construction of drill-sites and approach roads,
have been under taken.

Qil and Gas found at Jorajan (Assam)

1162. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Oil and Gas have recently
been struck duriog drilling by Oil India at
Jorajan in Assam;
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(b) if so, the estimated oil and gas likely
to be found in these reservoirs; and

(c) the time by which the production is
likely to start ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) Yes,
Sir.

(b) it will be possible to make reliable
estimates of oil and gas reserves ufter tests
are completed and a4 few more wells arc
drilled.

(¢) The production progiamme will be
planned on the basis of findings from the
tests which have been initiated by Oil India
Limited.
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Fertilizer Plants set up During 1¢yr

1163. SHRI HARI KISHORE SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether a number of fertilizer plants
have been set up in the country during the
year 1971;

(b) if so, their location and production
capacity; and

(c) whether any steps have been taken
by Government to’ increase production in
the existing umts during the year 1972 and,
if so, a broad outline thercof ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). During the year 1971, two plants went
into production and, in addition, a number
of projects were in different stages of cons-
truction; details of thesc are giver: below :

Name of the Company Location Capagcity ("000 tonnes)
Nitrogen PO,
1. Plants Completed and Production
Commenced :
1. Madras Fertilizers Limited. Manali, Tamil Nadu. 164 85
2. Fertilizers and Chemicals Alwaye (IVth Stage 22 10*
Travancore Limited. I:xpansion), Kerala.
Il. New Projects on which Construc-
tion started :
1. Fertilizer Corporation of Duigaput 152 -
India Limited. Burauni 152 —_—
Namrup Lkxpn. 152 —_
Sindri Modernisation - 156
Talcher, Orissa 229 —
Ramagundan, A, P. 229 —_
2. Fertilizers and Chamicals Cochin Phase [ 152 —
Travancore Ltd. IVth Stage — 10
3. Zuari Agro-Industrics, Goa 175 42
4, Indian Farmers Fertilizers KalolKandla, Gujarat. 215 127

Cooperative Limited.

*Production of P;O; not yet started.
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(c) Government are constantly reviewing
the production performance of the existing
fertilizer units and bave been impressing up-
on them to overcome the various constraints
to production like (i) operational and main-
tenance problems, (ii) design deficiencies,
(iii) power interruptions/voltage dips and also
to maintain industrial harmony. Where nece-
ssary, particularly in matters like water
supply, labour situation, etc., the assistance
and cooperation of the States also being
enlisted.

Decision to Appoint an Indian as Chicf
Executive by Biarmah Shell

1164, SHRI HARI KISHORE SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government are aware that
Burmah Shell has decided to appoint an
Indian as its Chief Executive in India; and

(b) if so, whether Government proposec
to pursuade other foreign Oil Companies in
India to appoint Indians as their Chief
Executives ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). Yes, Sir. Following the reccipt of infor-
mation from Burmah-Shell to the effect that
they will be completing the process of India-
nisation of top posts by May this ycar, Esso
and Caltex have been usked to indicate their
plans/proposals in this regard.

Increase in Deposits and Opening
of Branches by Nationa-
lised Banks
1165. SHRI BHOGENDRA JHA':

Will the Minister of FINANCE be pleased
to state :

(@) the total increase in deposits, new
branches in non-banking areas and the
amount of credit given to the priority sector
by the individual nationalised and non-
nationalised banks since July, 196Y; and
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(b) the total amount in terms of foreign
exchange taken abroad by the foreign banks
operating in India in the form of profit,
dividends and salary during this period ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). Information in such dectail as desired
by the Hon'ble Member is not available. This
15 being collected to the extent possible and
will be laid on the Table of the House.

Defence of Borders in Jammu
and Kashmir

1166. SHRI V. MAYAVAN : Will
the Mimister of DEFENCE be pleased to
state :

(a) the steps tahen by Government to
defend the borders in the Jammu and
Kashmir State in view of the over support
given by the Chinese Prime Minister to the
so called struggle of the people for self-
determination; and

(b) whether Government pioposc (o
sirengthen the hands of the State Govern-
ment in maintaining law and order within the
Statc 7

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) These
developments have been taken into considera- -
tion and adequate steps have been taken by
Government to defend the borders of Jammu
and Kashmir.

(b) All assistance has been given to the
State Government 1n maintaining law and
order within the Statc.

Admission to Sainik Schools

1167. SHRI V. MAYAVAN : Will
the Minister of DEFENCE be pleased to
state :

(a) the criteria adopted for admission to
Sainik Schools so far as representation of
different States is concerned; and

(b) the number of boys belonging to the
Sheduled Casies naSd ribed huc seTide
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admitted to the Sainik Schools during the
last three years ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Admissions
to Sainik Schools are made through an All
India Entrance Examination. 67V, of vacan-
cies in each School is filled by students
belonging to the State/Centrally administered
area catered for by the School. Any shortfall
is made up by admitting students from other
States/arcas. 339, of seats arc filled by
children of Defence personnel; most of them
belong to the same State/area in which the
School is situated.

(b) Information is being collected and
will be laid on the Table of the House.
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Ceiling on Remittances by Foreign
Investors in India

1169, SHR1 P. K. DEO : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are cxamining

a proposal for fixing a ceiling on remittances
by foreign investors to meet debt repayments;
and

(b) if so, the sahent features of the
?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). According to Government's present
policy there are no restrictions on the
remittances of profits or dividends carned by
foreign investors from their investments in
India. There is no proposal to make any
change in this regard.

Amendments to the Companies Act

1170. SHRI R. S. PANDEY : Will the
Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether according to a provision in
the Companies Act, a person can hold the
Chairmanship/Directorship of 20 companics
simultaneously;

(b) whether Government propose to
bring forward any legislation to alter this
provision; and

(c) if so, the salient features of the pro-
posal and when a final decision is likely to
be taken in the matter.

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Section 275 of the Companies
Act, 1956, Governs this matter.

(b) and (c). A proposal to amend Sec-
tion 275 of the Companies Act is under
consideration of Government.

Assessment of the Capacity of
Defence Forces to Defend
the Country

1171. SHR1 R. S. PANDEY : Will
the Minister of DEFENCE be pleased to
state :

{a) whether Government have made a
reassessment of the capacity of country’s
defence forces, particularly the Air Force
and Navy, to defend the country, after the
recent Indo-Pak War;

(b) if 50, an outline thereof; and |
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(c) whether any measures are contem-
plated to further strengthen our Air and
Naval forces to meet such an eventuality in
future ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (c). After
the recent Indo-Pak conflict a reassessment
of the capacity of all our forces is being
made. Necessary steps  have also been imitia-
ted to make up deficiencies wherever

noticed.

Need of Modern Arms for
Defence Forces

1172, SHRI R. S. PANDLY : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether Pakistan had been found m
possession of supeiior armaments supplicd
by U. S. A. and other countries during the
receiit Indo-Pak war;

(b) whether Government are considering
any proposal to procure or manulacture
equally sophisticated arms for the country’s
defence forces to strengthen them against
any foreign aggression in future; and

(¢) if so, the steps taken to provide
modern arms to the Indian defence forves

THE MINISTER OF DEFENCL
(SHRI JAGJIVAN RAM) : (a) No, Sir.

(b) and (¢). Lftorts to eyuip the Army
with modern weapons are a continuous
process, The requirements of such weapons
are met through indigenous manufacturce and
import, where necessary.

Daily Air Service from Calcutta to
Cooch-Behar by the shortest
Route

1173. SHRI B. K. DASCHOW-
DHURY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state ;

(a) whether his Ministry has made any
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assessment of air traffic on Calcutta-Cooch
Behar-Calcutta route;

(b) if sv, whether his Ministry propose
to introduce daily service to Cooch-Behar by
the shortest route; and

(¢) whether Gowvernment propose (o
teduce the air fare on this route ?

THE MINISTER O TOURISM AND
CIVIL AVLATION (DR. KARAN
SINGH) : (a) A traffic asscssment has been
made by Indian Airlines,

(b) Indian Aurhnes will consider this
matter when its fleet position improwves with
the receipt of more HS-748 aircraft.

(¢) Nu, Su,

Scheme for Popularising Darjeeling

1174, SHRI B k. DASCHOW-
DIIURY : Will the Mimster of TOURISM
AND CIVIL AVIATION be pleased to
state :

(4) whether his Munistry propose 10 send
some cxperts to Darjeeling and neighbouring
arcas 1o finalise o scheme lor popularising
Darjeeling from tounst point of view; and

(b) the steps taken to create tounsls'
interest in Darjeeling ?

THL MINISTIR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) No such pioposal in under considera-
ton,

(b) 1t is propused to construct a youth
hostel and add 10 additional rooms 1o the
tourist lodge in Darjeeling, besides providing
2 mini-buses and 2 jeeps there for the use
of, tourists,

Darjecling is also being adequately pub-
licised by the Department of Tourism as a
tourist attraction.
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Payment to Local Officials at Darjee-
ling for Arranging Tourism
Festival Fortnight

1175, SHR]1 B. K, DASCHOWDHURY:
Will the Minister of TOURISM AND CIVIL
AVIATION bc pleased to state :

(a) whether Governmuent have paid the
agreed amount to local officials at Darjecling
for arranging Tourism Festival Tortnight:
and

(b) if not, the rcasons therefor ?

THL MINISTER Ol TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). No {nancial commitment has
been made by the Department  of Tourism
for this fesival, 1t is, however, understood
that the State Government have nde certain
payments.

Scheme to Develop Cooch Behar Airport

1176. SHRI B. K. DASCHOWDHURY:
Will the Minister of TOURISM AND CIVII.
AVIATION be pleased to state :

(a) whether his Ministry has uny scheme
to develop Cooch-Behar Airport; and

(b) if 0, the salient fcatures thereof ?

THE MINISTER OFF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) There is no such proposal at present.

(b) Does not arise.
‘gfergw Samgdz aw”’ § wrw
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1177. ¥o wwer sy : ¥ faw
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Technical Assistance to Nigeria for
Exploration and Development
of Oil Resources

1178. SHRI MUHAMMED SHERIFF :
Will the Ministct of PLTROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have recently
decided to give technical assistance to Nigeria
for the exploration and development of the
latter’s oil resources; and

(b) if so, the broad outlines of the deci-
sion ?

THE MINISTER OF LAW AND JUS-
TICE AND PLTROLEUM AND CHEMI-
CALS (SHRI1 H. R. GOKHALE): (a) and
(b). During the visit of 8 Nigerian Delega-
tion to India in February, 1972, this subject
was discussed with them generally, but no
concrete proposals have emerged so far.

Arrears of Income-Tax

1179, SHR1 MUHAMMED SHERIFF :

SHRI ATAL BIHARL VAJ-
PAYEE :

Will the Minister of FINANCE be plea-
sed to state :

(a) the Income-tax arrears in the country
during the last three years, year-wise; and
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(b) the amount of Income-tax realised
and the expenditure incurred on realisation
of the tax during the sajd period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! K. R.
GANESH) : (a) The outstanding net arrears
of Income-tax as at the end of the last three
financial vears were as under :

Financial Year Outstanding arrears

(Figures in Crores of Rs.)

1968-69 43549
1969-70 50791
1970-71 49968

(b) Total revenue collections of Income-
tax and Corporation-tax during these years
were as under :

Financial Year Total Budget collection

(Figures in Crores of Ry.)

1968-69 67824
1969-70 801-48
1970-71 83964

Separate figures of expenditure incurred
in the collection of income-tax are not main-
tained. However, tota! expenditure incurred
on the collection of all the direct taxes
during these three years was as under :

Financial Year Expenditure incurred
(Figures in Crores of Rs.)
1968-69 1367
1969-70 1616
1970-71 1944
Evasion of Income-Tax

1180. SHRI T. 5. LAKSHMANAN :
Will the Minister of FINANCE be pleased to
state :

(a) the approximate amount of evasion
of Income-tax during 1970-71;

(b) the Income-tax arreard during 1970-
71;
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(c) the number of assessments pending
since 1970-71; and

(d) the steps taken by Government to
complete the assessments of a particular year
in the same year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) While there can be no doubt
that large amount of black money is in circu-
lation yet 1t is difficult to quantify its exact
extent. Various individuals and committees
have cxamined this question hut have made
varying estimates of the extent of black
money.

(b) The net arrears of Income-tax out-
standing at the end of 1970-71 were
Rs. 499'68 crores.

() The number of lncome-tax assess-
ments pending at the end of 1970-71 was
12,318,823,

(d) The time limit for completion of
assessments has been reduced from four years
to two years from the end of the assessment
year in which the income was first assessable
where such assessment year is 1969-70 or
later year. Further, with the introduction of
Summary assessment procedure with effect
from 1.4.71, large number of assessments are
being completed on the basis of the returns
filed without calling the assessees.

Installing of more Pumps and Equip-
ment on Ganhati-Barauni Pipeline

1181. SHRI T. S. LAKSHMANAN ;:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state the steps
taken by Government to instal more pumps
and other equipment on Qil India's Gauhati-
Barauni Pipeline to reduce the Crude import
which is likely to cost Rs. 270 crores a year
from 1973-74 ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): M/s Oil
India Ltd. had already installed, in March,
1971, larger plungers at the Moran pumping
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station of their Crude Qil Pipeline to cnable
upliftment of 900 to 950 tonnes per day of
ONGC crude oil from Assam fields. Proposals
for a further expansion of capacity of M/s
Oil India Limited's pipeline, specially in
Gauhati-Barauni Secctor, would be decided
upon in the light of the requirments of crude
oil to feed the proposed Bongaigaon Refinery,
the likely oil rescrves, in future years, in Oil
and Natural Gas Commissions and Oil India
Limited's fields, and allied factors.

Taxes levied for Relief to Refugees
from Bangla Desh

1182, SHRI SUBODH HANSDA :

SHRI 8. C. SAMANTA :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether the various taxes imposed
for refugee relief will continue; and

(b) if so, how long ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). On present indica-
tions, the levies are expected to continue for
1972-73 Financial Year.

Setting up of Project Administration
for Kovalam.Beach Resort Project

1183, SHRI M. K. KRISHNAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have set up the
‘ Project Administration for Kovalam-Beach
. Resort Project; and
(b) if not, the reasons therefor *
.
*  THE MINISTER OF TOURISM AND
1 CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). A Project Engineer has been
appointed to look after the construction work
at Kovalam. The post of the Project Adminis-
trator has been advertised,
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Pramoﬂnofhdutrhl\\'omnla
Ord Factories

1184, SHRL S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the decision of the Industrial
Council taken in 1971 regarding promotion
of industrial workers in Ordnance Factories
stagnating at the maximum of their pay-scales
for ten years or more has since been imple-
mented; and

(b) if not, when it is likely to be imple-
mented ?

THE MINISTER OF STATE DEFENCE
PRODUCTION IN THE MINISTRY OF

DEFENCE (SHR] VIDYA CHARAN
SHUKLA) : (a) and (b). Instructions have
alrcady been issued by the Directorate

General of Ordnance Factories on 10th
February, 1972 that the people stagnating in
the various grades in the industrial establish-
ments should be considered for promotion.
It has been provided that while the day
workers can be promoted after being trade
tested, the picce workers should be promoted
only if promotion does not involve increase
in the cost of production. Cases of those
who have been stagnating for more than 10
years should be considered for promotion
without delay.

Token Strike by General Insurance
Employees of Bombay

1185, SHRI S. M. BANERIJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether the General Insurance
employees of Bombay observed one-day
token strike in the month of February, 1972
in support of their long outstanding demands
for standardisation of wages and service con-
ditions;

(b) whether the employees also demanded
formation of a single Corporation instead of
four Regional Corporations as proposed by
the Government; and
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(¢} if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes.

(b) Yes.

(c) Standardisation of wages and service
conditions will tuke time as it can be done
only after the nationalisation of the General
Insurance Companics and after a very caieful
cxamination of all relevant factors and impli-
cations,

As for the formation of a single Corpora-
tion or more than one Corporation, the
matter is under considcration.

Construction of a New Airport at
Kanpur

1186. SHRI S. M. BANLI'RMI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased 1o statc :

(a) whether a final decision has since
been taken to conmstruct a mew Airport at
Kanpur;

(b) if so, whether the Air Force authori-
ties have agreed to handover the land for
this purpose to Civil Aviation Department;
and

(c) if not, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). The construction of a Civil
Enclave at the Kanpur (Chakeri) airport is
already under consideration. A site has been
stlected and further action will be taken
soon.

Alr Service from Kanpur to Bombay
1187. SHRI S. M. BANERIJEE : Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(1) whether many Organizations in
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l(‘anpur have demanded air service from
Kanpur to Bombay; and

(b) il so, whether this question is being
considered by Government ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Some requests in this regard have been
received,

(b) The traffic potential docs not justify
such a service at present.

Hijacking of Pak Military Aircraft
to India

1188, SHRI BHOLA MANJHI : Wil
the Minister of DLFENCE be pleased to
state

(a) whether a Pak militaty aircraft had
been hijacked by a Pak citizen and it landed
in Inda: and

(b) il so,
incident ?

the board outlines of the

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM) : (a) and (b). A
Pakistani army rcconaissance plane made a
forced landing near Maili and Sarangwal
villages in Hoshiarpur District on 4.1.1972,
The plane had on board 2nd Lt. Hamayun
Raza, a Bengali Pak Officer and the dead
body of another Pak Officer, Major Qasim.
While 2nd Lt. Raza was taken into police
custody, the dead body of Major Qasim was
handed over to Pak authorities on 7.1.1972,

Differential Rates of Interest
on Loans

1189. SHRI BHOLA MANJHI : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
introduce differential rates of interest for
loans to different categorics of people; and

®) if so.
scheme ?

the main features of the
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
and (b). I propose to lay a statement on the
Table of the House shortly outlining the
policy of government on differential interest
rates,

Collection of Central Taxes

1190. SHRI S. R. DAMANI : Will the
Minister of FINANCE bc pleased to state :

(a) the figures of direct tax collections
during the current year and how they com-
pare with the budget anticipations;

LT.&C 1.
Collection upto the ¢nd of
February, 72 755-67
Sanctioned hudget 902:00
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(b) 1ts percentage to the total demand
this year; and

(c) how much is expected to be carried
over as arrears to Lhe next year and the
reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The collection of direct
taxes upio the cnd of February, 1972 and
the sanctioned budget figures for the finan-
cial year 1971-72 arc as under :

(In crores of rupees)

W.T. G. T E. D.
2006 2:81 673
30:00 700

2:00

(b) The figures of total demand raiscd and the collection therefrom from 1.4.1971 to

31.12,1971 arc as under -

Dcemand raised
LT &C. T 491-37
W. T. 10-11
G. T. 199
E.D 377

(In crores of rupees)

Percentage

Collection
35567 72:40
490 48°47
065 32:66
1-06 28-12

(¢) As the current financial vear 1971-72 iy not yet over the arrears of taxes expected
to be carried over to the next year cannot be computed at this point of time.

Arrears of Central Taxes

1191, SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) the amount of arrears of direct taxes
at the beginning of this year;

(b) how much of it has been rcalised
during the year;

(c) the amount proposed to be written
off and the reasons therefor: and

{d) whether any method is being evolved
to avoid the mounting of arrears from year
to year 7

THF. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The amount of
arrears of direct taxes as on 1.4.197]1 and
the realisation therefrom upto 31.12.1971
ate as under ;
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Income-tax
Wealth-tax

Gift Tax
Expenditure Tax
Estate Duty

”

(¢) The unrealisable arrears of taxes are
generally written off in the following circum-
stances :

(i) Assessees have died leaving behind
no assets,

(ii) Assessec companies have gone into
liquidation,

(iii) Assessees have become insolvent.
(iv) Assessees are untraceable.

(v) Assessees have left India leaving
behind no assets,

(vi) Assessees who are alive but have
no attachable assets,

(vii) Amount written off as a result of
settlement with the assessees.

(viii) Demands found not due on the
basis of subsequent information,
such as duplicate demands, de-
mands wrongly made, demands
being protetcive, etc,

(ix) Amount written off on grounds of
equity or where the time, labour
and expenses involved in legal
remedies for realisation are consi-
dered disproportionate to the am-
ount for recovery.

Only after all avenues of recovery src
exhausted a case is considered for write off.
In view of this it is not possible to specify
any amount proposed to be written off,
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Arrears as on Realisation upto

1.4.1971 31.12.1971
(In crores of rupces)
49968 (net) 7533
12:27 2:25
2:47 051
016 00034
14:44 1-31

(d) During the recent years, the Govern-
ment has taken the following specific mea-
sures to chech the growing tax arrcars :

(i) Prior to 1961 recovery of tax
arrears was done by State autho-
ritiecs who often failled to evince
sufficient interest in the collection
of revenue. The 1961 Act, there-
fore, incorporated a scif-contained
Revenue Code and made provision
for Tax Recovery Officers who
could be Departmental Officers.
The Deparimental Officers have
taken over the tax recovery work
fully or partly in all Commissioners’
charges.

(ii) Introduction of the scheme of
functional distribution of work.
Here the collection of taxes is made
the specific function of one or
more Income-tax Officers in the
Range.

Acceptacce of crossed chegues by
the Department and opening of
special receipt counters for this
purpose in the Income-tax Offices.

i)

Publication of names of assessees
who are defaulters in the payment
of taxes over certain prescribed
limits.

(iv)

Arrear Clearance Fortnights are
being observed all over the country,
During the period, special emphasis
is laid on carrying out pending
adjustments/rectifications,  giving
effect to appellate orders and

v)
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collecting the net demand due
from the assessees.

(vi) Five Tax Recovery Commissioners
have recently been posted in
Calcutta, Kerala, Delhi, Nagpur
and Hyderabad. In addition to
administrative jurisdiction over Tax
Recovery Officers, they will also
have appellate jurisdiction with
effect from 1.1.1972 to hear
appeals against the orders of the
Departmental Tax Recovery Offi-
cers,  Further some Additional
Commissioners are in exclusive
charge of recovery work.

(vn) Sixty posts of Income-tax Officers
{Collection) were sanctioned last
year by the Government for atten-
ding to the work of liquidation of
arrear demand.

(viii) The time limit for completing the
assessments has been reduced to
two years after the end of the
assessment year.

(1) The Wanchoo Comnutiee have
made a number of recommenda-
tions which are under examination,

Tata’s Fertilizer Project at Mithapur

1192, SHRI PRABHUDAS PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government havc given final
clearance to the Tata's Mithapur Project to
manufacture fertilizers and ammonia; and

(b) if so, what will be the annual pro-
duction of this project ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) No, Sir,

(b) Does not arise,
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Commencement of Oil driiling
near Bhuj

1193. SHRI PRABHUDAS PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether oil drilling necar Bhuj has
commenced;

(b) if so, whether the oil drilling near
Bhuj has been found very expensive; and

{c) the total amount spent on the pro-
ject and how far the oil drilled from this
well will be useful ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) No, Sir.

(b) and (c). Do not arise.

Import Substitution in Defence
Production

1194, SHRI PRABHUDAS PATEL :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have ducided
to launch a fresh drive for accelerating im-
port substitution in the manufacture of
equipment, arms and ammunition required
for defence forces; and

(b) if o, the steps being taken 1o manu-
facture all types of arms within the country ?

THE  MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) Statement is attached.

Statement

We have achieved adequate self-suffi-
ciency in small arms and light artillery
weapons and their ammunition. For medium
artillery weapons and ammunition, which arg
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replacing the traditionol weapons in that
range, capacity is being established. We are
still dependent on foreign sovrces for special
type of non-ferrous metals and special steels.

2. The Ordnance Factories are today
producing the self-loading Ishapore rifles,
light and medium machine guns and mortars,
anti-aircraft and anti-tank guns and medium
artillery, besides a large range of ammuni-
tion.

3. Some important projects which have
been approved by Government recently are
as follows :

(a) Indigenous manufacture of Indian
Field Gun in place of 25 Pdr. Gun
of World War 11 vinlage.

(b) Indigenous manufiacture of Y mm
sel-loading Pistol for the Services
with a versetile capacity for the
manufacture of .32 Pistol for the
civil use.

(c) Project for the establishment of
indigenous manufacture of amrmuni-
tion in the Ordnence Foctorics for
the imported equipment.

(d) Indigenous manufacture of new
MMGs required for the Infantry and
Tanks,

(¢) Special steels plant to piovide all
types of special steels of high speci-
fications required by the Ordnance
Factories. In the past because of the
high specifications and restricted
quantities that were reyuired, these
had to be imported from abroad.
With the special steels plant going
into production withia the next 4/5
years Ordnance Factories will be self
sufficient in this important raw
material,

(f) Production of propellants with the
latest process of manufacture to meet
the requirements of high calibre and
sophististicated weapons and
ammunition,
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4. A large number of non-lethal portions
of arms and ammunitions are being
developed and produced by trade firms.
Notable amongst these are Bomb Bodies and
Fuzes of different types.

Request by Sweden for Indian Ships

1195. SHRI NARENDRA SINGH :
Will the Minister of DEFENCE be pleased
to state :

(a) the progress made in regard to the
request made to India by Sweden to build
ships for her; and

(b) the number of ships Sweden has
asked for ?

THE MINISTER Ot STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OI' DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : () Negotiations arc
still continuing between M/s Garden Reach
Workshops Ltd., Calcutta and M/s Stena
A. B. Sweden, in regard to technical require-
ments and commercial conditions of the
proposed order.

(b) Originally, Mjs Stena A. B. had
indicated a requirement of 8 ships. It is now
understood that they have placed orders for
4 ships on other yards. Thus they have now
have a 1equirement of only 4 ships.

New Attractions for Tonrists
Visiting India

1196. fHRI NARENDRA SINGH :
Will the Mimster of TOURISM AND
CIVIL AVIATION be pleased fo state :

(a) whether the target of 4 lakh tourists
visiting India upto 1973 will be achieved as
anticipated;

(b) the number of tourists who visited
upto December, 1971;

(c) whether any new attractions have
been provided for the purpose; and

{d) if so, a broad outline thereof ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(u) The target of 4 lakh tourists is likely to
be achieved 1n 1973,

(b) 3,00,995 tourists visiled [ndia during
1971,

(c) and (d). A beach resort is being
cstablished at Kevalam and a summer-cum-
winter resort al Gulmarg. Selected wild hic
sanctuaries and Budhist centres arc being
provided with improved facilities. Tourism
facilities are also being provided o1 improved
at a number of other places in the country.

“Committee on Distribution of
Confiscated Goods”

1197. SHRI VAYALAR RAV|: will
the Minister of FINANCE be picased to
state :

(a) whether Government’s attention has
been drawn to the report appedring in the
‘Blitz dated the 19th February, 1972
regarding the existence of a racket in the
distribution of articles seized by the Customs
all over India;

(b) whether the Committec appointed to
review the procedurc for disposal of con-
fiscated articles has submitted its report; and

(¢) If so, what mcasures have been
taken to rectify the defects in the distribu-
tion system ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.R.
GANESH) : (a) Yes. The Government have
seen the News Item appearing in the “Blitz’
dated the 19th February, 1972.

(b) Yes. The Committee, consisting of
officials and non-officials, has submitted its
report,

(¢} The report is in final stage of consi-
deration by the Government.
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Decline in Tourist Traffic to India
During the last Two Years

1188. SHRl1 DHARAMRAO AFZAL-
PURKAR : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
slate

(2) whether the number of Tourists visit-
ing India has been o the decline during the
last two years;

(b) whether 1t 1s due 1o the lack of
facilities to the Tourists; and

(c) if s0, the steps Governmen! propose
to take in this regaid ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir. On the contrary there has been
an increase, as is clear from the followmg
figures :

Tourst arrivaly

1969 244,724
1970 280,821
1971 300,995

(b) and (¢) Do not arwse. However,
continuous steps are  being taken to improve
and strengther the tow ism mfrastructure,

Increasc in Air India’s Foreign
Exchange earning due to
Formation of a Separate

Corporation

1199. SHRI DHARAMRAOU AFZAL-
PURKAR : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
slate the estimated increase in Air India’s
foseign exchange carnings as a 1esult of the
formation of a separate Corporation for
operating Charter flights ?

THL MINISIER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
The gross foreign exchange ecarnings of Air-
India Charleis Ltd. during 1972-73 are
cstimated at Rs, 286 crores.
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Repert of Malaviya Committee on re-
organisation of Oil and Natural
Gas Commission

1200. SHRI N. K. SANGHI: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Malaviya Committee has
submitted its Report on the reorganisation
of the Qil and Natural Gas Commission;

(b) if so, the recommendations made by
the Committee and whether these will lead
1o economy consislent with efficiency;

(c) whether the Committee has recom-
mended that a bulk foreign cxchange alloca-
tion be made to ONGC permitting it to
make adjustments to facilitate uninterrupted
exploration and drilling work; and

(d) if so, the reaction of Government
in this regard ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) No, Sir.

(b) to (d). Do not arise.

Completion of Survey of Bombay
High and Adjoining Areas by
French Firm

1201. SHRI N. K. SANGHI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the seismic survey of Bombay
High and adjoining areas has been completed
by a Freuch Firm;

(b) if so, whether on the basis of the
survey, the exact location for exploration has
since been decided; and

(c) when the work of drilling will be
taken in band ?

THE MINISTER OF LAW AND JUS-
TICE AND P‘ETROLEUM AND CHEMI-
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CALS (SHRI H. R. GOKHALE) : (a) Yes,
Sir; these surveys cover the ‘Bombay High'
and some of the adjoining areas.

(b) The data obtained from the surveys
are now being processed by the French firm
at its data processing centre in France. Selcc-
tion of the location (s) for drilling of wells
will be made after completion of processing
and subsequent interpretation of this data.

(¢) Drilling in *‘Bombay High® area is to
be done with the help of a Mobile ‘Platform’
which is presently under construction in
Japan. As per schedule, the Platform is likely
to reach Bombay some timc in November
1972. Drilling is expected to commence soon
afterwards.

Liquidation of Companies

1202, SHRI D. P. JADEJA : Will the
Minister of COMPANY AFFAIRS be plea-
sed to state ;

(a) the number of Limited companies
registered under the Companies Act which
went into liquidation during 1971,

(b} the reasons therefor ”

THE MINISTER OF COMPANY
AFFAIRS (SHR1 RAGHUNATHA
REDDY) : (a) and (b). Three hundred and
eightyseven companies, limited by shares,
ceased functioning during the year 1971. Of
them 225 companics went into liquidation
and 162 were struck off the register under
Section 560 (5) of the Companies Act,
1956,

Allotment of Petrol Fumps and Dealer-
shipa to Widows and Relatives of
Armed Personnel

1203. SHRI S. C. SAMANTA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleascd to state :

(a) the outline of Government's policy
regarding the allotment of petrol pumps and
dealerships to the widows and relatives of
soldiers and other armed personnel who lost
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their lives during the recent armed conflict
between India and Pakistan;

(b) the number of cases in which the
offers have already been made and  accepted;
and

(c) the arrangements made for giving
them financial assistance to enable them o
run the pumps and dealerships ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) For a
period of one year starting from 28th
December, 1971, Indian Oil Corporation is
giving preference in the award of its dealer-
ships for the Corporation-owned retail out-
lets; agencies for kerosene and light diesel
oil; and distributorships of Indane Cooking
Gas to defence personnel unable to continuc
mn active service due to injurics and to the
dependents of those who bhave died or are
missing in action. The lists of entitled persons
under this scheme are finalised by the Direc-
torate General of Resettlement, Ministry o'
Defence and Dirctor General, Border Security
torce.

(b) 25 offers havc already becn made
and accepted upto 7.3.72.

(¢) A sum of Rs. 20 lakhs has been
allocated for giving the requisite financial
assistance to those beneficiaries under this
scheme who require such assistance.

Visit to POWs Camps in India by
International Agency

1204, SHRI S. C. SAMANTA : Will the
Minister of DEFENCE be pleased to state
whether any representative of internatioual
agency has visited the P. O. Ws, camps in
India and if so, his reaction in the matter ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : The Delegates of Inter-
national Committee of Red Cross in India
have visited several Prisoner of War Camps
and have expressed appreciation of the efforts
made by the authorities to comply with all
the provisions of the Geneva Convention.
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They are also satisfied with the conditions in
the Camps.

Income-tax paid by Foreign Owned
drug Manufacturing Companies
in India

1205. SHRI K. SURYANARAYANA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased lo slate

(a) thc names of the foreign owned drug
manufacturing companies in India as have
foreign equity capital exceeding 50 percent;
und

(b) the amount of Income-tax paid by
cach of these companies during the last three
years ?

THE MINISTFR OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALE) : (a) A state-
ment giving the requisite information is
attached. Many of these firms are manufac-
turing several other items besides drugs and
pharmaceuticals,

(b) The information is being collected
and will be placed on the Table of the
House,

Statement

Names of firms in India manufacturing
drugs and pharmaccuticals having forcign
investment, either direct or indirect, exceeding
fifty percent (As on 24th March, 1972).

. Alkalf & Chemical Corporation of
India Lid.

Anglo French Drug Co. Ltd.

. Bayer India Ltd.

Beecham India Ltd.

. Boots Company Ltd.

. Boehringer Knoll Ltd,

Burroughs wellcome & Co.

. Ciba of India Ltd.

. Cyanamid Ltd.

. German Remedies Ltd.

., Glaxo Laboratories Ltd.

— -
- 2
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12, Johnson & Johnson Ltd.

13. May and Baker Ltd.

14, Merck Sharp & Dohme of India Lid.
15, Parke Davis Lid.

16. Pfizer Ltd.

17. Smith & Nephew Ltd.

18. Reckitt & Colman of India [.td
19. Richardson Hindustan Ltd.

20. Roche Products Lid.

21, Sandos ¥ndia Litd.

22. Searle India Ltd.

23, Wycth Laboratories Lid.

24, Abbott Laboratories Ltd.

25. Anglo Thai Corporation.

26. G. W, Carnrick Ltd.

27. Chesebrough Ponds Ltd.

28. Cuoper Laboratories.

29. Dental Products 1.1d.

30. Lthnor Ltd.

31. Franco Indian Manufacturers 1.1d
32. C. L, Fulford Ltd

33. Indian Schenng I.td.

34. John Wyethe Bros

35. E. Merck Ltd.

36. Lab Grimault Ltd.

37. Nicholas of India 1.td.

38. Smuth Kime & French & Co.

Foreigners and Indians working in
Foreign Owned Drag Manufac-
turing Companies in Indin

1206. SHRI K. SURYANARAYANA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleasced to state the names
of persons, both forcigners and Indians, 1n
the service of foreign owned drug manufac-
turing companies in India who are drawing
a salary of more than Rs. 3000/ — P. M.
(including perquisites) and the assignments
held by them ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLIEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : The
required information is being collected and
will be placed on the Table of the House,
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Additional Revenue heing earned
by Indian Afrlines

1207. SHR1 PILOO MODY : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Indian Airlines capacity has
increased during the current year;

(b) if so, the extent thereof;

(c) what is the additional revenue being
carned consequently; and

(d) whether inspite of the additional
revenue, Indian  Airlines continue to be in
the 1ed and if so, why ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(1) Yes, Sir.

(b) The esumated capacity  during
1971-72 i 268122 milhon ATKM showing
an nerease of 299, over 1970-71.

during
against

(¢) The estimated revenue
1971-72 1» Rs, 5724 crores a:
Rs 44'89 ciores during 1970-7).

(d) The estimated loss ol Indian Airlines
during 1971-72 1s Rs. 5:20 crores. The
main reasons for this are :

1. substantial increases in wages follow-
ing wage scttlements;

2. disruption of services on account of
Pakistani aggression;

3. the adverse impact of the monetary
crisis in the west on tourism.

4. increase in insurance rates to cover
hijackg risks;

5. increase in the price of fuel and other
operational costs;

6. the inhibitory effect on foreign travel
as a result of the foreign travel tax;
and
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7. additional expenditure on account of
cireuitous flylng to avoid Pakistan
territory.

However, it is expected that the financial
performance will substantially improve in
1972-73.

Performuance of Nationalised Banks

1208. SHRI PILOO MODY : Will the
Minister of FINANCE be pleased to state :

(a) the performance of the fourteen
nationalised banks during 1971 and begin-
ning of 1972 in regard to additional de-
posits and depositors new branches opened
and the extent to which agricultural sector
received more financial assistance from the
nationalised banks;

(b) whether the growth in

deposil

nationalised banks slowed down in 1972:
and

(c) if so, the reasons thereof ?

THE MINISTER OF FINANCE

(SHR1 YESHWANTRAQ CHAVAN) : (1)
Between the last Fridays of 1970 and 1971,
deposits of the 14 nationalised banks in-
creased by Rs. 614'2 crores, In percentage
termed the growth rate during this period
worked out 1o 191 per cent as against 16'6
per cent between the last Fridays of 1969
and 1970,

As of the last Friday of February, 1972
the deposits of these banks stood at
Rs. 3870 crores as against Rs. 2625 crores
at the time of nationalisation.

_ The number of deposit accounts (inclu-
ding saving bank accounts) with the 14
nationalised banks which stood at about 187
lakhs in June, 1969, went up to about 237
lakhs in September, 1970. Later figures are
not available.

Since nationalisation up to the end of
1971, the outstanding advances of the
nationalised banks to agriculture have in-
creased by about Rx. 161 crores as indicated
by the figures given below ;
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Advances of nationalised bgnks to agriculture

Amount outstanding

{Rs, crores)
June, 1969 6044
Dec., 1969 99-15
Dec., 1970 186°90
Dec,, 1971 22152

(b) Tt is too early to judge the trend of
deposits during 1972.

(c) Does not arise.
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British Proposal to send a Flagship
to Bay of Bengal

1211, SHRI H. M. PATEL : Will the
Minister of DEFENCE be pleased to state :

{a) whether Goverrment of India had
received any information from the Brtish
Government, or otherwise, regarding the
British proposal to send a Flagship to the
Bay of Bengal during the lndo-Pak War; and

(b) if so, the reaction of Government in
the matter ?

THE. MINISTER OF DEFINCE
(SHRI JAGJIVAN RAM) : (a) and (b). The
British Government had during the recent
Indo-Pak hostilities, sought Government of
India’s agreement for the evacuation of their
nationals from Bangla Desh by Ships of
Royal Navy. Thre proposal, however, was
withdrawn by them when the British autho-
rities agreed that satisfactory arrangements
had already been made for evacuation of the
British and other foreign nationals and any
other step was unnecessary.

Surrender by Gen. Niazi during
Indo-Pak War

1212. SHRI H. M. PATEL : Will the
Minister of DEFENCT be pletised to mate ;

(a) whether attention of Governmen! has
bees. invited to a despatch by Mr, Jack
Anderson, published in the “Indian Expresy”
dated the 14th February, 1972, stating that
surrender by General Niazi averted the
world war;

{(b) whether Government have ¢xamined
the implications of various disclosures made
by Mr. Anderson in this regard and if so,
the reaction of Government thereto ?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) Yes, Sir.
Government has seen the Press report,

(b) Government do not wish to comment
on these disclosures,
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Dem jon by Lab before
the Branches of Reserve Bank
of India

1213. SHRT RAMAVATAR SHASTR1:
Will the Minister of FINANCE be pleased

to state :

(2) whether on a call given by the All-
[ndia Trade Union Congress, Labourers had
staged demonstration before some of the
branches of the Reserve Bank of India on
the 16th November, 1971 and also sub-
mitted memoranda to the bank authorities;

(h) if so, the names of the branches
where demonstrations were held and the
contents of the memoranda; and

(¢) the reaction of Government thereto ?

THE MINISTLR OF TINANCF
(SHRI YFSHWANTRAO CHAVAN): (1)
and (b). Demonstrations were held 1n front
of the Reserve Banks offices at Bombay, New
Dellu, Madras and Nagpur under the
auspices of All-Tndia Trade Union Congress
on 16th November, 1971. A copy of the
memorandum handed over by the demons-
trators to the Manager of Nagpur office of
the Reserve Bank of India is lad on the
Table of the House. ([Placed in Library.
See No. LT—1551/72.]

(c) The Government has noted the views
expressed in the memorandum,

Memorandum from Gurudwara
Prabandhak Committee for
Development of Patna
City as a Tourist
Centre

1214. SHRI RAMAVATAR SHASTRI1:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Gurudwara Prabandhak
Committee has sent to him any memorandum
in tegard to the development of Patna City
as a tourist Centre; and

(b) if so, the gist thereof and the reac-
tion of Government thereto ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Yes, Sir. A request for establish-
ing an information Centre and a Tourist Rest
House near the Gurudwara at Paina was
received in 1966. 1he Depariment of
Tourism had then already proposed the
construction of Tourist Reception Centre at
Patna in the Fourth plan. The site for it has
also been selected in consultation with the
State Government keeping in view the over-
all requirements of tourists visiting Patna.

Inclusion of Khagaul in Patna for
Grant of Facilities to Central
Government Employees

1215. SHRI RAMAVATAR SHASTRI ;
Will the Minister of FINANCF be pleased
to state :

(a) whether Patna in Bihar is a Class B2
city;

(b) whether Khagau! (Danapur Railway
Station) in Bihar is within 8 Kms. of limits
of Patna Municipal Corporation and the
Civil authorities have certified that Khagaul
is fully dependent upon Patna and Danapur
for all purposes except fuel; and

(c) whether Governme.t propose to treat
Khagaul as part of Patna for the purpose of
granting allowances and facilities to Central
Government employees residing there on the
lines of Howrah and Liluah which are treated
as part of Calcutta for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir,

(b) Khagaul Municipality, within which
Danapur Railway Station falls, is within a
distance of 8 Kms. from Patna municipal
limits. According to the civil authorities, it
appears that the residents of Railway colony
within the local limits of Khagaul Muuici-
pality are generally dependent upon Dinapore
a:! Patna for their essential supplies, except

1.
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(c) Government have no proposal at pre-
sent for treating Khagaul as part of Palna
for the purpose of granting allowances.
Khagaul is a separate municipality, not
contiguous to Patna and does not qualify for
the grant of allowances in accordance with
the general principles formulated by Govern-
ment, Howrih and Liluah were treated as
part of Calcutta for purposes of compensa-
tory allowances under certain special orders
which have been in existence since 1924.
They have accordingly been continued to be
so treated, as exceptions to the general
principles.

Foreign Capital Investment in Defence
Production Units

1216. SHRI A. K. GOPALAN : Will
the Minister of DEFENCE be pleased to
state :

(a) the amouut of foreign capital inves-
ted in the various Defence production units;
and

(b) its break-up, country-wise ?

THE MINISTER OF STATE (DEF-
FNCE PRODUCTION) IN THE MINISTRY
OF DEFENCI: (SHRI VIDYA CHARAN
SAUKLA): (a) The amount of forcign capital
invested in the various Defence production
Units is *Nil".

(b) Does not arise.

Steps to meet the Shortage of
Canstic Soda

1217. SHRI A. K. GOPALAN : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased lo state :

(a) whether Government are aware that
the country will be fac ng an acute shortage
in Caustic Soda if proper steps are not taken
immediately; and

(b) if so, the action being taken by
Government to meet this shortage ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH) : (a) As
against an estimated demand of 4,40,000
tonnes in 1972 the production is expected to
be of the order of 4,10,000 tonnes. Thus
there may be a shortfall of approximately
30,000 tonnes,

(b) (i) Actual users have been permitted
to import caustic soda on restric-
ted basis to supplement the indi-
genous availability.

Applications for the establishment
of additional capacity have been
invited recently by means of a
Press Note, for ensuring more
production as a long term solu-
tion, and the applications are
under consideration.

(i)

Scheme for a Marins Drive from
Vel to Kovalam, Kerala

1218. SHRI A. K. GOPALAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government propose to take
up the scheme for a Marine Drive from Vel
to Kovalam (Kerala) as a part of Kovalam

Project;

(b) whether the Central Government
have received any representation from Kerala
Government in this regard; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir.

(b) The State Government had in 1965
proposed the inclusion of a marine drive
from Veli to Kovalam in the Central Sector,

(c) The prohibitive cost of this scheme,
estimated at that time at Rs, 214 lakhs,
precluded its inclusion in the over-all scheme
to develop Kovalam as a beach resort,
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Schemes for Resettlement of Ex-
Service Personnel

1219, SHRI P. A. SAMINATHAN :
Will the Minister of DEFENCE be pleased
to state :

(38) the number of schemes formulated by
the Directorate General of Resettlement for
rehabilitation of Ex-Service personnel during
the last three years;

(b) the number of Ex-Service personnel
who secured employment in public and
private sectors during the last three years;
and

(¢) the amount of loans and grants
released by the Directorate to the State
Governments during the last three years for
the Fx-Service personnel ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) Apart from the
various other measures of rehabilitation nor-
mally available for ex-service personnel three
land colonisation schemes, 16 training
schemes (pre-release, per-cum-post release
and post-release) for JICOs/ORs and 22 traj-
ning courscs for retired officers and released
ECOs to improve their employability in clvil
life were formulated by the DGR during the
last three years.

(b) According to statistics readily avail-
able 44,630 ex-service personnel of all ranks,
including released ECOs have secured
employment in public sector including Central/
State Government Departments and the pri-
vate sector. Separate break up is not avail.
able.

(c) No loans have been given. However,
grants/aflocations as mentioned below have
been made during the last three years :
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(i) Rs. 20,75,826:37—

(1i) Rs. 49,01,120°08—

(i) Rs. 27,45,964

Research by Defence Research
Laboratories

1220. SHR1 P. A. SAMINATHAN :
Will the Minister of DEFENCE be pleased
to state :

{a) the number of items of civilian use,
which have been developed successfully as a
result of rescarch done by the Defence
Rescarch Laboratorics dwing the last three
years;

(b) the number of items of Defence usc
successfully developed by these laboratories
during the last three yecars; and

(¢c) the number of items which have been
taken up for mass production during the last
three years ?

THE MINISTER OF STATFE (DEF-
ENCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). No items have been
developed specifically for civilian use. The
number of items developed for Defence use
is 228. Out of these, 89 items cau find appli-
cation for civilian use also. Know-how on
26 items of these has already been passed
on to National Research Development Cor-
poration for commercial exploitation and
others are being examined,

(c). 145,
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From Defence Services Estimates towards
509, of the expenditure on maintenance of
DSS & A Boards.

From Flag Day collections for welfare of ea-
servicemen.

From the States share of Rs. 76,80,000 out
of the Central Governments contribution to
States/Union Territories who have paid their
individual contribution, The balance would
be paid to the remaining States/Union Terri-
tories when they pay their matching contri-
bution.

Realisation of Income-Tax from
Film Sears

1221. SHRI SHASHI BHUSHAN
Will the Minister of FINANCE be pleased to
state :

(a) the number of cases instituted
against the film stars during the last three
years Jot realising Income-tan along with
their names;

(b) whethet some of these him stas
have made certain agrecments with Govern-
ment and cases of some others have been
decided;

(c) the number of cases still pending
and smce when each such case is pending
and the reasons for these cases pending dis-
posal for such a long time; and

(d) the special measures adopted by
Government to ensure early disposal of all
the pending cases of income-tax recovery
and when these arc expeclted to be dis-
posed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The number of film stars
agamst whom certificate proceedings for
recovery of tax were started during last three
financial years are being collected and will
be laid on the table of the Honse as early as
possible.
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(b) and (c). The particulars of stay/
instalments granted for payment of taxes,
the cases already decided, the cases still pen-
ding and the reasons for thewr pendency ute
being collected and will be laid on the table
of the Housc as carly as possible.

(d) The particulars of the mueasures
adopted to ensure early disposal of the pen-
ding cases referred to in part (c) aie also
being collected and will be laid on the Table
of the House as eatly as possible. It is,
however, not possible to give any specific
dates for disposal of such cases.

ESS0O Company

1222, SHRI SHASHI BHUSHAN : Will
the Minster of FETROLLUM AND
CHLEMICALS be pleased to state :

(2) the amount of capital investment of
M/s. Esso Company in Indig;

(b) the number of petrol pumps which
are owned by the Company or for which the
Company has given dealership;

(c) the extent of expansion granted to
them n the vanious fields duniug last three
years; and

(d) the profit remitted abroad by them
during the last three years ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE,) :
(a) The tota] capital invested by Esso Mar-
keting and Refining as on 31.12.1970 was
Rs, 2901,7 lakhs.

(b) Mfs. Esso’s retal outlets in the
country as on 1.1.1971 were 1928.

(c) No expansion of refming capacity
has been allowed during the last three years,

(d) Information is being collected and
will be laid on the Table of the Sabha.
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Shares held by ES80 in Petro-
Chemical Industries

1223. SHRI SHASHI BHUSHAN :
Will the Mimster of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the number and names of petroleumn
and petro-chemical industries wherin the
ESSO is having shares directly or indirectly;
and

(b) whether Governmenl now proposc
to restrict ats activities 1n India and also
check the further remuttance by this Com-
pany abroad ?

IHE  MINISTER OF LAW AND
JUSTICL. AND PETROLEUM AND
CHLMICALS (SHRI H. R. GOKHALF):
(4) Easo Tastewn Inc, U, S. A, has nves!-
ment n the followng companies operaling
in India :

1. Lsso Standard Refining Co. ol India
Ltd.

2]

. Lube India Limited.

3. Lsso Eastern Inc,— Marketing biauch
operations.

(b) No expansion of Lsso's refinmg
vapacity 15 contemplated for the present.
While it 15 not proposed to ban 1emittances
by any of the foreign vil companies, Govern-
ment reserve the right to look intothe pro-
priety of specific amounts claimed for rep-
atriation.

Utilisstion of PL, 480 Funds

1224. SHR1 SHASHI BHUSHAN :
Wwill the Minister of FINANCE be pleased
to state :

(a) whether Government have any check
over the money spent out of the FL. 480
Funds in India; and

(b) the present balance of PL. 480
Funds in India ?
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THE MINISTER OF FINANCL
(SHRI YESHWANTRAO CHAVAN) :
(a) Consultations arc held with the U. S.
Embassy beforc the begiuning of cach year
to ascertain the level of their estimated
expenditures., which under the PL. 480
agreements cin be financed fiom the US
rupec holdings in [India. These include their
expenditure on embassy and consular func-
tions. The U, 8. also consults the Govt, of
India before authorising rescarch grants,
technical assistance and other sinular pro-
grammes.,

(by A statement giving the information
15 attached.

Statement

Details of Rupee Holdings of the U. 8.
m India ason 31.12.71

(Rs. crores)
I. PL. 480 Funds :
1. Un=disbuised PL 480 wmnport
deposils carmarked for loans
and want to India and for
Cooley loans. 75

2. Unexpended PL. 480 impoit
deposits  and  1cpayments
accrued on PL. 480 loans,
carmarket for US use *

1. Non-PL. 480 lunds -

3. Repayment and inteiest pay-
ments which have accrued to
the US n respect of Non-
PL. 480 rupce loans to India.

4. Intetest paid by GOI on US
rupec deposits in Speual
Sccurities, and Miscellancous.

214

320

130

719+

Total US rupec holdings :

f Of these, Rs. 669 crores werc held as
deposits in the RBI m Govt, of India™
securities and the balance was on depost
with commercial banks.
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qIfA®T & SFIA F1G &7 77 wHAN @]
1At 3 FRTE O 9 W AW &
gatad & foo qdfss ogd/fmadt & &
% F1 aaan et aifiga wagv & adfieey
1 wiE, ot =g OF quEw AAI-
qrferst G 2, TAR & ) oft W WY
T A& w7

grants {o Indian institutions, freight charges on gift commodities, technical assistance support
costs and limited conversions into other cwrencics to the cxtent provided in PL. 480
Agreements.
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(&) sref¥ TaT Wi we wOETC &
fasras Y &1

Terms and coaditions for Appeintment
of Managing Director of Indian
Oil Corporation (Marketing
Division)

1226. SHRI K. P. UNNIKRISHNAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state ;

(3) the terms and conditions governing
the appointment of the Managing Director
of the Indian Oil Corporation (Marketing
Division) including salary, allowances and
other perquisites;

(b) the amount of money drawn by way
of salary, various allowances and other per-

MARCH 24, 1972

Written Amawers 128

quisites by the present incurmbent in 1969-70,
1970-71 and 1971-1972 in India and
abroad; and

(c) whether the term of the present
wmcumbent has expired ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) The terms and conditions of appointment
of the Managing Director, Indian Oil Cor-
poration (Marketing Division) ure laid down
in the Ministry of Petroleum & Chemicals
letter No. F. 20(3)/66/I0C(2) dated 10th
June, 1966, a copy of which is laid on the
Table of the House. [Placed in Library. See
No. LT—1552/72.)

(b) The amount drawn year-wise by way
of salary, allowances ctc. arc 8s under :

(n Rs.)
Basic Salary  City Compensatory  Bonus  Medical Ex-  Entertain-
Allowance penditure ment
() ) 3 (C)] (%)

1969-70 40,000-00 90000 —_ 6276'96 2250
1970-71 41,50000 900'00 1800 639902 1750
1971-72 42,000°00 900-00 1800 2822°79 2750
(Upto 20.3.72)

The totals for each year of the amount shown in Col. 1, 2 and 3 above are gross
figures subject to recovery of income tax; the amounts indicated in Col. 4 and 5 are based on

the actual expenditure incurred.

The travelling allowances, (excluding fares) drawn in India and abroad are shown

below :
Allowances Drawn
Year In India Abroad
Rs. £ $ Rs.
1969-70 92100 330 -— 1080
1970-71 ,1873°50 3gs 315 2150
1971-72 344300 110 1145 1400
(Upto 20.3.72)
These amounts cover the expenses incurred by the incumbent while on official
duty tours.

(c) No, Sir.
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Proposal for a New Airport
at Cochin

1227. SHRI K. P. UNNIKRISHNAN :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there 1= any proposal before
Government for a new airport at Cochin;

(b) if so, the main features thereol; and

(c) whether the newly constituted Inter-
national Airports Authority has proposed the
development of Cochin Airport into an nter-
national airport ?

THE MINISTLR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(¢) and (b). Construction of a new aero-
drome for Cochin cannot be taken up in the
near future as funds for airport development
dre already fully committed.

(¢) No, Sn.

Proposal to Earmark Additional
Funds for Development of
Tourism in Uttar Pradesh

1228. SHRJ] NARENDRA SINGH
BISHT : Will the Munster of TOURISM
AND CIVIL AVIATION be pleased to state
whether Government propose to earmark
additional funds to Uttar Pradesh Govern-
ment for the development of Tourism in the
State ?

FHE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
The funds provided in the Fourth Plan
having already been committed, it 15 not
proposed to carmark any additional funds
for the devclopment of tourism in Uttar
Pradesh.

Development of Tourism in Hill
Districts of Uttar Pradesh

1229, SHRI NARENDRA SINGH
BISHT : Will the Minister of TOURISM
::lb CIVIL AVIATION be pleased to

to :

(a) the amount allocated by Government
to the State of Uttar Pradesh for the deve-

-
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lopment of tourism in the Hill Districts of
the State viz., Almora, Chamoli, Dehradun,
Nainital, Pauri-Garhwal, Pithoragarh, Tehri-
Garhwal and Uttarkashi;

(b) whether Government propose lo pre-
pare a comprehensive plan for the develop-
ment of these Districts from the point of
view of tourism; and

(c) if so, when ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) In the fourth Plan a youth hostel at an
estimated cost of Rs. 3'37 lakhs will be
constructed at Nainital by the Department
of Tourism.

(b) No, Sir, uot for the present,
(¢) Does not ansc.

Bareau of Pablic Enterprises’ Report
on Public Undertakings

1230. SHRI BANAMALI PATNAIK :
Will the Minister of FINANCE be pleascd
to state :

(a) whether the Burcau of Public Enter-
prises is reported to have admitted that some
of the public sector undertakings are not
doing well;

(b) if so, the wnames of such under-
takings; and

(c) the steps envisaged to improve their
workings ?

THL MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIX.R.
GANESH) : (a) It is true that the perfor-
mance of some public undertakings has not
come up to expectations. This has been due
to both controllable and uncontrollable
factors.

() Of the 79 enterprises cngaged in
manufacturing and trading activitics as on
31.3.1971, the following have incurred
losses during the last three years :

1. Hindustan Steel Ltd.
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2. Heavy Enginecring Corporation Lid. British Plan to sell Anglo-Freanch
) . Supersonic Jaguar Aircraft
3. Mining and Allied Machinery Cor- to India
poration Ltd,

4. Heavy Elcctricals (India) Ltd.
5. Praga Tools Lid.

6. National Instruments and Ophthal-
mic Glass Ltd.

7. Indian Drugs and Pharmaceuticals
Ltd.

8. Triveni Structurals Ltd,

9. Hindustan Salts Ltd.

10. Ncyveli Lignite Corporation Lid.
11. National Mineral Development Cor-

poration Lid.

12. Pyrites, Phosphates and Chemials
Lid.

13. Hindustan Photo Films Manufac-
turing Co. Lid.

14. Ccptral Road Transpuil Corpomation
Ltd.

15. National Projects Constiuction Cor-
poration Lid.

16. Central Infand Water Transport
Corporation Ltd.

17. National Buildings Construction
Corporation Ltd.

18. Central Fisheries Corporation Lid.

(c) With a view to improving managerial
and operational efficiency, measures have
been taken to have better mvestment apprai-
sal, introduce performance budgetmg, inter-
nal audit and comprchensive cost accounting
system, reduce inventories, diveisify pro-
duction, adopt modern management techinis
ques, improve labour productivity by training
and better industrial relations, make greater
sales efforts elc. The performance of these
undertakings is constantly watched and suita-
ble remedial action it taken, wherever
necessary. Government have also uppointed
an action Commiltee recently to devise *ways
and means of improving the performance of
public undertakmgs,

1231. SHRI BANAMALI PATNAIK :
Will the Minister of DEFENCE be pleased
lo slate :

(a) whether Britain has put forward a
plan 1o scll the Anglo-French Supersonic
Jaguar strike aircraft to India and sent a
team to Delhi to finalise the proposal;

(b) if so, the salient fealures of the plan;
and

(¢) the outcome of the visit by the
British tcam ?

THI, MINISTER OF DEFENCL
(YHRI1 JAGJIVAN RAM) : (a) No, Sir.

(b) and (¢). Do not anse.

Proposal to Expand the Capacity of
Fertilizer Project, Gorakbpur

1232. SHRI NARSINGH NARAIN
PANDEY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
slate :

(a) whether there is amy proposal to
cxpand the capacity of the Fertilizer Project,
Gorakhpur with the help of World Bank:
and

(b) if so, the main features thereof ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). Government have approved the expan-
sion of the Qorakhpur feriilizer factory to
increase its production capacity from
1,74,000 tonnes of urea 1o 2,85,000 tonnes
of urea per annum. Against a total project
cost of Rs. 11'82 crores, the World Bank
(IDA) assisiance amounts to § 10°00 million.
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Proposal to construct a Civil Airport
at Gorakbpur (Uttar Pradesh)

1233, SHRI NARSINGH NARAIN
PANDEY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state ;

(a) whether there is any proposal to
construct a Civil Airport at Gorakhpur
(Uttar Pradesh) to cater for the needs of
travelling public; and

(b) whether some Members of Parlia-
ment have sent a representation in this regard
and if so, the action taken thercon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Some requests have been received
for airlinking Gorakhpur, where an airport
already exists. Indian  Airlines will consider
sturting services when their flect position
improves, Approximalely 5 acrcs of land
have been released in favour of the Civil
Aviation Dcpartment for the construction of
a Civil Enclave at Gorakhpur acrodrome.

Facilities to Ex-Servicemen of Hill
District of U, P.

1234, SHRI NARENDRA SINGH
BISHT : Will the Minister of DEFENCE be
pleased to state the facilities provided to the
Ex-Servicemen of the Hill Districts of Ullar-
Pradesh vir., Almora, Chamoli, Dehradun,
Nainpital, Pauri-Garhwal, Pithoragarh, Tehri-
Garhwal and Uttarkashi ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : Ex-Servicemen are
cntitled 1o following benefits/facilities in
general :

1. Resevations in Class Il & Class IV
posts.

2. Preference for employment in jobs
in Defence installations and para-
military organisations.

3. Relaxation of age and of educa-
tional qualifications (in case of
Class IV posts only).
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4. Vocational training in [TIs cte, for
which stipends arc given.

5. Allotment of imported tractors.

6. Purchase of surplus vehicles of
Defence Ministry before they are
notified to DGS&D for disposal.

7. Quota of commercial vehicles (Am-
bassador cars, 3-Wheeler auto rick-
shaws and tempo) for allotment on
priority basis.

8. Loans from Special Fund for
Reconstruction and Rehabilitation
of Ex-servicemen for starling busi-
ness venturcs,

9, Prefcrence for allotment of surplus
military lands for cultivation.

10. Preference in the matier of allot-
ment of waste lands by Statc
Governments,

These benefits/facilities are also available
to ex-servicemen belonging to Hill Districts
in U, P.

Slow Progress in Constructien of
Border Roads iz Northern India

1235. SHRI NARENDRA SINGH
BISHT : Will the Minister of DEFENCE be
pleased 1o state :

(a) whether the progress in construction
of roads by the Director General Border
Roads in the strategic arcas of the Districts
of Almora, Chamoli, Dehradun, Nainital,
Pauri-Garhwal, Pithoragarh, Tehri-Garhwal
and Uttarkashi is very slow; and

(b) whether Government propose 10
speed up the road construction work in these
border Districts ?

THE MINIS1ER OF DEFENCE (SHR1
JAGIJIVAN RAM) : (a) Director General
Border Roads has been entrusted with cons-
truction and improvement of ceftain roads
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{totalling 660 KM) m Chamol, Tchn
Garhwal, Paun Garhwdl Almoia and
Pithoraguth Districts only Construction and
mmprovement of all the roads, excepting ont
road 1n Chamol district where scope of works
was curtalled for secunty reasons, have been
wompleted by Duector General Border Roads

and they are opened to traffic.

{b) Does not disc

Fire in A G, Office, Trivandrum

1236 SHRIMATI BHARGAVI THAN-
KAPPAN Will the Minister of FINANCL
be pleased to state

(a) the approximate loss suftered asa
result of fire 1n the Accountant Gencral s
office at Trivandium (kerala), and

{b) the wauses leading 1o the sad accident
45 per enquiry vonducted by Goveroment !

IHE MINISTFR OF STATL IN THL
MINISTRY Ol FINANCL (SHRI K R
GANESH) , (2) The loss suffered as 4 1esult
of fire in the ofice of the Accou itant General
dt Trivandrum on 24th November, 1971 has
been estimated at  Rs 195,600/~
(Rs 125,000/~ on account of building and
clectric equipments and Rs 70,000/~ on
account of furmture and machines)

(b) The matter has been 1eferred to the
Police and the results of then enquiry are
awaited

afagn fafirra ae & ufew ¥imw ac
srarfn qrawl ® falt

1237 ot fagfer fover : Far faer gat
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§ wmfr gerey ¥ for ow o
(wfor) & #w & fao 20 w97 gew
afa §; sl
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(w) stwfy & qeui & Froicw @
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Encashment of Cheques with
Signature of Depositors
in Hindi

1240. SHRI BIBHUTI MISHRA : Will
the Minister of FINANCE be pleased to
state :

(a) whether in the Branch of Centra®
Bapk of India in Connauglt Place, New
Delhi the signatures of depositors in Hind
need extra verification while the signatures in
English do not need such a verification; and

(b) whether this practice causes delay
for cashit:g the cheques signed in Hindi ?

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN) : (a)
and (b). All signatures on cheques, whether
in Hindi or English are verified. Specimen
signature cards of Hindi and English are
kept at two different counters and verified
separately before the cheques are passed for
payment. No extra verification is required
for Hindi signatures. The time taken in veri-
fying the signatures in Hindi or in English
on cheques is more or less the same.

Expert of Refined Wax Produced by
Digbol Refinery
1241, SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether export of refined wax pro-
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duced by Digboi Refinery was stopped last
year;

(b) if so, the reasons therefor; and
propose 1o

(c) whether Government
renew export from this year ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEFUM AND
CHEMICALS (SHRI H. R, GOKHALE) :
(a) to (c). During 1971, the demand for
paraffin wax increased sharply, Consequently
severdl measures had to be taken to meet
the increase in the demand, and these inclu-
ded stopping of exports. The full impact of
the measures taken will be felt only during
1972. Until there is surplus availability,
export of parafin wax would not be
permitted.

Memorandum ulnnlmd by Central
Gover

1242, SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of FINANCE be

pleased to state :

(a) whether Government have received
a memorandum from the Central Govern-
ment pensioners who retired from service
between January, 1967 and December, 1968;

(b) whether Government merged the
Dearness Allowance with pay from [st
December, 1968 in the case of their
employees and whether this benefit was
extended to the aforesaid pensioners: and

(c) if not, the reason therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANFSH) : (a) Yes, Sir.

{b) and (¢). Following an agreement in
the National Council of Joint Consuitative
Machinery between the Government and staff
sides a portion of dearness allowance is being
treated as pay for certain purposes, including
pensionary benefits, with effect from Ist
December, 1968. The agreement was to
apply the orders from a specific date and the
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question of extending the benefit to those
who retired earlier did not arise.

TN Yo guwte
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frareT, 1971 — 237
FEd, 1972 — 236
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# gTerey g

Escape bid by Pak POW’s in India

1244. SHRI JHARKHANDE RAI
Will the Minister of DEFENCE be pleased
to state :

(a) whether some Pakistani prisoners of
war had atlempted to cscape from their camp
in India; and

(b) if so, the facts of the incident ?

THE MINISTER OF DEFINCI
(SHRI JAGIIVAN RAM) - (2) and (b).
There have been two cases in onc station
involving three Pakistan: multary Prisoners
‘of War, Two escaped from the camp. An-
other, who tried (o overpower a sentry on
duty, was shot dead. Investigation by Courts
of Inquiry 1s in progress.

Irregularities in Fertilizers and Chemi-
cals Travancore Limited

1245. SHRI RAJDEO SINGH : Will
the Mmster of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether some businessmen in col-
lusion with some Officers of the Fertilizers and
Chemicals Travancore Limited had pilfered
sulphur worth Rs. one crore wmported for
the Company; and

(b) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R. GOKHALE):
(a) According to a Report received from the
Management of Fertilizers and Chemicals,
Travancore Limited, @ recent stock verifica-
tion has revealed certain discrepancies bet-
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ween the book balances and the actual
stocks of rock-phosphate and sulphur.

(b) The Management of thc company
are further investigating the matter and their
Report is awaited.

1z brs.

RE. CALLING ATTENTION
NOTICES

(Query)

MR. SPEAKER : Papers to be laid on
the Table. Mr, V, C. Shukla.

SHRI S. M. BANERJEE (Kanpur) : You
know, Sir, the L.1.1,, Kanpur has been ¢losed
...(Unterruptions.

MR. SPCAKER : T am sory. 1 have not
allowed it,  If you speak without my per-
mission, T am not going to allow it,, (Inrer-
ruptions). The Member who speaks without
my permission will not be recorded.

SHRI S. M. BANERJEE : *

MR. SPEAKER : 1 have not allowed
it,, (Interruptions). There is ample opportu-
nity. Budgel Discussion is going on. The
opportunity is available,  You can refer
these matters in the Budget Debate,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I have given a call attention
molion about Nagarwala's death in the jail.
We have not been told anything about it

.MR. SPEAKER : I have never bcen
telling aboul call attention motions.

SHR1 JYOTIRMOY BOSU :
Mr. Nagarwala's death in the jail

About

s

) MR. SPEAKER : If you go on making
noise, nothing will come out , (Interruptions)
I have not allowed it.

—— e
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SHRI §. M. BANERJEE : T simply want
that the Education Minister may make a
statement.  After all this is the biggest insti-
tution in Kanpur,

MR. SPEAKER : What are you doing,
when 1 have not allowed it ?

SHRI 5. M. BANERIJEE : This has been
closed. Have pity on the 3000 students
who are there and the 500 employees.

MR. SPEAKER : Order, order. I have
not allowed the hon. Member.

SHRI S. M. BANERJEE : Where can I
go, Sir 7 It cannot be raised in the UP
Assembly, It can be raised only here.

MR. SPEAKER : When I say 1 have not
allowed it

SHRI S, M. BANERJEE : *

MR. SPEAKER : Please go on, This
will not be recorded. I have not called you.
If you go on arguing, it will not be recorded.
This is not the way to raise the matter,

SHRI JYOTIRMOY BOSU : We give
call attention notices. Unless we are in-
formed__ (Interruptions). We have got to be
informed that they have been rejected.

MR. SPEAKER : If you are not inform-
ed, that means that it has not been accepted.

SHRI JYOTIRMOY BOSU: Don"t
make me say that you want to suppress these
things. You are more loyal than the king.
...(Interruptions). Somebody has got to come
and tell us,,,

SHR1 INDRAJIT GUPTA (Alipore) :
Mr. Jyotirmoy Bosu has got a point. Uptill
now the practice was that when a member's
call attention was not admitted, he is always
informed. The Lobby Clerk used to come
and tell us, “Your notice has not been ad-

*Not recorded.
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mitted’. Something should be there, The
established convention should be followed.
Otherwise, we think it has been kept pend-
ing.

SHRI JYOTIRMOY BOSU : This is a
very serious matter, It is causing anxiety in
the minds of hundreds and thousands of
people—how Mr. Nagarwala died in the jail
and how the Police officer who was enquiring
into it also met with an accident and died.
This is all suspicious, We, the elected Mem-
bers, have a right to ask about it.

MR. SPEAKFR : T have not allowed
it, (Interruptions).

SHRI H.N. MUKERJEE (Calcutta-
North-East) : Could I submit, Sir, that
Parliament should not give an impression
that things are being suppressed because in
the Parliament to-day the Opposition is not
numerically strong as it had been only lately
...(Interruptions).

SHRI PILOO MODY (Godhra) : It i
very much the case.
SHRI H. N. MUKERJEE : [ am sorry

to have to intervene,

SHRI PILOO MODY : There was a
time when you could never have done this,

MR. SPEAKER : That is a complex
from which you should not suffer,

SHRI H. N. MUKERJEE : It isnota
matter of complex. Itisa matter of im-
pression in the country that Parliament, if it
is to uphold its traditions, should counter it.
Here in Parliament we should have the
opportunity of raising such important
matters, For example, people are asking
questions and if you 1ell us, ‘Go and speak
in the Budget debate’, you won't allow me
to speak on the Budget debate,

SHRI JYOTIRMOY BOSU : You will
talk about relevancy.

SHRI H. N. MUKERIJEE : After all the

MARCH 24, 1972

Re. C. A. 144

Parliament should focus the attention of the
country.

MR. SPEAKER : It is followed in the
House and in many Parliaments and any
Member can say anything on the Budget,
when it is a General Debate,

SHRI ATAL BIHARI
rose.

SHRI INDRAJIT GUPTA : Why has
the earlier practice been discontinued
(Interruption).

VAJPAYEE—

SHRI PILOO MODY : When two people
speak at the same time it is very difficult to
follow anything. Shri Indrajit Gupta has
just asked a question as to why the practice
that was followed earlier has been disconti-
nued. ([nterruption) | want an answer, Sir.

SHRI K. MANOHARAN  (Madras
North) : Don't you know, it is a serious
matter which causes anxiety throughout the
country, throughout the length and breadth
of the country; this fellow died, the infpector
also died; it is not an accident according to
certain persons. Notice of Call Attention
was given. You have rejected. Nobody
knows what prompted you to reject that.
You have got your discretion, we don't deny
that,

MR. SPEAKER : We have a Debate.
We have got a Debate already going on.

SHRI PILOO MODY : What has it got
to do with the Budget Debate ? Then why
don't you do away with everything? Why
did you allow a discussion on Cotton
yesterday ? We could have discussed that
also in the Debate. In the Budget Debate
the Minister is not called upon to answer all
irrelevancies which we are entitled to say
during the course of the Budget Debate; but
for a specific motion on a specific subject the
Minister has got to reply specifically to the
points raised,

MR. SPEAKER : Therc are so many
Calling Attention Motions every day. It was
more thau 20 this morning.
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SHRI PILOO MODY : Yet there s not
one today.
A B f
' ' MK.'SPEAKER : Don't be loud inter-
rupting me.  Kindly hear me. As far as the
other Motions are concerned, which are not
accepted, 1 shall go into the procedwie as to-
whether the procedure was followed, whether
they were informed, or whether onlv in cave
of accepted Motion, they were informed. As
far as the case of Wagarwala §s conterned.
we have fiscussed in this House this subject
for a number of times,_ (Interruption).

SHRI PILOO MODY : Ffor an entire
session we tried 10 raise a Debate on this
very subject and you had not allowed it.

SHRI JYOTIRMOY BOSU : After the
death of that person, nothing bas happened,
We suspect foulplay on this and that is why
we want this to be throughly discussed.

it srew fagrd s (7nferge) .
ATY AT GAAT TG 2 7F £, TAE gV
w1 feafy o7 @ Fredr & g Al
ag arfer f& avarv =g % ARA R
trazir 3%T 937 A1 favw § Ao

WEAW WEAQ : AIEH[T FEIAE oA
qrg Al & w2

of wew fagrdt wweddt : w2 ¥ A
78T & ST Ay oY FEw T w A A
T 7z §\ TAw Ag vy w7 W@ o
fe oecaw § wrar & wIwT e
awrey Agy & W & A oy Iy wywy §
TziE 3 o7

1 By

., MR, .S‘PEM.CERP ; L eannot do it myself.

i :BHRI JYOTIRMOY BOSU : Why cant
you do it yourself 7 You want to save the
Government from embarrassment.

ot et T g Y

MR, SPEAKER : No, not-at all.
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SHRI JYOTIRMOY BOSU : Why are
we prevented from raising this Call Attention
Motioa 7 We have to exercise our rights.

MR. SPEAKER : There are so many.

SHRI1 JYOIIRMOY BOSU : Everything
can be djscussed here.  We are all elected
Mgembers; we are not nominated Member of
the Chairman or somebody else.

off gew way wgarw (giAT) oW
difem g &7 & &1 ST SO WAl &
mforr & Afus W 2, I FATEIC
AEt Ty wmm 21

W WPAT AR Y

oft gww WY U™ ¢ SgT A AT
WA Hdl 4 gaw vmg § &% gaw
IoMWT WAT ¢ wieT 9AwT o ST
A w7 ¥ AT gW TR IAA BT WY
A3 T Z 1 W A aaa gwzfooz w8
Jqigw & v@ ¥ fx wwA el o oHeEfug
g &5 " o o, A 3gay =
T foar s ?

SHRI PILOO MODY : is there anybody
o speak on behalfiof the Goveroment ?

SHRI H N. MUKLRIEE. . Parlament
has been in possession of this matter. What
happened was, 1n regard to this Nagarwala
matter. the Government could get away with
i at that point of time becausc certain -judi-
cial processes had been invoked by certan
combination of eircumstances which are very
doubtful in the minds of some of us. The
judicial process has been sought o he
invalidated and today there i no other
altcrnative eacept discussion in Parliament.
We ought to know abqut the wheresbouts
of the money. [t 15 & very substantial sum
of ‘money which was involved, namely Rs. 96
lakhs, and beaven koows what else.

MR. SPEAKER : Would hon. Members
please listen to me? This question has
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aheady been answered in this House. On
22nd March, 1972, a question was asked in
this House on this matter, and the hon.
Minister said in reply to part (b) of the
question :

“The sub-divisional magistrate is holding

an inquest under section 174, Cr. P. C.
into the cause of death.”
SHRI S. M. BANERJEE : It was an

unstarred question. The number of starred
questions has been reduced from 30 to 20,
and we are not allowed to put sufficient
number of starred questions, but we have to
put only unstarred questions.

MR. SPEAKER : Tle point is that the
matter is Sub judice, 1t is for Government
now to come out with the information
whether this is still going on an whether this
is Sub judice or not. The information that 1
have is only this that it is Sub judice, How
can ] admit any motion on a matter which
is Sub judice 7

SHRI PILOO MODY : This House i
uot bound by matters that arc Sub judice.

SHR1 JYOTIRMOY BOSU :
has been killed i jail.

The man

st W W W™ 8T AU X §2
fear s @y & % AamraEmET ® qUe
WL AR AT § AW T q@ o v
H1 At ATA-H FT AT TR

SHRI H. N. MUK ERJEE : The judicial

process has been rendered defunct by certain
uumber of incidents happening.

MR. SPEAKER : The matter is already
under inguiry.

SHRI H. N. MUKERJEE : The judicial
inguiry is not there any longer, because the
man is not there.

SHRI PILOO MODY : I charge that
this is a lame excuse that is being trumped
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out in this House that the matter is Swb
Judice, and, therefore, it cannot be discussed,
I know of no law which forbids us to discuss
it.

MR. SPEAKER : Can we discuss Sub
judice matters in this House ?

SHRI JYOTIRMOY BOSU : The man
has died in jail and the inquiry officer has
also died.

MR. SPEAKER ;: The matter is Sub
judice. 1 have no power to admit anything
on a Sub judice matter,

SHRI PILOO MODY : Then all that
they have to do is to go on prolonging the
case, now that the man is dead, for the next
25 years so that Parliament cannot discuss it
according to your interpretation of Parlia-
mentary law.

MR. SPEAKER : So far, the matter is
under judicial inquiry, and 1 have no power
to admit any question or any motion on it

SHRI1 JYOTIRMOY BOSU : It isin
their interests to come forward with a state-
ment,

SHRI ATAL BIHARI VAJPAYEE : You
can ask Government to lay on the Table a
copy of the post mortum report. That is not
Sub yudice.

MR. SPEAKER : It is only when
Government inform me that it is not sub
Jjudice that I can consider it.

SHRI ATAL BIHARI VAJPAYEE :
First, you said that the budget was being
discussed, and so, the question could not be
taken up. Now you are saying that the
matter is sub judice and, therefore, it cannot
be discussed.,

SHRI JYOTIRMOY BOSU : Therefore,
kindly admit a callidg attention-notice.
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SHRI ATAL BIHAR] VAJPAYEE :
You can ask Government to lay the posr-
mortem rveport on the Table of the House,
That is not sub judice.

SHRI PILOO MODY : I charge that
this Government is guilty of crime, but you
are not permitting that to be exposed on the
floor of the House.

SHRI JYOTIRMOY BOSU : All that
we wanted to do through a calling-attention-
notice was to make the Government make a
statement on the floor of the House as to
what they had to say about the death of
Mr. Nagarwala and also the deatd of the
DSP Mr. Kashyap, who was inquiring.

MR. SPEAKER : After this, 1 shall
enquire from Government whether they have
get any report about the .,

SHRI JYOTIRMOY BOSU : They will
obtain the report.

MR. SPEAKER : So long as the judicial
inquiry is going on, I have no authority to
admit anything on it. All that hon. Mem-
bers can do is that through a question or in
the course of a speech in this House on the
budget, hon. Members can ask how long it
will take. They cannot, however, discuss the
matter.

SHRI JYOTIRMOY BOSU : Let there
be no impression in our minds that you
wint to protect the Government.

MR. SPEAKER : How can we discuss
it so long as it is sub judice 7

SHRI JYOTIRMOY BOSU : Death is
not sub judice. The accident that killed
Shri Kashyap is not sub judice. We want
Government to tell us how these two persons
had died. What is wrong in asking for that
information 7

SHRI PILOO MODY : Mysteriously.
MR. SPEAKER : As soon us the inquiry

is over, it should be the duty of Govern-
ment to inform the House as to its result.
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sit gew @ wguE ;7 M7t
Y 7, A8 §F AWAT IEA & 1 W WL
# Hdg fear swrvgr ¢ fe o QWY 9
AE-TH T ATETAT AT |
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Fr qrg Wrdgrerr gfcfafaat § g€ o)

YHRI JYOTIRMOY BOSU : ] want
your ruling as to whether you are going to
accept our call attention motion.

MR. SPEAKER : So long as [ am not
sure whether it is sub judice or not I cannot
do it.

SHRI JYOTIRMOY BOSU : Do not
create an impression that you are anxious to
protect the Government.

MR. SPEAKER : No please.

SHRI JYOTIRMOY BOSU : You are
creating an impression that you want to pro-
tect the Government,

MR. SPEAKER : If the matter is sub
judice, it 1s my duty to protect them, How
can 1 allow it 7

SHRI K. MANOHARAN : We do not
want to discuss the merits or otherwise of
the case. WNagarwala has died under
circumstances which aie very mysterious.
Another man has abo dicd in an accident.
These two things happened. My question is :
what prevents you from ashing Government
to submit the post mortem reports about these
two people, nothmg ele. The rest is swb
Judice,

SHRI PILOO MODY : Before fiddling
with it

SHRI VIKRAM MAHAJAN (Kangra)
The matter is in the court.

SHRI ATAL BIHARI VAJPAYEE : The
matler is in the court of a sub-divisional
magistrale. We can demand that the entire
matter be referred to a Ihigh Court Judge.
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We all know how sub-divigional magigtrates
n Delhr function. T do not want to cast any
aspersion

MR SPEAKER : It 1» not for the
Speaker to say whether it should go to the
1high Court.

SHRI ATAL BIHAR! VAJPAYEE :
We are entitled to ask why the matter was
not referred to a High Court Judge

MR. SPLAKER : You can ask how long
this will take.

SHRI PILOO MODY : I would like to
know which rule of Parhament forbids dis-
cussion of such a matter here.

SHRI 5. M. BANCRIEE : On a pomt
of order, Rule 197 under which we table
call attention motions which you m Yyour
wisdom decept or reject, says .

MR. SPEAKER . 1 know 1t.

SHRI S. M BANERIJEE . [ am quoting
to refresh my memory.

“A member may,, call the atientson of
the Minister tp any maticr on a maltter
of urgent public importance, "

MR. SPEAKER : The decision is with
the Speaket.

SHR] S, M. BANERJEE : Some mem-
bers 1n their wisdom have tabled a call atten-
tion 10 copnection with the mysterious death
of Nagarwala and another person. Some of
us have tabled a call attention motion
regarding the closure of IIT, Kanpur.
These are for your consjderation, These
matters are, according to us, of urgent public
importance. Neither of this has becn accep-
ted by you vet. In one case, the matter may
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P !

be sub judice accordmg to the verdict qf the
court or according to your observations, but
what is sub judice in the closure of the IIT 7
An educational instituion has been closed.
Dr. Mathaia, the Director has behaved in a
dictatorial fashion at the instance of Ameri-
can imperialists.

Under rule 340, i demand that the bus-
mess of the House be adjourned to discuss
this matter of urgent public importance,, **

MR. SPEAKER : I am not alljowmng
what he says to go on record

SHRI S M. BANERJEE . **

MR SPFAKLR : Whatever 1t s, it 18
for me to judge. You cannot force me like
that. If you go on forcing me hike that, 1 am
sorny 1 cannot allow it.

SHRI §. M BANERJEE . All important
mattets are being dJiscussed 1n  the other
House. We are precluded from discussing
themy here. After all. we dre all elected
Members, Theie, many of them are nomwat-
ed. (Imterruption)

MR. SPEAKER : I am very sorry. Mr.
Bancrjee, kindly st down. (Inrerruption)
Two Members arc holding the House to
ransom [ do not like that.

ft e W e ¢ FTU AW HAE
5T @ ¢ 7 dhawd I S @, wEm-
W T ATT TEGT, TR FATW T 6 AT
w7 1 - - (s

MR. SPEAKER : Order, ordex, I. am
very sorry. Do not try to exploit my
patience,

# No. recorded.
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PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER NAVAL AND
AIBcpa¥r PrizE AcT, 1971 ann
Navy Act, 1957

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : | beg to lay on the Table ;

(1) A eopy of Notification No. 8. R. O.
1-E (Hindi and FEnglish versions)
published in Gazctie of India dated
the 12th January, 1972, fssucd
under sub-section (1) of section 3
of the Naval and Aircraft Prive Act,
1971, [Placed in Library. See No.
LT—1532/72.]

{2) A copy of the Naval Ceremonial,
Conditions of Service and Miscéllan-
ecous (Amendment)  Regulations,
1972 (Hindi and English versions)
published in Notification No. S. R.
0. 69 in Gazette of India dated the
11th March, (1972, under section
185 of the Nawvy Act, 1957. [Plaved
in Library. See No. LT--1533(#2.]

ANNUAL REPORT OF DELH1 TiNaNcIAL Coms
PORATION, CENTRAL Ex¢ 188 RULER,
JncoMR-TAX RULES, DELUT SALES

Tax RULEA, AND NOTIFICA-
TIONS UNDER CENTRAL
EXCIBE AND CUBTOMY
RirLEs

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.

”GANEBH} ¢ 1 beg to lay on the Table :

(1) -A copy of the Annual Report (Hindi
' and .English versions) of the Delbir

Financial Cosporation together with:

atatement: of assets and liabilities,
. profitand loss account and Auditor's
Report for the year 1970-71 pub-
lished in Notification No. F. 6 (10)/
71-Bfa. (G#dL) in DeJhi  Gazette
“&ated the It 'Pebruary, 1972, undef
“igtbsection (3Y of section 38 of the
State Financial Corporations Att,

L]
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(2) A copy
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1951, [Placed in Librarv, Sec No,
LT— 1534/72)

of the Central Excise
(Second Amendment) Rules, 1972
(Hindi and Enghsh versions) pub-
lished n Notification No. G. S. R.
252 in Gazette of India dated the
26th T'ebruary, 1972, under section
18 of the Central Excises and Salt
Act, 1944, [Pluced in Library. See
No. LT—1535/72,]

(3) A copy of the Income-tax (Certificate

Proceedings) Amendment Rules,
1971 (Hindi and English versions)
published in Notification No. 8. O.
5595 in Gazette of India dated the
30th December, 1971, under section
296 of the Income-tax Act, 1961,
[Placed in Library. See No, LT—
1536/72.)

(4) A copy of the Delli Sales Tax

(Fist Amendment) Rules, 1972
(Hindi and Fnglish versions) pub-
lished in Notification No. F. 4 (12)/
71-Fin. (G) in Delhi Gazette dated
the 10th February, 1972, under
sub-section (4) of section 26 of the
Bengal Finance (Sules Tax) Act,
1941, as in force in the Unmon
territory of Delhi, [Placed in Librar.
See No. LT—1537/72.]

(5) A copy each of the following Noti-

fication (Hindi and English versions)
issued under the Central Yxcise
Rules, 1944 ;

() G. S. R. 111 published in
Gavette of India dated the 15th
January, 1972 together with an
explanatory memorandum.

(i) G. S. R. 169 published in
Gazette of India dated the 5th
Fecbruary, 1972 together with an
explanatory memorandum.

(i) G. S. R. 271 published in
Gazette of India dated the 4th
March, 1972 together with an
explanatory memorandum.
[Placed in Librarv. See No. LT —
1538/72.]
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{6) A copy each of the following Noti-
fication (Hindi and English versions)
under section 159 of the Customs
Act, 1962 :

(i) 8. 0. 1 (E) published in Garette
of India dated the 1st January,
1972, S, 0. 79 (E) published in
Guzette of India dated the 1st
February, 1972, and S. 0. 171
(F) published in Gazette of India
dated the 1st March, 1972,
together with an explanatory
memorandum.

(i) G. S. R. 92 (E) published in
Garette of India dated the st
March, 1972 together with an
explanatory, memorandum.

(iii) S. 0. 301 published in Garette
of India dated the 8th January,
1972 together with an explana-
tory memorandum, [Placed in
Library. See No LT—1539/72.]

NUTI ICATION 1 NDER NaTion L Tiou-
ways Acr, 1956

THLE MINISTIR OF STATE IN THE
DEPARTMENT OfF PARLIAMENTARY
AFFAIRS AND IN THE NINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA): 1 begto lay on the Tablea
copy each of the following Notifications

Fowth Lok Sabha
(1) Statement No. XXXVil
(2) Statement No. XXX
(3) Statement No. XXIII

(4) Statement Nos. XXIX and XXX

(5) Statement No. XIX

(6) statement Nos. XVIT and XVIIT
(7) Statement Nos. XIX and XX

(8) Statément Nos. X and XI
(9) Statement Nos. IX and X

Fifth Lok Sabha
(10) Statement No. Vi

(11) Statement Nos. VII, VIII, IX, X and XI

(12) Statement Nos. II and, IIT
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(Hindi and English versions) under section
10 of the National Highways Act, 1956 :

(i) 8. 0. 178 (E) published in Gazette
of India dated the 7th March, 1972.

(ii) S. 0. 179 (E) published in Gazette
of India dated the 8th March, 1972.
[Placed in Library. See No. LT—
1540/72.)

PETROLEUM (STORAGE) ORDER, 1971

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH): |
beg to lay on the Table a copy of the Petro-
leum (Storage) Order, 1971 (Hindi and
English versions) published in Notification
No. G, 8. R. 8 (F) in Gazette of India dated
the 3rd January, 1972, under sub-section
(6) of section 3 of the Essential Commoditics
Act, 1955, |Placed in Library. See No.
LT—1541/72]

STATEMENTS SnowiNg AcTioN TAgeN
BY GO\ ERNMENT (N ASSURA-
NCES, BT,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND) :
1 beg to lay on the Table the following state-
ments showing the action taken by the
Government on various 8ssurances, promises
and undertakings given by the Ministers
during the various sessions of Lok Sabha :

Fourth  Session, 1968.
Fifth Session, 1968.
Sixth Session, 1968.
Seventh Session, 1969,
Eighth  Session, 1969.
Ninth Session, 1969.
Tenth Session, 1970,
Eleventh Session, 1970.
Twelfth Session, 1970.
First Session, 1971.
Second  Sesgion, 1971.
Third Session, 1971

[Placed in Library. See No. LT~ 1542/72.)
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INTERIM REPORT OF COMMITTEE ON
UNEMPLOYMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA) :
1 beg to lay on the Table a copy of the
Interim Report (Hindi and English versions)
of the Committee on Un-employment, on
Some Short-term Measures for Employment.
[Placed in Library. See No. LT —1543/72.]

12's3 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secretary
of Rajya Sabha :

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha, I am directed to return
herewith the Appropriation (Raliways)
Vote on Account Bill, 1972, which was
passed by the Lok Sabha at its sitting
held on the 20th March, 1972, and
transmitted to the Rajya Sabha for its
recommendations and to state that this
House has no recommendations to make
to the Lok Sabha in regard to the said
Bill.”

1a'aq hrs.

GENERAL BUDGET, 1972-73
GENERAL DISCUSSION
—Contd

MR. SPEAKER: We will now resume
the general discussion of the budget. Shri
Sathe to continue his speech.

SHRI VASANTRAO PURUSHOTTAM
SATHE (Akola) : As I was saying the other
day, the principles and the philosophy of
socialgmn have been there inherent in our
heritage right since the Vedic times; not 10
say that socialism was there in thosc days,
but socialistic ideas have been there ingrained

CHAITRA 4, 1894 (SAKA)
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in our entire philosophy Now, in the recent
times also, there was Karl Marx a seer of the
modern times, who also laid down the
philosophy 1n thuse few words when he said
“from each according to his capacity and to
euch according to his necds.”

But I might point out thal even if we
take the definition of democracy, | would
submit that socialism is in fact an economic
democracy. It is econemy of the people, by
the people and for the people. If that is
implemented in practice, then we will have
true socialism. In fact, socialism is the other
side of the coin of political democracy. There
can be no true democracy without sociatism
and no true socialism without democracy.

I would submit that when we think of a
fresh outlook towards the theory and princi-
ples of implementation of this philosophy of
socialism, the first and foremost thing that
has to be considered in this country is the
production of goods. Ultimately what remains
of goods produced after consumption is the
surplus value, that is capital. Therefore,
production should be given priorty and pro-
duction in our country should be need-orien-
ted, need-based, not profit oriented as it is in
the copitalist system. If that is done, we can
give employment. 57 crores of people in our
country need the basic necessities of life.
They need to be fed and clothed. But in the
capitalist economy we are catering to artificial
demands of those who have the purchasing
power, The entire production is oriented
towards consumer goods which meet the
needs of a small section of the people who
have the purchasing power. Why cannot we
allow the hands of crores of people to wotk
and to meet the needs of the people ? If we
do that, we will give employment to all the
crores of people but that will also mean that
necessities will have to be produced on decen-
tralised basis, and you cunnot do that if you
allow monapolistic control m private sector,

You ask a young man to starta small
industry-and stand on his own feet, How can
he do 1t 7 Take for example production of
soap which anyone with a little knowwledge
of chemistry can do. The monopoly house
produces Lux toilet, which containg only 20
paise worth of material but is sold at 80



159 General
|Shny Vasantrao Purshottam Sathel

paise because of the publicity system of the
capitalist economy It Lvery cme actiesee i
the country says my complexion s good
because [ use this soap haw dare any damsel
n a village use anv other soap produced by
that young man? You have therefme to
reonente  the entne  prodwtian of ow
economy sa that 1t can be need-based This
will apply to all consumer gaods

Now what apples to mdividuals applies
also to regional imbalances You carnot
develop a backward végion hecabse of thn
capitalist economy One of our edonomsts
desctibéd bur economy asa “puppy econd-
my™, what in Maiath; we call ‘pilloo econo-
my" If hive pups are left free to eat together,
the heaithier one will eal more while the
weaker one will get less, whkh mwans the
bealthier one will get fatter aad the weaker
pne will get weaker, Thss 18 pieussely what 1
happeming n our economy 1n the name of
free enterprisc. The rucher regions get 1ichor
In the name of backward regions the Siate
g¢ts moneys but uulises it for the develop-
ment of the already developed regon

Take my own State of Mahaiashi'a You
must be awate of that colassal pliin of the
twin City of Bofmbay and they are goulg to
spend R 2,000 ciores of natioha! wealth in
the coming 20 years They say * this \s only
meant for indudtrial growti  Néw if that i
dohe, how can other regions giolv » 1n ths
3000 érores, twenty baékward refons of
this counfry can be made to grow But thev
&rgue * if you do not alfow it to be done in
‘Bombay, tHe industries will &lf go t& Gljarat
‘or Andfrd 1s Gujarat dr Andhfa ovtside
Yadid 7 How long are you golhg to cotitimie
this pdrochlal thinking 1 this doudty 2
“Phévefore, T subfmt that dur éntire etonomiic
! dénwideration has 10 be positive in Fhvour bt
the developihg regions I wobld bay whdt of
we have to think of socialism, we must think

* m terms of gvingemployment td the millions
of young meén of otr country That cah be

s+ dome of ve take up big projedts Like linkadg
1he Caorga and the Kaver. The whalecen-
<spt 14 & groar challenge! It wil] gwve jobi to
at jomt a orore ©f young men . In Purasic
Utintes, Bhagiath a4 brought the! Gange fram
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Swarga Now 1n modern times, the Bhagirathi
of this Bharat is goirg to take the Geénga o
the Kaverr 1t will selvé our problem of pogd-
laton for years fo cofme Tn the next 217 years
the population of this country 18 gomp to be
100 crotes The only way m whrech thh
problem of populatien explosion can be
tolved % to havt more irrmgated land, and
that can be donc by thi natienal gnd

Another problem s the pioblem of cotton
in our tountry 1 come from a tratt which
moduces cotton  The mmost  anomadlous thing
m this LouAlry today iv (it we arc {mporét-
g Rs 100 crores worth of cotton, long
staple, m the name of ¢xpalt, bul the maym
part of i, abowt B8O percent, is consurhed
intern ity The exported cloth is made out of
coarse and medwm Joth You go and tell
the cultivator m Vidarbha that he will get
only Rs 60 4 quintal because there s no
demand fgr ks short steple cotton which can
be used anly for thyty and forty comuts, This
15 the vitious cudle that we have got nto 1n
reg ud o cotton We ympert thi Joag staple
wotjon 1o the name of export and if 18 used
for producing finer clothr which i3 cansumed
interndlly by only 4 hmuted part of ow
seriely, Will they die f thys fng sloth
ot produced ' Why can't we stop this
wport and divert that mongy te help the
cotton cultnators ? The other day the Mmi-
ster was saying that Government does not
have money to pay a proper price to the
cultnatoms  On your appeal they produce
more, and now you say that becawss they
have produced 60 lakh bales, their price will
go dow,r. Will that kncdutage them db pro-
duce méM nexi yeak 1 We bdve tuade a mass
of our «otton. ecomemy We have also made
4 mass of our sugar economy

1 I

© You'know' the suger tapitahsm, the'to-
opotative capitalisi that''has betn bredtéd in
this country, n my State itself What 1
vhagpenhig 1'Vdu (Mveimadéale swiset taste
ofsugdt bitter for ithe childresi.of (he ipbor
Evety timé B mother slaps her child notixo
#sk for'morb sugar,: it isa slap 1n os face
Tisay thmiit is alustry of theieh 13/ wrodg
They -di nOt use'it, as madl of thert yaffer
J frcirms @abetess ! 1 TR
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You are imposing tax on kerosene and oft srzer fugrdt wrerht (miiwt] :
other things like fertili H ALY
thiak of :f::ollt:llﬂ:ﬁth?réomlr;: c:nm:} e off, Tod g fF aow ¥ gy §
this ‘ébutry by such measures 7 #'go v, N wT we el A TR

], hmmqﬁwtu ﬁaﬂm

That is ‘why 1 beg to submit with *al
respect that 1 was surprised.at the Jogic given T W wTew ¥ ﬁf{ wrfi';rr

in the budget. Tdo not know who has drafl- "ﬂEﬂT?' u‘gmm ﬁﬁ'ﬂ-ﬂ'ﬂ_’ﬂﬂ'%
ted it. but ‘the ‘gentleman who drafted it can- 3%’ g g & Eeuct a‘%‘xﬁ‘ WIS

not be a student of logic or law. I wil} give w7
two examples. One is the reason given for il’ ¥ TH JaT XY afen # Hfz ﬂ'ﬂ:

:mposmg more excise duty on kerosgne. There frar-frmst €7 oY ﬂ'ﬁﬂ'l' a9 m 3‘.

is & ‘saying in Marathi “The samt is hanaed ﬁ W iﬂ‘IT"'{‘ﬁ
fow the faule of the thief". - E& ]

N Feqer AT, ﬁrﬂwaﬁ E'raﬁ m?m
_'_‘T’Wﬁm-m‘!ﬁ' e 3 77 0w qaTw A wE Ay A Y,
o F Y owerey #Y oY qﬁﬁm&mﬁé‘mz,aﬁmm
gt e ) WA w7 v G @ a®

€an that‘be a 'logital’ considération for W"'Tfﬂ Sﬁﬂ
mpo;nr;g a,, higher: duty .on kerosene, which m lﬁ aﬂa 'ﬂ' E’ﬂ' ﬁ tﬁﬁ'

is also the need of & poor homg for giving W m'ﬂffi | wTgE & ﬁw &

dlghl"i’ Another’ :{mhmcs‘;c;sw .:: ?\ﬂc;‘; :’r ﬁm m‘az &1 H'ET'E %ﬁ‘ & 1‘7-rrr arq-rr ;
imposing. ‘more [tdx on- ard fertiliser am o “ﬂ. TET T
Many of our basic. industries, , hotably. sl.v:r:! trsr bl w1 “ Hﬁ

and ferfilisers, are operating well below capa- E‘T’T[ | ‘Tﬁ' % F!%T"-zﬁ' AL Q Fﬁ"ﬁ L
ity dndl im ordérthut they may operate at m T ﬁWT ﬁ'[i'l’l’
{full capacity, you want:ta - impose an- addi- E':l' il "FJT 3 : ﬁ :
tiomal tax. Is this logical or reasonable ? rEF W LIRS ‘T“I’!T’\'IT % w ﬁ )

S0 far as‘the budget is concerned,’ as the  way ogy &1 § ag sz WA g e
irime; Minister said, the otherday, we fbst 14y S%q T M §, AW QY ATEY
have Iutely. fresh. outlogk both .about o S L el a4
1hwr&ﬁfé :rft%]enm?l':tlon w:erem ki aTweAt ¥ dwg § v et W
‘vow must: iiwvolve the: younget people of this  fadr o\ Fgr v 57 Tx g amaiwT %
 Yourtsy apd. lipvy faith. in them. .They;.can mrwﬁjtﬁﬁﬁm&zwmm"’r Hfe

turn ‘mountains. it you help them to do so.

'They cati wark miracles. Therrs. are the— f‘ qa‘r ?r FEATATA L2l qr% ﬁmx
m.rl L TRN ', - 3 L“"
. fifuwﬁfa
e TR T v g i et firtrﬁart: R

ﬂﬁwé’uéam Hive Wo e it in the %mi 183 wrg =t ¥ A T STy

yoting s inithe dountry'atid wo will have
our problems .solved. You must. get out of g & Bfew atws T awy T W X

(W P."W."D, entality for ‘clery Edlculation ~ UE AGTH & TET gt feur ' frad g
16l durs paohomics. | Our intelligent civil iy sfafeEy FT AU F; TAFT AW EIT

3 k. mirecies. b s ea s e s i gasen el i
ﬂu.m et the v G wTel;wca:::rs: P ey e fieer @ | Vafx
Blide ¥ bt B3t for USA'and USSR. AN 89197172 #F "oz YA AT
Shets gt mood: tgive, therm iy the guideline. - ettt Sprefy o, SR StpATT SpetvaT

That /| be faith. d. di .
in m‘?:nﬂwn}":: m:ﬁ',,, WRIIAINE i Gre360786 " Wt 1 19T
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[#f sz fagrdr amorindy |

Tz 7 3¢ Ufr agw+ 4228-50 F71g
gk = awT AT FT o §
afggfd 197112 & awe ¥ sgww
far war ar 4670°37 ¥AT FY 41w R
wafs 1972-73 & a@gae ag ArAEAl
534877 %8 FrwE | TAwT A4 A @
fF &7 Toeg & 610 F71T WY &7 qK
3% A F 110 FAqT #7 qgd
gt 3 et @@ wfe 131 w9
T g 1

ST TR ATRT X I A A
fr safrfaas mediigm & aony Framgsz
U E & HTUTT 97 TREAT e §
wrfe o sfam w=za @ T ST "HA“ |-
frargos oedtiew & faew At ot am
TTHT 74T 91, SHA qTeT HraEAT WY qfas
& foargee g &1 T gw A
A 731 FF WO ¥ EA F ArRAT ALY
gy, 323 FIT +C g1 | IEA @
IO a7 ®IR A7 sifwer ) § fw oo
sfafva am g2 aw @ ST 368
g ®1 v’ g &1 dfe o ag
& fF st ved W g 4

¥ wger § fF 9 dvw weg o §
STH 332 ®FOT T FT AT JTH ATIAT
9T GFT | 118 FOT TIC UE AT THEE
AR Feze YA F A faeS qw @ €,
T IC R AW AT B AW 9|
31 FIT TTT CETAT UHETER CFET W
Wt 5 A dar g@r 1y fee 332
0% & S o § | gHh qI9 242 WA
7 gawas A7 OF fear w@r g W
aar § fF ag g1eT @gam) T aw Ay
diamsr s g M A qo FAF
forg farer Wt WYk o qwe AT | AT
¥ g arx fawy & sovrer § ¥ ortet ot
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Y HIF 4G GTIWT GQT HIAT A §
f& g am sl gx wfew O
Traw & fn @ gmg dae A &)
Afew ag arvom aFa § 1 A wfew agr
t T wirm ¥ o afuw @@y
AMET |

Fegey o, O M q9S W OgA §
ez g1 wrat @ i ag awre fawre w1 afw
adr ¥m, 77 Tz fawTe A1 TE w4
fros i ag & fagre #7127 # wdY
T S vE & 1 vt fawra €Y g we
W & 77 wEAr 94T @y §, v
SE™M aga 4 %@ & 5 9 & a=)
sras @, wearg ag R v 68-69 & fawrw
%1 fg a7t &7 &1 WY ¢, 9g TwT W
A FT ATeETAT AET v 5 frwrw g
F3MY | AT & S ey R, IH wrdl
gt} | 39 a9 FT W HTATT I WAAT B
o @Y ¢ 5 o fawre ¥ foo ofbes
¥cT § FTET TIAT T@T 7T &1 Afew
w7 dasr TqAT @A wrer g 7 faer walr
wgRT ¥ @g y9a waw & qmar § fie
Fa wogr TEAr i 7@ & afy v
T ¥ grq 5% @ § SWA AATHL
IAFY FHA F @A oY wifew A 6
€ 1 79T 7 oW Ag) gemy & S o
ot #Y SgTr wrgar §

ey ¥ g o g gon & 3wR
r A fe @ aw € gfe
grar & fe sofe & o, e
ey swaear wC ] § § wEAw
wEY w§ awdT 1 T fae S w
T qfciiommat wT wqie &
AT AT AqT AT ¥ A I
wrateras ST WY IeAT Y Tee-

T
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w1 a7 Ayl faw gt o #7 frex
e & awe F 3wy ¥ frrvaew & fAo
75 F0F soqr @A & arg g & 7wy
gar & I F frewow & faw 50
FO€ vqqr @ T g1 faad & Faw
I'5 ®% wqar @« gor 31 wg-fre
I & fam @ 25 T T v
TT q, 995 A ¥qF 9 FUT AT g
frar mar 1wl daer ArEy A TE §
"raw e foe T, oy smaHY 9X ek
fau v amr faq o, ag & W«
w7x & fqu qrfeaiiz &Y @wfa i & &
7€ SfFA 7 TURTT TIC F1 WY ALY ¥
AFY | W AN &7 BT TW ATAIL 9
goar 7 1 91 qHA w7 F0-T0 QAT F
frg wqar &= F7% & FAwTA AT T
g w awe & *rf A%q TEf ferer
37 @l § gl # amwe fafrse dlx
T geEE dam wr g g av Agr ) &
Tt awwar f& gg auw faww A ofx
| A7 @R a7 & fag A frsem
R 7 oy qafr sy F fqg vt @
1T | &Y e S fawre & a7 e @)
¢, o Adr g & fralfor e & W
618 vt wf &, vud gfe S PR ? afy
fawre ®7 7T 7€ 7ot ar A w7 Aw-
@< &9 Far A, T gERt ¥ AR
& grawar # fadrfy 7 Ak wgav

a7

avft & ‘arrfaw ofter’ @ @ oar
fore® qar wwar & fe 1970-71 ¥ vfefasr
AT Y WIX 1964-65 #1 qHAT H wH
g wd, gt wv@ ¥ wfr srfer @oa @
1970-71 H# s g § 1 Wi o awa o
196768 #§ wufer =sufwr faaet @it o,
W 1970-71 ¥ s w1 IrAVw
ol O Wl v et o W § oA
T A Koy v w S TN
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AN R IT L T TACH IAH!
HIO ¥ WTAF BT S § 7 IAK A9
¥ wg fewre &% s fe &9 o9-
Afew ofcfeafs ¥ ond Nea-wr w
I WA F fag w1 o STEATE) B
JAA ? 47 qqT OF QrEET A9 § 1 9
oF froraraas awz 31 77 awe anfaw
feafe & ot wolix wasgrd §, ST oY
& 7 BT IAC TG FLAT | ATA ;AL
=t g1 Wt ot fadelt agrmar o3 fviar
®Y GHTST FIA K F qUEAT §1 AHIT Y
gt HT FET F K€ A7 grav nfgw |
g YTEYE Fq OF TOT | G #7
g gered fean, 2w ¥ faow & afvwma
&Y AT Anft, 39 faory &Y wra § g7
frerrr & forg g o <er @ v g fadalt
gEraar & faar s wor g%+ §, wfew
iy Qo Y aard o <@ & o
fadeft wgraar @@ 1 ¥ ariw § fw
FLETL AuOET & W 9F § O fadey
qEraaT W & fav qEsm #T @
AT IF IAX IR CFAAATY  AEYIEH
wr Tt faw Al Y 7 v gy
gy atwE & 1 & s Sgen § e R
g SR F | Tawd A gEAT H @
arq 75 #0T wY fae wgraar a@n
#YC ga ard w3 <@ § amen-fiear o
gw freey a3 73 § 7 Suw WY o
R Eordm T e 2@ €7 e
HTEHTANTAT T WHET ZAA X ARG ALY
femr, we g # @EEa w1 AN
WTAAT ATA( , TAHT FERT gAA T a9
g fFr @ gw S aEEE @ @
agir | AfeT g & aore wlwel ¥ A
A AT 7 g 7Y ferwar - (e )
AT aTEE wra § fF s 8 S da-
A1 7Y B A% @ GHQIT 92T HT @
A wX I § Ty agrIaT wH ST A
AT AT IAET ATV T W AdY G
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[t v fagrY aroriaiy |
v gawreaT &1 sfew Shrg 34 g2

#few & iy Ay e f@ oot WY
gfee ¥ 7w smen-frde aftgn ? o=
¥ gfie ¥ gw srerfadie go & Afiew
a9 I Arewfadivar & @y gderaea
1 yreafade aarr o gl Sy
& 72 T & w0, o gurey ¥ g @
gt wrfgn | asar Ay & fr ot
S ¥ g gt o frdvr a2 4

eae wErem gt anfaw wafew ®
et ¥ awr &1 & gRge wear agend

“T BT WEATST ¥ g7 e %7 fJar
# i anfaw agraar geifa s o= =
Wt 2 foi scea qravaTar & ATgE ARG
aT gt fasg verwra famr Wy awar 81

w7 Fg1 o 721 § g gu i) anfew
qgraAr &R faad srg o 7 gei o
T 4y afaw wgw Evh @ ferd
arq A 7 g1 7 aw e frard R 2,
it frar agr x| Xfex @ or
A%z ¥ GoAT § A1 A e gore @
STAY § 1 ¥g anfas wETaaT ey foy
N azart & faw v X ATk O §
T 1962 % gt gAT 1 A 1965 W ew
N gt # wf o 197] § gwr A
g oqva o ¥ fear o o foe oY
g st & ant 9% A g aw
ﬁt' ) !

i asdven & @ o wEy wr & 6
Frrft gt forkeft gty e o<’ @ &
Jorter afeiwie off ww g fear §, 9w
o sare 3% H'ad g § 1 A &

s dy o gt wh & fe 70-71 H g

sfis whraat 248 W 4 &\
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A & 5 o oF doeq v fraw
farReft agrrar 4% 1wt A @Y A
st ol arore & wwy wort forar
T AFAT | ag A% ¢ iy @ gO wiew
et a7 falam | gz o S § e g
FTIA FW AT GYST Feq AT TEAT |
fra ag faar stet & g iag e
Tgraat TE grir ) afys A ¥ AW
FET T & fe ot o AEmar Gt @
TEFT 90 ¢t G WA ATE | BW
7Y o0 & e e wgar @ fad
fr g% wgrmar vt &, oot wE O
AW JARAT 984T & ST 4@ Fg@F 9
s & 37 aarrd & foe o o @ET
e § gt gfasra) 77 Fasre Ay awAn
7| AT IR AFET F1 44 §7  SOATGFAT
¢ & gx far (A3l Aprmar & a1 9=T
oG § A7 AT AIFT7 OA] AFET HA
@ frr s @ oY afrem & fao
dare 7 3 AwAr g1 Afew ow oax
ST &1 AW FAT HIT gAT I
afuw fadsht sgrirar & fao gwwr
Fral F7AT, FAT T, a7 T ATAA-
72 Wt g ¥ waw ¥ oow gfqur dar
w7 a7t A1 § | 9g T ¥ wiwE 0
Ty At T F WA § A A
T o A @ aR faAr gwed &
#OA G g7 gE N BT AT wWT AT
, AT & Ay o qEd
' T
aretrey wgTew, v GG ¥ waa
o go gl, & awm & dow Y g § Hew
A fen 8 wrere ¥ el woeft W R
reT W WY A A e o 3 Sl
4Ty 9 FrEdY g fan (| AD & o W
" wrey 7 Sy ot ot fi TBI e e
C Bugrdmy v fe el B e R
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ATfas ST 1 | oft aF FETT W
ag aar agY & fr wrfore s s g ?
A% ox waATT & Sra ¥ Amy v arfomer
HITHT ®Y weg & f4v o wgr wen Tar
ar, 7 @d A€ FAT | A WY I WS
gt | wifarTe wro # & 7 oTEr AR
7 g wfr g adr s oAk gen ¥
atferer afy oy 25 2w ad 10
st afg g & 1 ow Y 3w R o
WE v RTapW 2 R 8 Ty
ST & T aEy

1t ey agt @ fredt & J= qv
299 AU AT | MWr W AN T FEW
azrar e & * faedt & 4w &1 @
7 faerrar amar @ gafan fredy & aw
T IW WFWT Far g & Ry s
¢ B ot gu ¥ fremar omar @
wiar faerz &1 7 & fo g oWl
a1 9 w3t vE B we fawae af
<t Afrr sufew & fro o agw @
AT |

JAE & A g &1 ot w0
Affeeg afr ¢ 1 & ox ofser oFTIRE
dt #r oF oo @ @rar | @AW
FANGETR AT | 74 TF & A
12 U H QT AR FIAT A/ §
fe I9TH B OF U9 § gAX A
T aa ¥ feeT 3aqt 7 gAw @@ 10
FUE Taq @9 KT fear | w1 oAy avyE
% a1a mft g fo A ¥ frg. e
€T § arar & AT A T wleATga
fege s &7 @ W SR W @
A7 ted fag W gwwmt § 7
3§ gaR wEe & W eer @ 7K
P TN N AT WG AR TROR 4
q & e ¥ senfaw we9s
1282 o st dfips 2w oive yfan 1035
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war sfe 4R I § wfeT gk o
yeRIaw Aehe 2340 w9y Afew =
Y gfray 1822 ©oar wfy dfys 27 2
AT ¥ gorar F o gu wieemawd
& W qghr & somer @, AW 99 T g
TTar o @y & 1 912 frur dw odor
T FUANT T FC o | 7E gfa wife

¥ oW Agt ¥ @Ry wwd vy et
¥ frwwar agfr

# agy wawen fr firw & aw o7 2w
#T T 0, T fEA avqm o dww
k& gfgwen feard vl @) 1ok
arg g o el & o Ry v @
Turt M 3, TEw foo eV TR W
fawarar & & 1 ot T AT F fanr
T AT T AT E ) 1] SO B A
Faeit & oA faw ww ) femm g
g dezd wradt @ § T ow oY dwee
IR O F A & W 1 W
wrgar & f dwed amra anelt wenfadi
F1 10 FAT T9A FT FAqFAT 1 7
% agT & frag & fasar mar ? fwara
¥ farg gz oo aght &1 o1 G ¢, 4=
Fr @O & U qgra vk ar @ &)
7g ¥we feam faOdr s @) @@
FeqTEA g &g, faawar agy wedt afew
om aT W 9T g fwar @ § i o
ATEHY ¥ Tar g 1 AR gEA Ag R
fr agaar wer &) 3@ ool & afoomw

FCITHT gRY
o5 ATHET 9 §

HLOW WEE : FnET A T, A
famz ® ATAT WIBW GATE FT 2 |

ot sew fagrly aradedt : TF AX Y
g1 O, S e 1 qO a§ T o
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[#r wrzer fagrdy arardrdt]

ATH EATS AW F A€ THH G ATAHT
£ N A g g e ¥ fonr go
T & 1 Ay wAE 7 fawrfow w1 § R
% quwar § s ol aga A fawfed
quETdY § 1 WY wTAT g & IEw
ey A frawer i § afw ag
areqr § i wfrsa & wrer g WA &
7 A% a0 | HC afosww w3 wr
FHH 7 AT G o Sy F@T Jqrar
qTVETTE § a1 At gforn w7k warg
FLIT T G A1 EFE N ND TR
dwy A fawre Y oot faerd &
agar § o aig wAD o famfor
TeraT & TR & qrAA asqEA & fag
1Y wfge | A aETATCaEt ® qar fe
feefY s sger & ag wgr fF aig
w0 &Y fegtd uw qF w90 fooiE )
o At 3¢ 9w AE § 7g wfear § Ak
g et el § 1 anfaw At ox foim
T aOF q T g awar

i M NO F dda H ow
fatra ava wgr SRAT § ) feeht # s
#Y S FT T TIT ATHAT 6T 74T |
el Ty &) NG e whe g e
fore aafer & @ax ft 3w afer & s
T ¥ WA FrogRar frow @YW
are g § forad fedt sty oradew
fada, weaism femddz ¥ gw
fafreY w1 foar ¢ 5 ow =fe &
SN WY AT KT AT Afgdy  FfEw At
aw gfeaw & &1€ sew aff semr g1 9@
afew & grr & 1§ ST & snem
o gawAdEn feyrédz W 2ftrve wiw
& agt armaanft o 6t o @ W
gad g d ar nx §aarf A wfeqt
agt o7 N A Ak f g gk § Ffew
gfere aTe T safe & o o 2o A
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w407 @ QI AT QAT AT qHAT &
W A wr amer &) ¥ §h wgew
¥ Fgar agan § e ag sar @md e 98
HATAT FTFT W § | 9@ Ag =R
gfew & mar Y gfve Ased s fe
I G § § e qu faewt SigRT
_« WTSAY | AX FAT SHGT WY A FH
et & faems fas@a 3T @ AW
# fewroa gfaw 7@ ¢ wwd § @t f
7g T &1 0 JFAF AT T WY
wrEE AR T 1 A i R @
g ¥ Aer wgeg @@ faiw e ¥
ATART & | AAANfE  FTOA FJAH AR
¥ aruw A€ aay Wifgd | v A 9
X qray w1g oY §), I§ wEW W&
frar oy =gy, AT forma sy @
¢ 3% greww fem S =nfgg o afew
qregTe fammr o www g, awt 9@
e ¥ § 1 9y 0% A & EF A A
I & |

13 hre,

# a1 Y w7 awan § fv og Ao
H1A ATZHT FY FTMAT FY [T FC AT
T gt 8, ag Ao gEE B AR,
Ig A9T T g qEAl & W A7 F
fa ag smaww s1m e 9y sfus ¥
£ aty &€, 3 fex o faaw =% <@,
yd-aqaear T At G H owEd
ATTgEar T aTg ¥ § R 57 sy §
e e feg 9 |

et W H AT A A
ot afgwme qw ang age PRy v @ §
g gar &< f&y wrd ) qwer W A
T, &% aft wwear §, faearfue avew
TR AT | AT ATET A AH G GATR
e F e Agt oAy wifed | gy daer
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WA afet o & fay o S
aff & 1 g ofr 3% Aot § w2 E,
AT W & AW 9T Fgr e fowe #
aft fear @ f 7g sgaar W@ B
o W 15w fefa ¥ ofmdw s
qAE § |

fazdt & e a7, wieageT o, 9w
fea o ol st Ararg ax o dw
|ATAT AT}, CHATES TYET AE T
IR ATH FT AT AR A &y &y
TYET T wETr F v F wevfiear & A=
aifegd | wv gud e fear fe e &
LN FTHT AT AT ! HT W
& T 30 wfaww W AT ITET AAT BT
fa ¥ 9¥ar |

7g WY srawaE ¢ f Fu & g9
# g g w9 § fawe w3 S
gAY Tt w TRy frwdr afegd i
TE roEAT Fret w1 G ol g
7 a3 @ ag w2 sgfr ¥ denw
STARE §

MR, SPEAKER : Shri Nawal Kishore
Sinha—He will start after Lunch.

We adjourn for Lunch to reassemble at
2P M.
13'0a hra,

The Lok Sabha adjourned for Linch
till Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at Five Minutes past
Fourteen of the Clock

Mz, DEPUTY-SFREARER in the Chair]

GENERAL BUDGET, 1972-73—
GENERAL DISCUSSION~ Conted

SHR1I NAWAL KISHORE SINHA
(Muzaffarpur) : Mr. Deputy-Speaker, I rise

CHAITRA 4, 1893 (SAKA)
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to extend my full support to the Budget pre-
sented by the Finance Minister, I welcome
this budget as a realistic budget, as a socialist
budget. I am aware of the criticism that has
been made in this House with regard to
certain provisions in the Budget and 1 will
at a later stage express my opinion about
them.

A short while ago, we heard a very
interesting and shall I say disconcerting
speech by the Jan Sangh chief, Shri Vajpayee.
He particularly stressed two points. One was
with respect to our efiorts for achieving self-
reliance. The second was our efforts to help
build up the economy of Bangla Desh or
assist Bangla Desh to stand on its own legs.
With regard to self-reliance, the nation has
shown during the last 25 years that given
time and infractructure, we have been able
to make ourselves self-reliant in many things.
Foodgrains is only one and there are many
other fields which can be quoted for the
benefit of Shri Vajpayee.

1 will not go into details, but I hope that
government members also will have courage
to point out that sclf-reliance cannot be
achieved in everything. No country in this
world is self-reliant in that sense, as we seem
to think. There are many articles in regard to
which for many years to come, despite our
best efforts it will not be possible for us to
be self-reliant. The question is where and
how are we going to obtain those things.

As was pointed out by the Finance
Minister this morning, we got these articles,
metals, etc., not as aid or assistance from,
say, the USA or other countries which have
strings attached to it, but under bilateral
arrangements with many countries and world
financial institutions. There 1s nothing wrong
in it, because therc are no strings attached
to it. This is what we have to bear in mind;
otherwise, what speakers opposite say can
create an atmosphere of disappointment and
dejection in this country at some stage or the
other in future,

Now, the second thing which Shri
Vajpayee pointed out was with regard to
Bangla Desh. Here, in this House, Bhri
Vajpayee and his other friends have said,
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times without number that it 1s our bounden
duty t0 help our brethren in Bangla Dedh
not only to achieve freedom but also to asust
thern 10 standing én theit own legs We are
deing a few thmgs for thém which we should
and we will have to If an atmosphere is
created 1n  the country aganst this kind of
assistance which we are extending to Bangla
Desh, 1 do not think it will be patriotie or
even destrable from bumanuerian pomnt of
view These are two thungs about which he
should be wary, iest an atmosphere of thus
land 1s credted which does some harm to
these ctuses

It 18 admitted, as Shry Manoharan
pomnted oat, that the Opposition Is a hece-
ssary mgrediant of a democratic system But
unfortunately 1n this country the Opposition
15 in complete disarray Tt is not for us heére
on this wide to st their house in order

The other day Shui Manoharan tefurred
to charges that were made agamnst hum by
two of the Coeatral Mumsters All that the
Ministers bad asked was + do you want 4
conference with the Centre or a controntas
uon * Ths had very much <ngered bhn
Manoharan But may 1 humbly pdint out to
hium that what bhe 15 looking lor i» non-cxis-
tant, that 1s, complete State autonomy and a
federation o this country.

With yowr permmsion 1 will guote a
sinall para from the repart of the ARC which
1y very €lear on this pomt

“The Constitution thdt wds tramed was
neither purely unitary nor purely federal,
The word ‘Federation’ 18 nowhsre found
w the Constitution, Te mest the requise-
ments of the situation, the Constituent
Assembly described Ipdia a» o Union ob
States. This was deliberately done in order
to discounienance fissiparous {ondemias
aod centnfugal forces. Residuary powers
were wonferred on the Upion and aot
on the States and the nght to secede
from the Union was not recognued’ .

NW.lhum&kuuclntlhlthuhlon
logking at, he will never be able to get, The

MARCH 24, 19721

Budget—Gen, Dizy 176
Tt

1 1
Centre 4lso can say 1t there are many fields
n which it has no junisdiction 1t thé Stdeés
and therefore the Constitution should be
amended, will he hke & ?

So far as the controntation part 18 coh-
werned, the ARC hay said—1t 15 recommenda-
tiog 15—that this should be settdled in
camera, | am afraid the DMK party alwrupts
(6 take this quarrel to sireets

MR DEPUTY SPEAKER: Whut hes
all this got to do with the budget 7 What the
other hon Member said that day was irrele-
vant

SHRI NAWAL KkISHORE SINHA .
Was 1t wurelevant, Sir? Then, I will stop
refernng 1ot

MR DEPUTY-SPLAKER , Those are
political guestions

SHRI1 JYOTIRMOQY BOSU (Diamond
Harbour) The Speaker desired that the
Nagarwdla tase can be referred to 1n this
debate 1f we want, and 501t will hot be
irrelevant we uan reter to it (luterruption)

SHRI NAWAL KISHORE SINHA
Actudlly, for two years, Mr Manoharan has
not been mentioning the State gutongmy
What has happened this year that he has
thought of mentioning State autonomy again '
That 1s what 1 have said  As 1 have smid, the
oppostion party in this country 15 In a
disdrray. This election has but them oh the
run I want totell my friends that they
should do some heart-searching

For example, Shn Jyotsimioy Bosu's party
lost hcavily Why should hd have lost sv
much m West Bengal ? He 15 blaming every-
body in India He said that hus party lost
very many votes becriise we pre d the
voters from going to the booths It was pot
s0 [t was bbcauss our vbiers' dn’Whdm we
mstilled fearfehsnens by dfbrdibg! ddoqimte
protection came in large numbers to vole,
which his peoplehave beeh ab S priesting
Tins sort of thing happen] and more vewrs
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came to the booth to cast their votes. This
cannot be prevented. Tt is for Shri Jyotirmoy
Bosu and his party to do some heart-search-
ing about it.

Take, again, for instance, the casc of my
socialist party friends. It was the socinlist
party Chief Minister of Biliar who went to
Bengal—it was then East Bengal --and came
and reported to his people that the so-called
Bihari Muslims were assisting, were helping,
the Pakistanis in Committing atrocities on
Bengalis.

MR. DEPUTY-SPEAKER : That would
be relevant in the debate on the President's
Address; how could they be referred to in
the present discussion ?

SHRI NAWAL KISHORE SINHA :
They would not allow me to spcak on that
and so, I am referring to them here. 1 would
not take much time. Now, the socialist party
Chief minister returned from Bangala Desh
and told the people that the so-called Bihari
Muslims were assisting the Pak forces in
committing rape and loot on the people of
Bengal. But the same gentleman told the
people in the elections, that the Bihari Mus-
lims are being butchered und they should be
repatriated to India. This kind of thing can-
not help them and make them becholden. to
the people of India, and this is what I am
worried about actually because I want real
democratic system to function,

Now, you have repeatedly warned me
that 1 should speak on the budget. I had
many things to say but taking the cue from
your warning I shall try to be brief, and
leave the other matters for some other friends
of mine.

I was going to say something about the
budget. In the budget it appeared that we
have succeeded in achieving our target and
have even exceeded it in regard to foodgrains.
We have lagged behind in the matter of cash
¢rops. This is what is really disconcerting,
?nc! we should do something about it. Why
18 it like that ? So long as we are not produ-
cing the raw materials for our factories, our
industry is bound to suffer. One thing is very
clear and that is, our irrigation projects are
not making much headway.
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There is a saying : ''HJ qﬂ', FTAN
qa, I’!

If the fields are dry, the factories will
remain hungry.

In this country we have created a large
irrigation potential.

Now, how is it that that potential is not
being used ?

There is a very interesting reason for
this. At some point some unimportant thing
occure which prevents farmers from taking
water. In the Gandak project, for instance,
therc are no feld channels. Kisans are
supposed to build these field channels, But
in this area, irrigation is a new innovation
and the kisans there do not know much
about irrigation. Government would not
construct field channels. If we have spent so
much on this project, should we allow this
small work to hinder the progress ? I do not
see why that work can not be directly taken
up by the Government so that the project
may bccome useful as quickly as possible.
The burden on the Government would not
be high considering the entire cost of the
project. So far we have been able to irrigate
only 27-5 million hectares in this country.
The land under croppoing amounts to 156
million hectares. So, this is only twenty per-
cent. You can see how far we have to go
and what amount of effort we have to put in
to achieve our targets.

From the papers circulated in 1970-71
while the national income fell in mining sec-
tor and non-agricultural sector, it rose by
§-2 per cent in agricultural sector. Kisans are
fulfilling their pledge to the nation. It is the
other sectors which are going down. The
agriculturists can do more provided more
facilities are given to them.

We hear about agricultural tax now-a-
days. 1t is a sensitive area. T am not against
tax, Taxes will have to be levied, But glib
talks about this kind of taxation is fraught
with grave danger. This tax has to be collec-
ted, not from a few industrial houses or &
few commercial cstablishments but from a
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large number of kisans spread all over the
country. My experience has been that m
such cases this kind of taxation becomes an
engine of oppression, 1n the sense that petty
government officials arc entrusted with the
task. T do not remember in which paper I
came across this suggestion that farmers
owning five acres of land or above should be
taxed. This is what the Government should
consider very carefully.

There are 2 few political parties who
talk about land reforms. But it may surprise
you that when many Members of this House
go to people for asking their votes, they do
not talk of land reforms because the rural
social organisation is such that it is not safe
for any political party to talk much about
land reform. WNot that T want that the
monopoly should continue; we want that the
influence which the landed class wields in
the villages should be broken. If the above
suggestion about five acre hmit is 1mple-
mented, it will bring within its gambit such
a large number of agriculturists that it will
be extremely difficult for the Government to
explain this at many places. We have to be
very wary how we levy agricultural tax.

There is the question of distribution of
industrial commodities among the kisans, It
is a very difficult proposition. You cannot
distribute sugar. Are we responsible for dis-
tribution ? No. The State Governments are
responsible for distribution. You give cer-
tain quota to the States; it is they who
arrange distribution through their agencies.

Sugar could not be properly distributed.
Why 7 Not because we did not give them,
but because they had no distribution
channels. FEven when the quota was suffi-
cient they have failed, and we here are
blamed. That is a point to which I have
no answer under the preseni Constitution,
but you all may think about it. So, some
proper arrangement should be made for the
distribution of industrial and other goods
required by the agriculturists to see that
they get them in proper time and at proper
price.
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1 have to say something about un-
employment also. We kept a sum of Rs. 50
crores last yca: for a crash programme for
solving as far as possible the rural un-
employment problem. Many Members are
angry, and naturally so. that the money
could not be spent. In the given situation,
it could not have been different. The money
went to the States in July. We are now in
March. In all these months, in almost all
the States the polhtical and administrative
set-up was unstable. Knowingita we do,
it was just not possible for the State Goveru-
ments to spend the money.

Another point which is more important
is, how thecy did spend the money at all.
Roads and other items were taken up in the
constituencies of MLAs in many cases where
big projects had already been undertaken
and the labourers were getting work.  This
progiamme could not attract people n
many places because the labourers were
getting hugher wages from the contractors in
those arcas, and they would not come for
lower wages. Again, this was the responsi-
bility of the Statc Government. It was not
the responsibility of the the Government of
India or of Parliament Members. For imple-
menting all such programmes, whether it is
Rs. 50 crores or Rs. 125 crores, there
should be a committce of MLAs and MPs,
headed by an MP of the district. The
District Magistiate should be the Secretary.
There should be a Parliamentary Committee
to report directly to Parliament about the
progress of such works. If you want the
money to be spent properly, there is no
other course. If Government adopts this
course, you can feel a little safe about this
money, the way in which it is spent and the
outcome of the programme.

The setting up of the Rural Industrics
Commission is necessary for solving unm-
employment, or under-employment for the
matter of that, in the rural areas, The
Rural Industries Commission was recommen-
ded by the Asoka Mchta Committee. There
is the Khadi and Village Industries Com-
mission, but its work is much too limitee.
The Asoka Mehta Committee recommended
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a much wider scope of work. 1 do not
know what Government is doing about that
report, It is a very valuable report, and [
would recommend Government expediting
the work of changing the Khadi and Village
industries Commission into the Rural
Industries Commission,

Aluminium is taxed both in the general
budget and the railway budget. Itis un
article used by poor people. Su is kerosene
oil. The reason given by the Government
for taxing kerosene is just not convincing. 1
do not think even the Finance Minister is
convinced. 1 request that these two items
must be reconsidered.

The task of ushering in socialism cannot
be achieved by two or three budgets, because
the Finance Minister controls only Rs. 6,000
to Rs. 7,000 crores by his Budget. There
is a lot of other money mn the market.
Controlling all that will take time. Our
Finance Minister should proceed fearlessly
and courageously on his chosen path. 1
submit in the words of Mahakavi Dinkar :

AT e e Wi a7 oY anferw M
v |
FEFT qgH GY FAT GUT AT A AT 0

SHRI H. M, PATEL (Dhandhuka) : Sir,
the budget is not without its merits. Its
chief merit is that it recognises its limitations
and does not set out to fulfil either “a tryst
with destiny” or some objective of similar
grandiose dimension.

The budget is also not without its
romanticism. The romantic strain is largely
confined to an extraordinary hope that the
State Governments, largely because they have
been bull-dozed into political uniformity,
can also be invigorated into economic redi-
calism. How else can one explain the native
assumption that agricultural income-tax will
soon be adopted all over the country not
only in its own right but as part of the
Total tax on total income, both agricultural
and industrigl ? The only basis for this
fiscal fairy tale is, that yet another committec
has been appointed to go into this question,
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The budget is blatantly cynical. It says
one thing and means another, well knowing
that ne onc can possibly believe all that it
says. The budget is demonstrably super-
ficial. It alludes to many things important,
without the shightest indication of how it is
going to achieve them,

The cynicism of the budget can be seen
in its treatment of price and cost of living
and its supetficiality can be seen in its almost
casual disposal of the whole question of
formulation and implementation of its pro-
grammes of social justice.

The uncovered deficit is as large as
Rs. 242 crores. They have now increased
the taxes on kerosene and steel, what is to
say, on the lighting, cooking and housing of
the weaker sections in the countryside and
the Jower and middle classes in towns and
cities.

SHRI M. RAM GOPAL REDDY (Niza-
mabad) : Weaker sections do not use steel.

SHRI JYOTIRMOY BOSU : They use it
for making ploughs.

SIIRI H. M., PATEL. : There are many
things for which the weaker scctions in the
countryside nued steel. 1 am surprised that
there is not this much realisation that for
agriculturists a special steel quota has to be
aliotted, hccause steel is an importunt  thing
for them. Yect, the Iinance Minister assures
us that prices will not go up and the cost of
living will remain where it .

In fact, prices have been rising  after
every budget. So also has unemployment
been rising. Tn the meantime, industris
excepting those for whose products there is
demand among richer groups, find it difficult
tn increase their production or sales. These
thre~ things go together: Rising Prices, decli-
ninr or stagnating effective demand and
mounting unemployment. The basic cause is
the same namely; the progressively rising
cost of production. The cost of production
rises because of highly unimaginative and
unsound taxation measurcs, The proposed
tax on fertilizer well illustrates the point, To



183 General
[Shri H. M. Patel]

start with, on principle no input should be
taxed; this is even more essential where the
input happens to be the most costly in the
world. Is it not a strange irony that we show
our anxiety to help the poor and small
farmer by making a profitable avenue of
investment in agriculture costlier for the
small farmers who have only very lately
started realising the benefits to be derived
from these modern inputs? The proposed
tax on power pumps is another similar
illustration. These power pumps lower the
cost of irrigation. They save costly imported
fuel and support an important decentralised
small-scale industry. The imposition of tax
on either of these is not really going to hurt
the rich farmer but it is certainly going to
hurt the small farmer.

We know, and indeed should have learnt
from experience, that except in wvery rare
circumstances lumpsum provisions are a sign
of laziness, superficiality, lack of thinking
and planning. Yet, the whole range of rural
programmes such as housing and walter
supply are brought under the undifferentiated
umbrella of Rs. 125 crores without datailed
description of its own, and the Finance
Minister has the audacity to call this an
innovation, This so-called innovation is an
age-old device for covering up one’s failure
to do orie’s home work. Morcover, it is a
device which is consistently frowned upon
by the Auditor-General and by those who
are interested in the budget as a document
of action and not as an instrument of pub-
licity. The Government should have learnt
a lesson from at least the fate of another of
its own projects namely, the crash program-
me of rural employment into which went a
great deal of political ingenuity and nothing
at all of cconomic ability and hardly any-
thing of administrative feasibility. No wonder
that that crash programme seems to have
crashed at such a very carly stage of its
career.

Sir, we are used to taking repeated doses
of taxation, but need we also be made to
take repeated doses of inefficiency ? Oul of
the Rs. 50 crores allocated for rural employ-
ment, proposals for some Rs. 40 crores odd
were approved during the year. However the
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actual expenditure until the end of the year
was only Rs. 3 crores, Other social welfare
programmces have in practice met with the
same fate. For instance, sanctioned for small
farmers' development agency and the margi-
nal fiarmers and other agricultural labourer
programmes since the beginning of the
Fourth Plan were Rs. 11 crores, but the
actual expenditure on them so far has been
only a little over Rs. 2 crores. Qut of the
rural works programme for which Rs. 25
crores were sanctioned for 1971-72, barely
Rs. 9 crores have been spent.

What can be the explanation ? The
solution 1s not to be found in the appoint-
ment of a parliamentary committee, as was
suggested; it may help, but it will not enable
you to spend the money. What was lacking,
and what has been the reason for this tailure,
was inadeqate advance preparation of pro-
jects. There, of course, must have been
burcaucratic lethargy plus inflexibility among
those who were asked to  implement these
projects and, of course, there may have been
other difficulties.

The Finance Minister was fortunate-—
and he las certainly used the fortunate
circumstance in which he was placed —-that
people were pre-conditioned to expect a
heavy dose of fiesh taxation, because they
knew what had occurred in the last twelve
months. There was the large number of
refugees we had to care for; the country had
also experienced floods and drought condi-
tions in sevral States as wcll as cyclone in
one State; there was a short, sharp war with
all its implications; and then, arising from
that, the international development which
necessitated our having to make wup our
mind on becoming more self-reliant. 1If the
consequences of all these had to be faced,
then it was felt that there would be a larger
dose of taxation.

The buoyancy of our economy and the
remarkable resilience which our economy
showed made the task of the Finance Minister
some what easy, Also, people tand to forget
that in the two budgets—May 1971 and
October 1971 budgets—the Government did
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impose an additional tax burden of some-
thing like Rs. 500 crores, So, he had to make
a virtue of neccessity in not imposing fresh
direct taxation., When everybody was expec-
ting fresh taxation and more tax was not
mposed, everyonc heaved a sigh of relief.
So, they say, the Budget is a good one. But
it was forgotten that many important ques-
tions were Jeft undealt with.

How do you exactly overcome the various
problems that we are faced with ? Is it not
by ensuring economic growth at a rapid
rate ? How do you achieve this economic
growth 7 What are the steps that the Budget
spells out ? Tt is silent, entircly silent on the
point,

So many industries are working under
capacily. What steps have been tahen to
ensure that these industries work to  capa-
city 7 Taking more money from the people
may parhaps be justifiable if only the moneys
tahen through taxation and other measures
were utilised in a productive manner. Inves-
ling more and more moncy in new public
sector  enterprises when the old ones have
proved themsclves to be a heavy burden on
the country --ar¢ we never (o learn any
lesson af all ?

SHRI SHASHI BHUSHAN : (South
Delhi) : Here comes the Swatantra hine,

SHRI H. M. PATEL : There is no par-
ticular harm in the Swatantra Party huc
coming m. I am speaking from the point of
view of the countiy. There are certain pro-
blems and the solutions that T may propound
Mmay not be acceptable to  you. But the pro-
blems arc there. I suggest one way, the
Swatantra, solving those problems; you have
another way of solving those problems:
and they vary. I did not catch what the hon.
Member said, nor do I think it is necessary
'o hear, because there is a big gap and gulf
that yawns between his point of view and
the point of view which I believe in. And 1
believe in my point of view only because I
think that that way lies the solution, the
answer, to our problem. We want morce pro-
daction. It is only through more production,
more and more production of wealth that
We can have more to distribute and to
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remove poverty. It is not by producing less
and less. (Interruption)

Mr. Deputy-Speaker, 1 trust, my hon.
friends opposite believe in democracy. They
say so, and if they do believe in democracy,
then they should keep an open mind and
listen to points of views of other than their
own. Having kept their minds open, they
might then endeavour to think and digest
what has been said and may be, some light
muy dawn upon them too.

SHRI JYOTIRMOY BOSU : It is some-
thing which they cannot digest. (Interrup-
tian)

SHRI H. M. PATEL : T do not wish to
speak on points other than the ones connne-
ted with the Budget. Therefore, I shall con-
clude. But before doing so, 1 might draw
altention to the matter which was raised a
little while ago by my friend, Mr. Jyotirmoy
Bosu. He questioned about Mr. Nagarwala.
We are not concerned with Mr. Nagarwala
but surely we are concerned with healthy
functioning and working of nationalised
institutions. Is it or is it not something
strange that the State Bank of India, a
nationalised iustitution, should be prepared
to hand over, on an instruction received over
the telephone, a large sum of money ? Is it
or is it not strange that the Finance Minister
should be unwilling to answer as to the
account from which this money was drawn by
the State Bank official who drew the money
and gave it out 7 1 am speaking solely from
the point of view of the banking institution
and its healthy and sound workiug. If this had
happened 1n any other institution, if some
one similarly had been successful in drawing
out moneys from a commercial bank, any
bank, then Government would have been
compelled, and would have indeed considered
it its duty, to go into the entire matter and
may even have considered it a justifiable
reason for taking over that commercial bank.
Here we are not even being vouchsafed any
explanation as to how it comes about that
a healthily, soundly working bank can
handover a large sum of money in this
casual manner. How does it come about in a
bank ? It surely be the bank's own money ?
The bank will give out money if it stands to

@
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the credit of an account. The bank will give
any money even 1if it does not stand to the
credit of an account, if it has agreed to give
to it an overdraft. What was the position
here ? Whose money was  this, und how was
it given out ? Onc of the persons involved,
i cashicr, has been found, [ understand from
newspaper reports, to be exoncrated of all
blame. How can he bc exoneiated of all
blame ? What inquiry was held 7 1 would
very much like to know whether Govern-
ment held any inquiry, whether Government
went into these matters and then was satisfied
that it was a very understandable thing for
the chief cashier of a bank to handover
Rs. 60 lakhs not standing to the credit of
anybody to somebody totally unknown or
who was not the persoen in whose name
presumably the mosey stood.

SHRI SHASHI BHUSHAN
about Sami Patel.

1 Speak

SHRI H. M. PATEL : No doubt, that
was also wrong.

SHRI SHASHI BHUSHAN : There arc
s0 many frauds.

SHRI H.
Member,

M. PATEL The hon.

MR. DEPUTY SPEAKER : Anyway,
you have cxceeded your time. Please con-
clude.

SHRI H. M. PATEL : The only reason
why I am raising this point i» not becausc
it has anything to do with Mr. Nagarwala.
1 have kept his name out, I have only
referred to a transaction. Is it not a transac-
tion which should be gone into and fully
studied and steps taken tu epsure that such
a thing does not happen again ? Has a com-
plete thorough-going enquiry been held or
not 7 I am quile certain that the Finance
Minister, koowing him as 1 do, would have
held 8 most thorough-gong enquiry into
any similar incident arising with respect to
another private sector Bank and 1 hope that
he will similarly give full consideration to
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this matter and indicate how he proposes to
satisfly himsell and satisfy this House over
this matter,

SIIR] SHASH] BHUSHAN : A very
poor argument,

SHRI S. R. DAMANI (Sholapur) : At
the very outset I wish to support the Budget
proposals presented by the hon. Finance
Minister.

Sir. the year under review is a very event-
ful year, a very important year and a very
glorious year in many contexls since our
independence. OQuw economy has proved
successful in every respect. The uunexpected
mflux of 10 million refugees cast a heavy
burden on the country. Secondly, Pakistan
forced ©on us a war which also cost us about
Rs. 170 croies. Despite such a huge unexpe-
cted enpenditure, our economy has with stood
all the strains. We see that the risc in prices
is only less than 194, which 15 less than last
year's increase of more than 5°59;. It is
only 3.6°;. That shows_

SHRI JYOTIRMOY BOSU : He sup-
ports it.

SHRI §. R. DAMANI] : You have to
see the over all circumstances and compare
the nse. It is only 3.6%) during this year.
The refugee influx this year, as [ mention-
ed, ..

SHRI JYOTIRMOY BOSU : Expendi-
‘ture on elections.

SHRI §. R. DAMANI : Our agricultural
production has gone up and it is now about
110 million tonnes. During recent months
you hear from Punjab, from Haryana and
from Rajasthan, demands that they were not
getting railway wagons to carry these food-
grains. There is so much increase in produc-
tion of foodgrains that it has not only made
the country self-sufficient in food but has
created problems of movement and storage.
Itis not a small achievement, itis wvery
good achievement and it will continue.
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Secondly, in spite of the Indo-Pak war,
our exports have increascd. They have recor-
ded a new high. Even our foreign exchange
reserves have also risen, That shows the
soundness of our economy and that speaks
well of the ability of our hon.Finance Minis-
ter in handling the affairs of the country so
successfully in spite of the difficult times and
I want to congratulate our Prime Minister
and the hon. Finance Minister.,

SHRI JYOTIRMOY BOSU : Why the
Prime Minister ?

SHRI S.R. DAMANI : She is out
leader. Of course, there is also some rise in
industrial production, though not upto the
level. upto the target fixed by the Plan-
ning Commission. It is usual that whenever
our Members of the Opposition speak. they
speak only to criticise and they use the same
language. Mr. [Indrajit Gupta, who is not
present bhere, said that the Finance Minister
has produced a capitalist budget and there-
fore capital market 1s rising. He said the
same thing last year alwo that it was a capr-
falist budget, share market was rising, sharc
Prices were nsing etc. Actually when the
prices were guing down because of the heavy
tuxavon all the time, when there was fall in
prices of share markel, he said the same thing
this time also he has said the same thing. T
come to the conclusion that Itke a parrot he
knows only what he is taught to speak, Our
friends from the opposition have no new
idea, they have no new imagination; they
have got one idea only, 1u cititiise the
Government.

I wish tosay something regarding the
present industrial scene and the lower indus-
trial productio n. Our major indusltries, a large
part of them, are in West Bengal and that
become a troubled area, ever since my friend
Mr. Jyotirmoy Bosu's parly came to power.
Then what have they done 7 In the name of
workers they indulged gheraos in and thou-
sands of factories were closed down. Produc-
tion suffered and the workers also suffered.
Take the case of Durgapur unit of HSL
where it is running with 35%, capacity because
of everyday strike and non-cooperation from
the union people. In the recent election
Mr. Jyoti Bosu’s party has come nowhere:
the people have rejected this party from
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power and thcy blame elections; the people
have now realised all those things, and that
is why they have solidly voted the Congress
party back to power. Now,I have every
cunfidence that in West Bengal also the
industrial production will risc.

Qur Prime Minister has given a call for
self-sufficiency in industrial production. I am
sure that this will be achieved. But 1 wish
to point out that the Monopoly Act has been
coming in the way of the setting up of new
industriecs. When the Bill was under discus-
ston here, and prior to that beforc the joint
Commuittee of which I was alsoa member, they
fined Rs. 1 crore value of asscts for defini-
ton of a dominant undertaking, But, any
small spinmng mill of 12,500 spindles will
cost more than Rs, 1 crore and becomes a
dominant underraking under this definition.
| remember our friends from the opposition
saying that a firm having one crore of rupees
should be considered as a dominant under-
taking. ‘That idea was accepled, Now it has
come n the way of wapid industrial growth,
There is no domination at all. The power to
curh donunation 1» rested in the Government
and whenever they feel 1casonable they can
act and there 15 1o question of any domina-
tion by any calegory of industiics.

Now | come to the guestion of monopoly
houses, Firms having Rs. 20 crores assels
are being conswlered monopolv firms o
monopoly houses, Now, Rs. 20 crores 1
not imestment alone, but the total assets of
the company. has 1If any camp-ny total assets
of Rs. 20 crores, it will be considered as a
monopely house. At the present prices of
machinery and plant, Rs. 20 crores is a very
sinall amount. Even a 500-tonnc capacity
paper mill would cost about Rs. 20 crores or
even more, and  yet 1t will be called a mono-
poly house, This factor also comes in the way
of setting up of new industries and increasing
oui industnal production. Therefore, I would
request the hon. Finance Minister to look
into the matter very seriously from the
practical angle of removing all the hurdles so
that our industrial production can jump up
once 8gain., People are anxious to set up
new industries, but they are experiencing
difficulties. Those difficulties should be
removed.
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As [ have just mentioned, the sharc
market has improved. In spitc of the fact
that the corporation surcharge has been
increased from 2} to 5 per cent, this improv-
ement has taken place, This is because the
people have confidence in the Government,
There s a stable Government at the Centre
and there are stable governments m the
States, and those troublesome elements and
those small parties which were coming in
thc way of production will not be ablc to
exercise influence now. Therefore, in spite of
the increase in tax, the people are investing
and the investment climate has improved,
because the people have confidence in the
Government and not because of any other
reason.

In regard to the Wanchoo Committee’s
report, some hon. Members have spoken
harshly about the report. 1 would like to
say that I bave gone through the report, |

SHRI JYOTIRMOY BOSU : Which
part of it ?

SHRI S. R. DAMANI : | have gone
through all the parts of the report. ] find
that the recommendations to bring Jown
maximum rate of individual tax to 75%, are
very valuable and they have done a commen-
dable job. If there will be more savings, then
there will be more investment. If the present
high rate of individual taxation continues
and there are no savings from where will
investments come, then for everything we
have to depend wupon Government, and
unless Government invests the money we
cannot put up rew industries. Therefore,
Incentives should be provided for private
saving. Two years back there were incentives
for savings. I was expecting and the public
were also expecting that the Finance Minis-
ter would be good enough to give some
incentives for investment, but the hon.
Minister has mentioned that these matters
would be Jooked into when the recommenda-
trions of the Wanchoo Commitiee would be
considered by Government. 1 hope that the
Finance Minister will keep this in mind and
provide some incentives for savings so that
there may be investment {o1 produdction,

MARCH 24, 1972

Budget— Gen, Dis. 192

investment for ciealing more employment
and investment for self-reliance and invest-
ment for increasing our exports.

One vere remarkable thing that the hon.
Minister has done in his budget proposals is
the additional pension of Rs. 710 crores
for plan piojects. 1f this together with the
provision for social justice is spent properly,
and in a timely manner, many of our prob-
lems will be solved; many of our irrigation
problems will be solved; many of our indus-
trial problems will be solved and the prob-
lem of uneconomic holdings would also be
solved. Therefore, 1 feel that attention
should be given to implementing these
schemes for which such big amounts have
been provided in the budget.

Now, | would like to say a word about
excise duty, 1 would likc to put excise
duty and smugglng together. Weread in
the papers cvery day about smuggling of
watches, textiles, nylon fibres ete. Lvery day
gold is coming into the country and silver is
going out. This has becn happening for
yecars. No fool proof remedy has been found
so lar to check this, Again, in the case of
smugghng of nylon or terylenc yarn for
instance, what are the reasons ? There is
first excise duty on raw material; when it is
turned into yarn, again there (s excise duty.
When it is manufactwed into cloth, there is
an cxcise duty put on it, when it is printed
and dyed, then also theie is an excise duty
coming on it; when it is turned into ieady-
made garment, there is an excise duty
imposed on it. At all stages, the incidence
of the excise duty is so big that it is attrac-
tive for smugglers to smuggle nylon and
other goods and make a, good profit out of
it. All these dutics at various levels of
processing result in high prices. So these
excise duties should be rationalised in such
a way that there should be left no incentive
for smuggling.

15 hrs,
1 only draw the attention of the hon.

Minister to the position regarding gold
smuggling which is similar, Gold is being
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smuggled in a huge quantity in to the country
and silver is going out because of the large
margin of profits. The Finance Minister
should look into this matter and take proper
action so that smuggling can be stopped. 1If
that is done, much of the foreign exchange
which is now going out can be saved and
the country can become stronger in that we
will have much more foreign exchange
reserves at our disposal.

1 hope the points I have made have
been noted and the Finance Minister will
deal with them when he replies to the
debate,

SHR1 JYOTIRMOY BOSU (Diamond
Harbour) : I am aware of the fact that my
time is limited. Therefore 1 would like to
concentrate on black money, its mopping up
and the Wanchoo Commission report,
though 1 cannot resist the temptation to
refer to certain other things.

1 take it the Budget is an occasion for
misleading the people and concealing facts,
because this is a government by the mono-
polists for the monopolists and of the mono-
polists. In the last 25 years of uninterrupted
Congress rule, wc have reached today the
bottom in the world in regard to per capita
income of Rs. 72, the lowest in the world.

Even Pakistan has a per capita income
of $120.
You talk about exports. Exports have

declined. In 1971-72, it declined by 3-6
per cent against 86 per cent the previous
year. Qur figure of export compared to the
world figure does not even come to one per
cent; it is 0'7] per cent of the total world
exports. That has been their performance in
25 years.

You talk of wholesale prices. A lot has
been said about it. I only wantto deal
with one instance. The cost of production of
sugar is 12 annas. With whose money have
they created this industry ? Till 1971, they
bad invested in the sugar industry Rs. 365
crores through 1IDC.

You talk about unemployment. Two-
thirds of the working population are un-
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employed. You talk about giving them em-
ployment without creating the machinery for
it. These are all cock-and-bull stories.

As regards cducation, you have achieved
illiteracy of 75 per cent of the total popu-
lation, the highest in the world.

We are the most battered race. Of the
total loans given to countiics in the world,
we have taken 41 per cent and for that we
are giving 42 per cent of vur total export
earning for Interest and servicing charges.
If Mr. MacNamara is correct, it will be
100 per cent if things go on hike this un-
arrested.

There has been a decline in  industrial
growth. 1 do not wish to go into it—it has
been discussed kere many times. But have
they done ? They have exempled licensing
for projects valued upto Rs. 5 crorcs. The
licensing capacity has been allowed tv be
incrcased by 100 per cent. What docs that
mean ? Socialism—no. Conventration of
more wealth in the hands of a few—yes.

You talk about taxing the rural rich.
You wanted a short-cut, a fire escape. So
You appointed a Committee. O course, some
steps are taken. Out of a contemplated
realisation of Rs. 500 croies, you have been
mopping up 13 crores from the rural rich.

I now come to the main 1ssue—black
money, the source of every evil in this
country, the source of power for the ruling
party «nd Shrimati Gandhi. Also what
about arrears of tax and then realisation ?
According to the report of the Auditor
General over Rs. 840 crores were the tax
arrears till end of Maich last year. QOut of
these, corporate tax and high personal
income tax are in the top. As regards black
money, then black money, which 1 say is the
root of all evils in this country, political
manipulations, the source of power for the
evil of the ruling people, is growing in
volume. If I can quote, one of the members
has said that the annual generation of black
money should he assessed for 1968-69 to the
tune of Rs. 2,833 crores. For 1969-70,
there is a development growth in that sector:
Rs. 3,080 crores. EHe hus given the formula,



195 General
{Shri Jyotirmoy Bosu}

You cannot Just hoodwink it. It 1s said that
it could be applicd by regression technique
which gives you the relation between the
domestic production at factory cost and the
income evaded in certain forms. It is veiy.
very clear. So, no wise man will dispute it,
that your blach moncy gencralion per year at
the moment is in the region of Rs. 3,000
crores.

Not only deliberately did they not collect
the arrears of taxs which involve the richer
classes and the monopobsts, but they protec-
ted the black money about which 1 am going
to tell yon now. About this black money
we have been talking to umpress the others
and the people of the country as a thing
which disrupts the economy and as an evil
which will rwin the country and 1s the sourie
of political evil. Nagaiwala fell a wvictim; his
Rs. 60 lakhs was nothing but black money
siphoncd out of the election collections. The
cause of high 1ate of tasution s hke the
outcome of tichetless uavel, One does not
pay; the other pass more Your rate of taxa-
tion will go uncheched It will nise every day
if you cannot control cvasion and the gencra-
tion of blach wealth,

Mr. Salve was very, very cloguent heie
and he blamcd M1, Wanchoo, | make no
womments because 1 have to study the report
more deeply. But I tell him. | am charging
this Government and Mrs. Gandhi and the
Finance Minister, of aiding and abetting in
the prolection of black money.

SHRI K. P. UNNIKRISHNAN (Bada-
gura) : Where is the CPM getung its election
finances {rom ?

SHRI! JYOTIRMUY BOSU : The Wan-
choo Commultee’s 1eport says it is a final
repurt, 1 want to ask, Mi. Finance Mimster,
wherc is the interim or supplementary 1eport ?
{ am saying on my own responsibility that
an interim report was submutted and that
has been put 1n the cold storage as a secret
piece of document. 1 say that aithough a
team headed by Mr. Patel, Finance Secretary,
Mr. Pande, the other Finance Secretary and
the Governor of the Reserve Bank of India.
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Mr. Jagannathan, went to the Wanchoo
Committee to pressurise them so that it did
not submit an interim report of the type
they have given, it did not work. They werc
adamant, but they succumbed to that pressure
when they said that they will make no men-
tion about contents of that report in the final
report, But they pressurised all the same. [
want to ask Mr. Chavan whether they did
this with his or the Government’s sanction.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): You said
you have yet to study the report deeply and
you will not comment on it.

SHRI1 JYOTIRMOY BOSU : I know the
interim report was submitted months before.
1tell you what was said in the report. Do
not look embarrassed.

In the first report, a ceiling on cash and
Jewellery was strongly recommended and they
that fm  an individual, a ceiling should be
fixed to the tune of Rs. 1,000 or Rs. 2,000
subject to a control of the assessing income-
tax officer who will give a cleaiancc of the
form which will give his background whether
that man is entitled to kecp Rs. 1,000 or
Rs. 2,000 in cash 1n his housc. They also
very strongly rccommended demonetisation
of all currency notes including Rs. 10; this
has been shelved and thrown into the waste-
paper basket.

Then they 3also recommended a capital
levy, and belicve me, even the summary,
released to the piess through the PIB, of the
final report has been twisted. I put a cate-
gorical question to you, Mr. Chavan, what
is the fuate of the interim report, and whether
the officials of the Reserve Bank, or the
Resetve Bank Chicf, the Finance Secretary,
Mr. Patel and the other Finance Secretry,
Mr. Pande, went to the Wanchoo Committee
to say these things. 1 want to know whether
this was done with your consemt and when
the interim report will be made public and
placed before this House,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : 1 have been listening to this
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long debate. Various views have been
expressed on the budget reflecting the social
philosophy and the political thinking of the
parties to which the hon. Members belonged.
The budget had been described as unimagina-
tive, feeble, frustrated and all sorts of negative
epithets which the English language could
produce. I submit that this is a budget of
faith,, (Interruptions) because 1t reflects the
situation in the country and gives stability
and dynamism and helps radicalisation of
our people and gives them hope and aware-
ness und prides in our nation having achieved
the historic victory as far as the external
situation is concerned. It 1s realistic budget
because it takes into consideration a proper
assessment of our resoures and aliocates
resources to the most critical tasks that our
nation faces today.

As the Finance Minister himself indica-
led, the budget is an important instrument
to achieve social policies and national ob-
jectives which the Government has  placed
before the nation. But in a country like
ours with a huge population, with so many
complexities, the budget alone cannot be a
mirror of the reflection of the determination
of the Government to achieve the desired
social and national objectives. The Budget
has to be seen within the total strategy of
Government’s policies. We cannot 1solate
the budget from the general insuracc which
the Government has taken over, from the
taking over of coaking coal and copper
firms, from the guidelines given for conversion
of loans into equity and participation in the
management of these enterprises, from credit
orientation of the nationalised banks. How-
ever small these may be, they are significant.
we cannot also isolate it from the decision
the Finance Minister is likely to announce
about the differential rate of interest. I may
also submit at the Budget cannot be isolated
from the decision that the Government have
already taken about introducing urban
ceiling which will now be discussed by the
new Legislative Asscmblies which have been
formed as a result of last elections, It cannot
be isolated from the agricultural income-tar
cnquiry committee which has been set up
under a leading, well-known left-oriented
economist, Dr. K. N. Raj. There is con-
sensus on this and at the Chief Ministers’
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Conference this was discussed and the
manner of its implementation and the manner
of its introduction and various other details
will have to be worked out by this Com-
mittee. This Budget should also be secn in
the context of the taxation law amending
Bill which was introduced in Parliament and
which is now before the Select Committee
and which will be coming before Parliament
for consideration.

Speaking on the Budget, the hon. Mem-
bers from the Swatantra party and some
other Membeis also said that the Finance
Minister tried to mislend people, that it was
a smokescrecn and so on. While crilicising,
they take onmly that aspect which helps
them.

The whole approach of Mr. Jyotrmoy
Bosu was about black money. This House
has discussed n often., ‘There is nothing
original in what he has said. It is all known.

The point is to see that this evil of black
money,,,

SHRI JYOTIRMOY BOSU .
the interim report ?

Where 1s

SHRI K. R. GANLSH :  We have ans-
wered questions about the intenm iecport.

SHRI JYOTIRMOY BOSU : You can
answer once again, On a poiut of personnal
explanation, since he hav mentioned my
name, 1 wunt to ask Mr. Ganesh, |

SHRI K. R. GANLSH : He can men-
tion everybody’s name the Prime Minister’s
name, black money etc. He should not be
so touchy. He must listen,

SHRI JYOTIRMOY BOSU : | cannot
mention black moncy, oh ! 1 see. Kindly tell
us what happened to the interim report. He
has been very unfait. I am not as brilliant
as he is. | have nothing oniginal, that is why
he is a Minister and 1 am here, I understand
that. But please be truthful and say what
happened to the interim report. We want to
know. When was the interim report sub-
mitted, and what Las happened to that ?
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PROF. MADHU DANDAVATE (Raja-
pur) : He Is doing an injustice to the Govern-
ment. The Government has the inherent right
to shelve reports.

SHRI K.R. GANESH : [ was sub-
mitting that hon. Members pick up only that
part of the Budget which helps them to put
across their point of view. They only pick
up that part of the statistic which helps them
to put across their point of view. I wish to
submit that during the last two or three years
there has been a messive social investment
which has been made by this Government.
In the two interim reliefs which the Govern-
ment gave, nearly Rs. 150 crores have gone.
What is this expenditure ? 1In terms of
economic philosophy this may be an ex-
penditure which does not help the growth
of the economy, but the Rs. 150 crores
during the two stages of interim relief that
we have given have gone 10 save the crosion
of the standard of living of a very vital
section of our society.

To this should be added the 8 1/3 per
cent bonus which the Government is con-
templating, and has given in certain indus-
tries. To this must be added the various
wage agicements which the working class
have concluded with the management, for
instance the stcel agieement where an ordi-
nary unskilled worker in the steel industry
today is getting a minimum necd-based wage
of Rs. 350, To this also must be added the
Rs. 100 crorc food subsidy that goes to the
Food Corporation of India 1o scc that the
strategy of food pelicy which the Govern-
ment has adopted is maintained, so that the
consumor is saved.

It s a tremendous buirden on the
economy, it is @ burden which the economy
cannot bear, and if the hon. Members
cooperate with us, we can discuss whether
it is possible for our economy to spend
Rs. 100 crore, but there is no concensus.
This Government has been spending year
after year, and next year it will be about
Rs. 100 crore.

To this must be added the various alloca-
tions that have been made of about Rs. 125
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crore to tackle the problem of the educated
unemployed, etc. We also concede that there
has been some delay in implementation. The
criticism was made by Mr. H. M. Patel and
others that there has been some delay. That
is why the Finance Minister has made a
lump sum orientation becouse it may be
that in certain areas drinking water is
necessary, m certain areas house sites are
necessary, in certain other areas unemploy-
ment schemes are neccessary, in certain other
areas slum clearance and slum improvement
are necessary and so on. We had a system.
There is some drawback in that system. We
have to remove that drawback. We have now
evolved a method of allocating and a method
of accounting. All this takes time, We are
now ecnriched by the experience which we
have got.

| have some figures before me. As far as
dry farming areas are concerned, though
the beginning there way  very little expendi-
{fure, now an expenditure of Rs. 16 crores is
envisaged. As far as the nutritional progra-
mme is concerned, it has now picked up. At
this point of time it is about Rs. 11 crores.
As far as unemployment scheme, are con-
cerned, though the Budget mentions Rs. 33
crores, schemes for Rs. 47 crores have
already been sunctioned. Therefore, the first
hurdle has been crossed. As far as scheme
for the educated unemployed are concerned,
Rs. 35 crores have already been sanctioned
by the Government of India. The number of
schemes that have come are so formidable
that more provision will have to be made.
Therefore, a certain experience has been
goined in this block alloument and invest-
ment on social schemes. With this experience
which we have got, the implementation may
be much better. To this must be added the
drought and flood relief given by the
Government.

From the time of nationalisation of banks
till today, if you see the credit that has gone
to the agricultural sector and other priority
sectors, the orientation of credit is clear. The
Finance Minister himself is not satisfied with
the rate of progress and feels that credit is
not being fully taken to the poorer sections of
the society. Yet, I would like to point out that
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from June 1969 till the end of this quarter,
about Rs. 161 crores or more have gone to
farmers alone, If you total up the figures
which 1 have tried to give—the amounts
given through banks and various social in-
surance schemes—you will find that this
much money has helped to achieve the aim
of distributive justice. If that is not so, what
is the other method that the Government of
India can adopt ? QOn the one side, the
Government has been allowiug productive
forces to grow and on the other side, it has
been secing that as much of monopolies 15
curbed as does not hurt the national
economy, and putting the public sector in a
commanding position. Thus, the Government
of India has been investing huge sums of
money to bring about distributive justice and
social justice to which this nation and this
Government is committed,

Qur CPM member 15 a very learned
leader. ] am not refe'ring to  Mr. Jyotirmoy
Bous; [ am referring to Shri Samar
Mukherjee, He took us into a Marxist class,
He indicated in his speech that our economy
is in a state of bankruptcy. Hiv colleague in
the other House, who it a Professor, spoke
like a statistician or Investigator who quotes
figures from various reports uand goes on
hurling them before the House, without
having a total perspective. Now, let us
examine it. Is it a fact that our economy is
on the point of national bankruptcy ? Politics
apart, I think thatis a very antinationul
statement. What is the realily ? Our economy
has been in a position to bear the burden of
the Bangla Desh crisis. It was in a position
to bear the burden of 10 million refugees.
It was in a position to bear the expenditure
of Rs, 300 to Rs. 400 crores. Our economy
has been in a position to bear a very high
level of deficit financing. All this has becn
possible because it is a resilient e¢conomy,
built up during the last 20 years. Certain
strong foundations had been laid and the
economy could survive all these shocks and
come out almost unscathed from the Bangla
Desh crisis. Is that not the touchstone ?
What is the use of hurling statistics from
here and there, when the reality of the situa-
tion is that the economy was in a position
to withstand this tremendous burden ? That
is the major touchstone that should be
applied.
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As the Finance Minister has indicated,
we have ended the financial year with our
foreign exchange reserves intact and with
8 million tonnes of foodgrains at the dis-
posal of Government. Though the prices have
risen, they have not been skyrocketing so as
to disturb the entirc cconomy and bring
about conditions of insccurity, tension and
discontentment. Deficit financing was kept
at a reasonable level. The CPM meimbers say
that the economy is in the stage of political
bankruptcy. It is a part of their pohtical think~
ing, because in their political thinking theie
is treniendous discontent in this country,
there is tremendous tension in this country
and there is a revolutionary situation which
parties like the CPM could take advantage
of. Well, the mid-term elections and the
Assembly elections have proved thal there is
a condition of stability in the country, not
stability of the old type, not stability of the
status guo, but stahility which arises from
the confidence of the people in the radical
policies fullowed by the party in power,
stability based on hope. This is the material,
this is the environment on which we have to
build the nativn and toke the economy for-
ward, and 1t is this realisation and this assess-
ment of the situation on  which the Finance
Minister has brought n his budget which is
full of faith.

Shri Indrajit Gupta is one of the best
debaters, as far as this Parliament is con-
cerned, and it is always a great pleasure to
hear aim. He has asked the Finance Minister
to spell out him philosophy. 1 am sure the
Finance Minister will spell out what, accor-
ding to the party in power and the govern-
ment, is the strategy, what is the instrument
and what are the concrete steps which this
government desire to take to bring about the
national objective.

I would submit that for the last 24 years,
becausc of the vision and far-sightedness of
our leader, Shri Jawaharial Nchru, this
country had planned devcloped. The public
sector has been put at 8 command ng posi-
tion and theie has been uon attempt at
equitable distribution of national wealth. We
have brought in land reforms and tried to
bring in reduction in dispaity through taxa-
tion and through fiscal measures. Through
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our credit institutions and the banks we have
taken credit to the poorest and the vulnerable
and disadvantaged scctions of the socicty.
The new decision for conversion of loans
into equity and the enforcement of the mono-
poly laws are steps in this direction.

MR. DEPUTY-SPFAKER : He has to
conclude now because we have to take up the
Private Members® Business.

SHRI K. R. GANESH : I shall try to
finish as early as possible.

MR. DEPUTY-SPFAKER : He can take

one minute now and, 1l necessary, continue
tomorrow.

SIIRI K. R. GANESH : These are some
of the concrete measures that this government
has taken. | would ask Shri Indragit Gupta,
for whom [ have gient respect, that within
the framework of the parhamentary demo-
cracy, what are the concrete steps that the
Communist Party of India want us to take ?

He has said : nationalise the 75 monopoly
houses.

SHRI INDRAJIT GUPTA (Alipore) :
Will you give me another chance to speak ?

SHRI K. R. GANESH : He says:
nationalise the 75 monopoly houses and
nationalise foreign investment. As far as
nationalisation 18 concerned, wherever this
government has found it necessary in the
interest of the national economy, it has not
failed to do that, as will be borne vut by the
history of this government for the last 24
years. In the context of parliamentary demo-
cracy, 1n the context of our Constitution,
particularly article 246, in the context of
our existing laws, what are the concrete steps
which he would advocate ? This is my very
sincere poser to him.

MR. DEPUTY-SPEAKER : He may
continue his speech tomorrow. We will now
take up Private Members, business.

MARCH 24, 1972 Unemployment Problem (Res.) 204

15.29 hrs.

COMMITTEE ON PRIVATE
MEMBER'S BILLS AND
RESOLUTIONS

TENTH REPORT

SHRI RAMAVATAR SHASTRI (Patna):
1 beg to move :

“That this House do agree with the Tenth
Report of the Committee on Private
Members' Bills and Resolutions presented
to the House on the 22nd March, 1972

MR. DFPUTY-SPEAKER : The ques-
tion is :

“That this House do agree with the Tenth
Repoit of the Committee on Private
Members’ Bills and Resolutions presented
to the House on the 22nd March, 1972 ™"

The motion was adopted.

RESOLUTION RE: UNEMPLOY-
MENT PROBLEM-—contd.

MR. DEPUTY-SPEAKER : The House
will now take up further discussion of the
Resolution on Unemployment moved by Shri
Bibhuti Mishra on 10th December, 1971.
Out of 1 hour 30 minutes allotted for this
resolution we have taken 53 minutes and
37 minutes remain, Shri M. C. Daga has to
continue his speech,

s} guwer yTm (TeY) o STSAE
wirET aiEg agwdr off fagfa fox ot
F oY siweq TaT § gAAT § gEw ¥ gwdw
Frar ) oF arg IR arers f
TP ¥ St Arg AT AT § AR
& gaH wrf FEw g wfEY | UK A
g ¥ § fF g7 R ¥ daw aae-
a1dy, gwrad &Y Ny A § Ao o
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AT GAT NEA AF g AT | IR qF
FHIY FIW JATY 1 g7 A & fam
waget & Ara A Jora AAN A7 AF X
AHWAT § AT AT AW A a7 7 AT A
geqt azdt @1 ey & Ay fmfr 4%
gy A St zafar gEvT aw
FHor 71 AT ¢ froEw w1 & AT
A & Wy wwgdt q AW I

(o) gafqo & swern § froon
a%eq wraAa fagfa ot 7 @ gamaET
#1 981 AT ATFIT § | TR HEQ IW A
v ofe #1€ gady qer afqom # AT A7
AT & | a7 Fq & avr gAwr T W
WA & gfrT agd o [|WH o9
97 fgwma &1 #18 Yad Fq7 7E A1AT
T v gt et #T w1 wiyey
TAT AT 7ET ¢ | T T ATHA N ATHLT F
FHA E A AagA ¢ frem Auar ®
92T gAY AT AT HOGT g1 T ATV
W7 3% F19 ALY fawar 1 = vy ST
TAHT G AFIT TEA ¢ IAFT FW A
&1 farardT avHre Y #E0E ) v I
F arad UF §37 WiIT AArT GaQv g1
g s Y #1 arr w7 A T
T, IRET qATAF g 4 ¥ fav
AT AW Agl IS AT AT ARN W
facerey, s & gereer 471 @R AT
IHET Ary faeaardt Ao g7 e |
FIATTAT 7 a7 A7 qqedr 1 Ferwr
TEr g IAd gferd w ¥ "AT )
Hgwara & fav amFr Far g 97T
FaT wrg g fF e feaar gvae
T #

MR DEPUTY-SPEAKER  You had
taken seven minutes on the previous otLasion

SHRIM C DAGA 1 will take ten
munutes and finish my speech

MR DEPUTY SPEAKER Out of
1 hour 30 minutes, you want ten minutes
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more ? You are perhaps repeiting the same
arguments that you used 1n the last speech

SHRIM ( DAGA No Sa I will not
repeat those points [ am not 1n the habit of
reperting T will tell you certun new things

MR DLPU1Y SPFARLR How do you
know ’ Tt was months g0 Pluase contlude
now

SHRIM C DAGA  Sooner the youth
ful spint s channclhazed into useful pur
poses and new honzon of (ruatne
nitional actinitivs shown 1o thun  better
it would be for the cconomie regencrd
tion of the countty 1 ul ng this cconomic
thaos with far reaching  soual comse
quences 15 incvitible

T AFTIT F| AT HREITR FE VE( P
fana fora &4 qz7 ar @ 4% fer 4
A7 17 A qgmr awar §froewme
T A FAATH | FUT AT 07 &
faaar 25 qq wf+fem o 7w fa7aw &)
agas w1y frarz g aemr oA 9oT
sfr a1 aftfmr 41 Atq7 oo FET
"M g ¥ | THTT ¢7 T OTT T
UF P ATET § dlT T @ WIF 47T
JAR | FF AT A OR TP TN IR
FIE BITWEF FAAT TT NI FT |
- afafra wa7 fF a0 4 ar arn
T ITAE 9T IAT AT T AT
W TTIT | 27 TSAT T1 F&184 7 F 97T
FENAA WEH TT AAON TIEL T
AP R AT WTATH TIA 7
TEI R TA ATTTI A A TIRAF 45499
g g3= ¢ fr ara Sa fFad o g
zm & fav ard Frawa #1 FAffar
ATT 4T aqtagrfv1 7 1 AT & JE
T A T oAAge #1 araT o
sfr mwwgr q& fAT 41 477 02
afimra # vafe gvar afrmsar T wiae
# avar g o fade 77 8% fewE
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@y ya it @y #1 wEfaw s
gfaq 8 7 @l sdeqrear § S W
T F9F AEY gar | w7 fw
|rar g 85 wiAma O g7 @ i
=t & qrer qd=er 3, afe e
# 75 gfqera & swifiys s g® {ofufmt
Fam ¥feza g1 AT & st aldy
o & " w1 ) CFars aw’ W qE
w3 gn ow@ fF oA, fadewon
FY ardifer v femmr wq 217

IR AT G fF AN A wWEw
UF AT 25 AT Ay ATGHT AT L FEA 2
A S BRI I ST & IR AE
977 @1 s fET Fr | /v @Y a1
orfar & 3t mraew g B v ar fw
st fefaat T4 @ sr-dgnza 1 =% A7
WAL ARt & frar rea H 2w 2
¥ g feft srfeft @2 a7 Aa &
afyg T g7 &1

MR. DEPUTY-SPEAKER . Please try to
conclude now.

SHRI M. C. DAGA : 1 am concluding
in a minute. | want to read a relevant quota-
tion from here .

“The Education Commission suggested
that under a good arrangement every
graduate should be given along with fus
degree or diploma, an offer of appoint-
ment as well. This offer need not be
binding,, But 2 compulsion on the State
to make such an offer would be the
surest guarantee that the output of the
educational system is closely linked with
employment opportunities or manpower
needs,, All the evidence from countries
that have adopted guaranteed employ-
ment for umversity graduates, such as,
the United Arab Republic,

This is done in so many countries. §t HT

%gA &1 Aawa 98 § fF &7 swrc ¥ 3w
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# T AFTT ATIHY §27 &Y 1@ & IAE A"
& wrEaT T DT g form® A RW W
Uiy oEa § frraz andr g, W AT
T oy 1Y froar & o O fafr &
g9 TF W T AT A€ q@T qR |

MR. DEPUTY SPEAKER: The hon.
Minister.

SOME HON. MEMBERS Rose—

SHRI S. M. BANERIJEE (Kanpur):
My party has not got an opportunity to speak
on this Resolution,

MR. DEPUTY-SPEAKFR - Kindly listen
to me also. 1 hour and 30 minutes arc allot-
ted to this Resolutton We have already
taken 53 minutes Only 37 minutes remain.
Out of this, the Minister has to inevrenc and
the mover of the Resolution has to 1eply.
Moreover, this question of unemployment
has also found a large part in the debate on
the Budget. Theic is another very important
Resolution also coming up.

SHRI S. M. BANERJEE : The Resolu-
tion moved by Shri Bibhutt Mishra is an
important one. The usual practice wn this
House has been to extend the time on such
important Resolutions. The political parties
would like to take part in it and have some
say in the matter. I would request you to
extend the time. I move that the time be
extended by 45 minutes,

MR. DEPUTY-SPEAKER : It is upto
the House. If you want to extend the time
on this Resolution, I can accommodate a few
more Members, By how much time do you
want to extend ?

SHRI NAVAL KISHORE SHARMA
(Dausa) : 30 minutes.

AN HON. MEMBER : One hour.

MR, DEPUTY-SPEAKER : Let us be
realistic,
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SHRI S. M. BANERJFE ;: Make it 45
minutes.

MR. DEPUTY-SPFAKER
Shri § M. Banerjee

All nght

Wt oqe gRe WAl (F1AYY)
ITEAYN WERA, gH agT 9ot 2w o
JEE 7 A &7 g9 wrwr fuen fe &
WA T F faar 3 "y R v\
A% | & wradry frgfa fos ot A1
ar § fF 99 AR ¥ 3w WA A e
fFam

IUMEAT AWEIGE, I AHOT HIT
yaasT £t e fergraw 7 g1 @ g, i
¥ & g@A gagdiy grear w
AT SO FY 74T 9T TH AW A AT FAT
war ar fi § fafema 77 Siga sz &
s, ot & wvaa  fF 9w oo B
gIF Pt welt 97 @gT <Yy w4
AW 7 A gAAHE RIS § I
SAE FAATY T A TR A | afww A
TER ¥ a7 &) AWE AFAT AT H
ATATZ $8 AT A TIFET TF FI1T 25 A7
# wy gww o A oo fF oenfa
der #% &) mar ww fiv 80 AvEw AR AT
NS frm or w@ dr A IEET ST
ATRTZ 88 AT A FIFT | FIIE 25 A@
¥ &y ? et annar 5 AR STy
1w @ Agr & o qg &Y &1
wwT f5T e weEn W qeE
o fe gady duadin QAT ¥ awr
ey qEt | A guadiy Awar & gar
qr o fie oz e g wn @
Afew g o ww wdr gf 1 s s
JuTSIE wEYEw, A EY AATH O
afet ot arawT Fures oW, foaay
Wrawma d wagw ¥ ER WA #1
AT y¥vafoa) ¥, g WY @ anw S
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TET Gl awr B few a@ AR
Ay o

TR gerdt w1 Ay faar @ W
TR g2 & ATq-gTg 99 W F1 AT
82T faar Mot W1 IW TR T 919 ¥
IR Y, AT T, WETSAT L APRA
TTUAAIT F1 0T TEY 2 | (weEr 7 R
= 7 v ot ¥ AIgE § 1 Ao oA A
g0 AAHTE & Ao M ¥ Fay fw
arfas Frgfaes qrédl & g w1 & o
Hrar &, #41 earfa 2 foraq qamy S
BT T AwATE 7 & ¥aer vwm Y <o wgAr
argar g f& awvfasrs 1 e @ |
HAIQAT T3S, OHIHETT AT F7
F1 9 I FEAT § AT ag Fwpw & faer
o gt wrar 1 AfFq T ag A AE T E
fo aas & sror WA 7 75 afearar F g
& fgrgeam w1 a8 & wuray W frwe w9
o ¢ ? Far qg A A9 2 oA,
|T7 EAT7 FIIE To T YA & €T 7 AW
WY £« & gray ¥ 7€ A § w19 6
¥y g eifsd, 9 E7 9 F
wifer, #fex Fa1 7 a9 78 & fF 700
1T BT AT T FFATGH F w4 q
I AARE? wUTARE R WA H
FEATIT ALY ZAT, AT FAT &7 TG AGF
& qTATT A BT @AWW H ALY qwAv
f& 50 a1 100 FHIT Fo AFT fv A7 A
TAAT FEY HWET FT T FT 7

JUTSAH  WERA, ATHA IA HEHY A
g MfET foAF TS F AWM &
qEIT AT 1 dle MHe #Hie W
UHo THo Hlo 9 FA & 7 oAz
g7 a7y & J1 faer A a@ freat
oo TR & TR AT-AT
wq 57 & o & A A% ArAT g i
#) oot AT AT §, gl g A Wy
A &, S-S WY F7 3wF &, Iy
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g fommr oW Fr G gEr A
&3 FY ¥ F MO JA¥ gra A 7@ @
a% §, AY g v famig o wraAr oY
&, 374 AlEi & R oF awew s
fe & =& A srewEa
FTA AT ZH AU FT 9T ®) qqA &
% wreawy 39T A7 Y 20 TEY
Frev § fF 3w ¥ g frdiy o T
TS T AR ST AL AT E 0 A
qg g At g et & o A ¥
FREEY 7 & gL W F anfyw Ay
T TEAT I | H qg umw w5
AR T7H Y AT AwAT &

% & TUrwor AN I W FEA
& afew e ) wwend gw A &Y
Sy 1 g% BWE F 9 FHTOraTeY AWM B,
ag A € T AT FEI I g, W
awg & fF agtor dwdranw afrd ?

garoaTsr @Y X T AWEAT HT A TEH
fear & ? P a® d 37 AWWMA a0
fomr 7 fom A% ¥ arfax o=
7= frar & ? o @yt 9T g STEEr Ay
WA HT WP R | EWR AWK gaTEAE
g, Irw 27 wA0E A 3 ¢ o
sTHEAT 8 e, 10 AT, 7597 g &Y
ot ¥ ¥ ey avgw ¥ s e
%o U ! # 1| AT UE |AAATT
Ll

qET H qgW FW@ FLQ I FY AT
feos w343 | UR AN AT g R
g% uF e WY sega 7 T wgr T
fir corrfam wefier 2,000 #91% €0 2 ifEw
Tt w1 §w gw frwd | AT T wgl
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q i ? 14 A9 & iawe & O
2400 1T To FIFT ¥ U7 JGT, AT
& ag& Aoz & gral § ar ) @few
3% A 3 fawsr AEwere § Iw
ATHIT AT A9 grAT 7 Ag! AAT & o
FFT T AT geTaAT FT AT UF AT
FAHET TE ATYAT YT ITT TAW! AWHT
WTHT A qEAT AAA | gRfAY wgw A
qifaT 7EY =0 qHE=T HT ATTEr AR
1T 3T § FEifE  SqrRraT A SATaEy
g1} SF e am AT, mrAaRE
A 1 AfFw A o7 g@ f gank foa
T AT g1, gATT wfrsr s oA
wigey v sgwTrAm AT &1 g A
1T AT AFA & PR g AN wToamE
gfr Fa7 wrar, T grm TR o o
ar ¥ g § vaveAr § o £

AT SuT EY qgd wE EETQ A
wEAT F7 T @ R 1957 & W@
FY graa 2f@d | 97 4ag @1 oF faw w
wifer® qr 7 sror 10 fasl #1 wfew
T T ) WY 0% U9 % wrfew 97
ag AT 10 FAAT w7 W g AT
Afew amamw redt, SAwt aRE
100 597 ff JHEY yrEAr qTHT HAw
50 7o @ WY ¥ 1 OF Il ST 9O
¥ AT 9T A AT PG AT @A AM
g o o geurw 9T TgaT 9T AW A
famT w7 & wow &9T | At qX q@Ar
arfqw faumar g1 fe ow wsar wwiod
A §IFagqu dr adi EwaT g, qW A
firerme &% AT 3, A7 gE A WiNg
drifr atmrgmi-fAatvgE®
AT GF FT T A AL H 77T
& 1 wofie owifiawre sy gumey frar o,
A 8 A fen o a7
FTH FF F HH AW W JIOTQ FT W
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fear s s AW AR H AW W
frrreor eaT wrgd & At

" gaftfafor & feofmr wre 3
g, wAAdEa A ¥ Avr oamr Al 2
wife ¥ vz ¥ fr gw fecltar e ar
£ ? o g o fadig # e
a7 TET & T AT IAB]  THAT ATEA B
Y % ¥ %9 ITF) OF qLg ¥ FETA &7
woT 37 927 foee Ia9r e @
f& st sigr g A%ar & wfwA, wa 7AT
FAFT NI | FwA IAT 40T | T4 A
gy 1 AHAT )

T gZTET ®T AT AN IOATAT
I gfawr off ®1 faw @rAwT wwar A
Tz fad | 37 FIFTC A A go why e
¥ 9K g 7w faar, wrg e garew
I|A 7@ foFaT | 9 FAAT § I QA
&1 wx faar, T AeAT #1 we T s
& ArY A | AW F@T FW 2w www
wHY ¥w EI & Q¢ H AR | AT @
TH WA AW F | A EH HE FA
g ? 10 @ & @ FTH g A
MY ? A SR T AR ¥ Sfew Faw
T ST ar gw @ war g v w8
Aoy & X o avg gg  AwIET agAr @)
T AT oy |

WO & &9 ¥ H wed
T Far § T AT 9rEl wv ST
wh wwar§ e oefew, SR
IRy AT a9 amew fem
AT | F FY Fadet weafagt ) AgAemw
o o F%rd v wer fagr am
T WEANT & &9 & 5§ WEqT %7 ang
Lo

! wgm sEw AEw (AT ¢
mﬂﬁn, arr @Y @ew & safew

CHAITRA 4, 1894 (S4KA4)

Problem (Res.) 214

frod veft mir @ “9lE = dwd Wi
tracaraaz”’ | e Iy freEr # o
A e 0 3 N Ay s A
39 at aawl qar FA fF 9 o waE
THEAT IACHCATIHE & § TS foare 7%
W ag foate ad ag= av vt 21 awbrw
foaid, oft wradl o y Far T g fr
AT oqrgy A ®CA géAfwiedwT v I
Y ATEAT TR ®T FT TR Q0 A
FT A IO WNawH g7 &1 FwAL 1 A7
F17 97 faat & 9w @ & W a@Ev
o Ho THo 714 ¥ 1% qa4 { FF
I WY FT §, IR aroa Fgr e fE
gt wteT & AEA & faa e
WA | WAL IAE 4 § @ preaed o7
41 A St g¥ A& I gr GeOdd ar
ANFTERF ¢, I AT 9gF § TAT qTA
aT R E IE F AV A AR &
famtrar mar & 1 siafor fed & 919 o=
& @r9d qUATE T g AT §

“The total number of jobs has incieased
by 36 21 lakhs in June 1970 to 44 95
lakhs n June 1971, thatis,a nse of
about 24%, in a year,”

ot a7st ¥ S ff wgr v foaar & g9
guvr F1 BT TuEr sar g, a8
Zrody &7 ST ey Y Fifow 8 e
¢, gaar & fagrr T iR 7 ww
FAAT AT KET g1 A gAF fan 5w
FIferar #7 & | AW BAG TGRS OHAT
#fc wifwae SwTH TideR wHE
2 F1 fAwmeT AT wOw 125 9
wat fear &, fow® a6 argw § 0w Wi
¥ fFura #Y arHEAr €Y @ @7 AwAL
&, atat ¥ St AWgT @A § IAAY A€y AT
F1q fawr awar & &w AT TR
Hf areafaw oo &) agfaq s & gar
Wt 7t v g
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s ey fr Ak AwA e ae &
gré &g # g7 g€ &1 87 AR-afw ey
&1 faerre T oF g g weT # aiv S
syt & Afegen Wt fared o g )
WY 9T FIYIT ATOFATIE § I AT
at & W ST § 1 W AR A §aE
I P 92 fA AAgEw T T
T2 At AW ¥ few aE A W feafr
qar g ARAY & 77 w77 ST f A E

qg 9 AT TS gITA § qo
gaT & 1 wor oY TR g T e g
e frgw § 1 afa gw ™ WA Al AE
A F AT AwT A N T AW AT
ahar g\ wramgae & o o @@ |
Yod oE-TH ¥ RY T 9w FaAw W
7o ¥ @9 § @ g A gm A9
grar | wrgaT g oY T w0 0
A e W @ A age =R
gt awar &, afew 9t 0@ R gofifae
o e Ay & o i€ e
g AT v dfefEdo ¥ et
w1 gier aga s faw wmam, AR
TAfaT #Y S qear qaarg T E @
g7 Tror agat o v ) faaw ot mew
forees & forarat s feqve 7w &, smre
IAX A 1967 #¥ 1971 ¥ ford w1 &
a1 AT ATEY T wE S o For
IE forar & 9@ wor ofy ag v awerr
A g 5% §1 SN T ST 8
o arr &y | dfew IR T A B
AT TEH ¥ §B w77 A% frw qmAT R
& wgat argar § f oo atraed) oy
& o o a9 e T ¥ wdnh =W o
AT fer ad ) onieft, § ST AT R
¥, 7 % I T g EF AT A K

g gH R FT AR g9 MW
o} R @i d fee zem v
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gty & atg sy 2\ U feafr W H
FEAT AF F w9 9T FAw AN
T 27 &, oA vfvw e wram @
#1 59T g AEY EhAT | T 9% qTIRY 7€
aedrear & Araar g & o faafa
ft ®1 Az 3T § fF o 2@ W
UF % S AT §H AN ¥ AT AR
9 qv wedvATgE F AN A A fRar
T 1A g gy Naw faw q oardy
FTATE

[Snxi kN Tiw Ry an the Charr]

it aefag Araw @i (TEgT)

awrafa wgrEa, & o fax &1 agr & O
7 § fF T qwr o S A &
weyg@ 3o fy | & day wwwa § 6 -
ard Fr gwem A 9E Ay Se Y g e
AGY A AH? FY TAARAOGIF A1AT
wifgr | AT wET @R 7 o ated
fa @ o8 & srod @HE FgA FAT
argar § fomd qar o A% fF s
& a ¥ gu ¥ fead Hifasdm §

1968 ¥ S AT T URETHA
& iz gm it e wear €Y 30, 11,642,
1969 ¥ 7§ feT 34,23,885 a% o«
m, 1970 ¥ 77 fETT 40,68,554 &
#* 1971 ¥ 78 f&e 50,99,919 € w74 |
oift a8 fHrT 99 gvde § AT 253
qritz a% Ew fear 1 Afer e ®mt
¥ A9 AT CrATTRE vReaeaw f et
FYATar ITH ¥ firrd ST FY QAR
faar w1, SERT AT JT ATT X 1 1968
¥ 30,11,642 & ¥ ¥ 4,24,227 srafoat
&1 e fear war, 1969 ¥ 34,23,885
¥ ¥ 4,32,182 srefay ®1 OQonre fea
war 1 1970 3 40,68,554 srafaqy ¥ A
¥ 4,47,195 Arzfagy «Y sy fagr a0
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#1971 7 50,99,919 ¥ ¥ 5,06,973
Frafaay # vroqmne faar var ) 7@
=g a ¥ fmrg &, T 7o wgEa &
1T fear & f 50 978z O = @
& W urmgie oEEeT ¥ SOAT AT
7l &t Ay FvarA | 9T gw gw qwar
N TR A ATy AE ¥ AAW
aran fF ¥ &7 gw way ¥ wrfafr

A Aam £ frord q3w & srfa
#1 | Haw o & faar @ fr gor ot
TEET *Y qEAT g7 AT qzAT AT G L,
T §X AE A7 A TE & | qAER
wfaelt cifan s gav qww faw &
A AT HIA F wgesA fow afq &
qAY 9 7Y § 3N a7 T gw A TRAe
FAT A& F7 O @ g, TEA@AT GEAT
o gAY 7gt § wAW ZW A QA AnR
®1 & T mrar 7 ¢, S A9 A7
HAMTIAT qgd AT 78 & | UF THFAT
A1 WY 8 f AgrAT & AT wEe A ave
WA I AT TR B | SRV § deAead
B W} 4R AW AT W
AdIaT a7 ) <@r § SafE gw A9 A
2, & asgeee dav gt am o & wgar
f sre FeYrdr q@elt g et @
LT A T Ay Y AT ¢ gAeT #W
HIFTT FIAT ARA A7 TTHIC FY ST
woAT wviey )

a1 ug feafs wedfle g o @) @
AR 58 TITET ) ZWHTC £W T A
fegmal #t sreeare ey wfgn ) @ g
Wi a9 W § guwr 9t fr-Ugaw & Iaw
T B IR W wTAr Afed
s wgt a% srroreaie w7 Fae g,
¥ 93 ok Wi w7 &Y ar faer @ fA
WRI *T §Y, quwr qw #W g wL S
foe o ¥ o o feafr oY e 30
& b qrvk gw ferd ot T g
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g9 waesr ¥ rzwiT 7 oW &)
iz YT ¥ ar wer @ f
7 e 67 w7z 7% adw AT g, AFET-
dquz yAvsAT@RT 1 fE 69 Tede
a6 73T 4F1 & v 92 qrde yorfrad
# fom ofw g@ ¥ T oaw@ R
fowzd a@Ea AnT w1 AT 164
AT @1 AT 2| AT 9T 1970 B
fwrd 1

& 7t wETRE F1 TR A7 A §B gAE
ZAT FEAT § | T8 AT 78 fF o7 79 A=A
71 fv7= 73 | sw &7 nfar v avgw
nfrar #7 fewifamz 777 1 fF o
i AT fredw w9 w7 v & iAo
AT ATHT AW 1 FrAOLAET A4 |
¥¥ FgT w1 qAWa gz § 5 o amowm
qIT AT frErd T 99T 8 FHET
A% 7 AAT | WIT 49 ATIAT FI
Framacler agy ard av CdvaEaa o(iw
A" &1 71 TE A% | gt 97 Ty
#1 7\ & a#T 97 §9 ATE F wIE AW
AT TE T T 419 ag F A
g f& da =17 TiET i ST SR &1
ART-AF 9F HATE Hh qgf 97 I8,
srmifer a1 % 417 IAET A ga-
gt % arfy a2t 97 EF § ATIET ¥AAY-
Hz FT T §1 T 417 TTAT AT W {
7 HAT % AfaF a419 9T T |

TH AT A ATIHI OF q6 A1 €A
ofrarsr ¥ &9 7N gAT 1T FE ATH
#7aT UFSAAZ F AT A1 W T@ET
gr | aAae & Aamw furedew & -
1 faawt Tt &, Iawr AR R
21 & vl wgea § sgAT wgwn g fw
Tz @7 aqTH7 39 fF ormEHE w1 oA
q2aer Hroe fear mar @, fradt e §
&Y fwdar QT TTHTC QT $T a9AT
%1 foagq rT §1 qawma AT o geaT
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2, ST g fFam 9w | wremaEe
¥ WE W oA o7 feardiey By
9T q7 ¢ orear afgy, afes Afa
¥ geaia UATIRE § Q1IN &1 @
wifed |

16 hrs

2T F g uw AmTies &1 e 7
T g #1 faerd /T 1 A
97 & | o shfawg s g au wit
T FTTH GRAT 1 g fear smAr
arfgd | AfeT s wvwT & g@ Twe
w1 qEAar & g1 o ot ag A
W AT TR | W sEedr g T
%, ar g fafeaa aafay e o @
¥ § 7Y 99 a1 g, w4d/g syEEar
AET AT AFAT & | qF AR FT AT EHT
FRIATEEH &1 aTH @7 g3 A\ I
UF WAFL THAT @ g AT |

¥ T weTT T a9 F9r g

gro awtTCEw qiiw  (wzERX) -
awrafa wgrew, afe o & Jrd AT 30-
T W g7 v ¥ gag i w7 gy
agt s AT §, A aTeTC R I aferl
s 7 wrg fguw At g wifgm 1 @@
qu-gdfg JraAT § 94 G gar &
TEH g+ ¥ AW &7 g7 o, Afee
B ¥ Fwrr fadav qeelt st ar Y @1
g7 uF qegdiy IeET ¥ AW AR
FAEETY & AW 9T FTHT 99 ™ AT
g, T frodr aledt & qor woar ¢ fw
g< daadiy gromr & arg Fwrdy e
oz wrlt &1 Awrd s AEmd
qHET TAAT WUHT ©F ST KT E
fir ag %o & fou nw sfqwo & www
fraré & & 8 1 v & g wifT
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AFIT §, 9% THET AT ATE AT |
afs ATHTT T7 THEAT F) eTAAT AT 8,
IAST G TEY FAT AgAT &, AV AG F
TT qE TET @7 wwar @ 6 awr v
T Y §7 F7N ¥ gE9 A IEHT A
FHAG Y, W ITT MG gz 8 )

¥ W EIT A AU AT A §O ALY
FAT ATRaT §, afew wqgd quadty A
¥ wearafy geamea & € w0 §1 9gA
AT AT §

“Serious and growing unemployment
among the non-techmcal education 15 a
chronic problem [n recent years, it has
becn deteriorating even faster than usual
This indicated even 1f 1nadequately by
the shaip rise 1n the number of educated
on the live register of the employment
exchanges The total increased {rom 1 4
million 1n June 1969 to 2 1 ymillion in
June 1971 "

g BT ey a7 W yiwEr ¥ Oy
fag & fr € qa-qdfy gEET & I
oY TIHTT TT HHET B A F T TG
W1 AT F T w § frg AT
fat & fav vw B ST & aTw &
FEETT § q9T9 FUT WY KT SqqaqT 9,
wfea s ag aavif & v & @ wdr
¥ omET § W 3w fac 3few =
it fegromar g, & Yar o § fE
T T4 GHET & QUTHT &Y ACE
e e At 2 o & o T
THTC G qEHET AP Y Qe 3
¥ fore wreT Twar T T §, e
qg 2% &0 ¥ wy wgr fear maT

T TCHIT T3-Fardr aay st 2anfin-
T QAW W BN W& FoR ofuey W)
T AE W &, @ 2w F wgewar A<
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srarfar oY frafa dar gt 1 ga WA 2
e 2w & Az & fo g AT
i feafer qor & o 1 af aw & e
g ¥ gie-vam o o7 B1-B1 gTm
=qrfae faed s, &1 grat &1 fe
AT W A wwgw @@ afy gwmA
T T HJTAT 97 74, AT qIGT I
e &) gy § 1 wfew g T I aE
®T AT FT TG@AT AFT AT € 1

M eEa ? fF a9 wamT A
AR AEATAT FT AIGH A ATTAT T E,
¥ qF gAY F AT wgAT AE FE R
FEEI F) A9 FIM T AT FG Al
2, afFa sww fav qrawgs  afrfeafar
431 TEY Y AAY & | HAT AA-4TAA §
ATFET F1 @ AT, AT 94T AeqqT ¢ 7
foret sy wfes 71 v w1 AT =ifg
a7, % FTH 7 ALY A47E F ) AW AT 49
for adsear s arifar Aify &
AT A ¥ HTOT IJNOTIA HAT T @
fomd Lo SFTT FY TEAT T THY |

gafae guw ag atr %1 ¢ {% afaur
H quiET w7 JaFT, TR, T
& wfgsre w1 Aifas afuser 7 Frer
9 | afy faft szfes &1 e #7 graw
aft fowar @, &1 Swwt IHTA WA fEar
W\ ¥wT w97 € ag AWt g
AEAL & | FYEIT & 919 TR, A AT
AT § T8 AHET F AET &Y AHAT
21 W gw WA ad-amwedm S
TS & waw A faRay @ srwrgwow
FE, & 3T A AT FY AwET
B A% gl | gwrey srdeif fadwt av
smarfie 7 2y

I A AW & T ATEy AT
faferer s arfirfirer sl @ et s
e Rt ¥ qurE, T FOE
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& WA dF FOT AT FW AP §
1T IAHRT FTH ALY fear oww §, AW
& fg gaw afar awars a1 @
T ATAY E | T WFAT A Fgr AT §
™ A6 & &9 gqd & fAv 397 fEw
17 1 safar g7 geary & qFET =T
Frar arfer | Afew gF e @ fe
AIFTT FH NEATE F1 W AT &
T TEY 7 oFfE 3@ AT qEd e
FTEMTYT & e o ¥ FAr #Y AR
AT AFAT |

st e fesie ot (Frar) Al
AETR, AIT AT ¥ WE AT g a7
917 TrEev, #fgyHe, Agre, TRe-AguE
71 AT FFTT ST WIg Atar 7 RN A
ATITIO AT T, A NG ATIATIT FT
For & qifeq &1 gewe T foaw
ark a1 Srqurd 71, ¥oa fiw fag ggo
7Iaw a7 & fr WS qeAT mar, s
74T A1 1

a3 gAT aga AT ¢, w39
ST TF ALY 1 AAT 21 X TG FHE AR
ATqH ATAT TEAT ATEAT § | ATHIT WA
A WA 772 T a1 F1E F T,
e gaa7 5% wweq & A & Ao
g7 FIT TR TS WIET | T
FTOIT FRATA & o g & fv 7q Uew
FHATEET %1 55 AU HT IW 97 STAWT
#T o7 fremr &7 fagr am, arfe a7
Fm oA AwmT F 797 faw o@wo
AT, 417 WAT 99, ATy v T
vl & a8 fFuw A w7 faav g &
arr &<ar § B adw aware o g
§z7 97 AW WY TMT AT F sqACAT
F7a & fo0 gova 48 TW 9B | WO gEY
atn 7% & 5w giafedior &, dfews
Frarferer &7 goifafor smfoe &
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ot gaww ww (Iwi)  Ewfa
TERT, A ¥ A & |y aw
g 7@ &, fowwr gaw Q@ 2w & AW &
arg &1 AfeT g A B A R

wwfe wgea : §E a9 @ |
..... T HITA T TAT §, AAAT TT
AT WG AT G |

st 7w few ot - & ocd #T @
a1 f& oy SREgEE ¥ AR
gfrafadior &1 g gudt geand @Y, S
BT ATt wY A g fraar g S
g A g avg A fomr A 7 arqAw
afurs wwwaT @ € wafer o O e
wifgy | aywaT § AEC W @ gEv
ugawe & ot wifgn e wAmE
a9 gW AT g ¥ ARy @1 fev e
& wraer ¥ g wfay @A g o gEer
ag @ a8 fF ot safen fe a9
FATEA ST AGAT &, Ia» faw gEwr
¥z, 79w qegT W g @ e ag
ama g4 vt § AR gewe oY § wfE
gurdar ¥ ogt Iurhfew aTeT g @
Iaw Ar @ Megwew s ¥ sfeard
gt 8, ¢ 3w & figr & qg s srAww
g o § R waTr @ N
AvreT ¥ qrear sfge 1 & FFy e
ma sNfrgde gghaT & ava fredr agt
Fengmar R g Al oy
#1, T ¥y Jelt I vy FETq w7
et ary Aifeede gyEe & QI war
g1 feT Sud et & g fergee &
or g% it gee agr @ @
AIfaast §@ MA F @rawT gy A}
Ivicar & &g $T Bow S & §1T 9T
@ ¥TH HT gH Y w7 g |

el arr & ur o ik woT
wrgar § 1+t & FAwrd B ogeowy
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¥ fg, ot T A iy T qEd A
ATH WIT A7 W & vuw fag srawre
7g & & uf go & sriww &1 0 @
¥ oy frar o dw Aifew &Y
wgt At sraw gf § 9w waw G
AT | wgF FAH gE ] SET WHL WY
A T A e S
QF AT qIeW ¢ FEl § T

it Aaw femie =t : o &) A
g ¥ | gL gt aga o &1 AT R
fraga &7 vgr ar fr ag famr s Sy
#T 97 A7FL &) IT FW S wEieA
gfag or &5 sw F A 9 wvAT
Tifam

UF wex v wgAT =igan \ dfea
713 FTEwRE ST T S frie g
STHTH &1 g7 AT feAr s wrtew
% wfte & a4y &Y graa gueh 1
qaT fa@r qasT TG § AT F7 qg7 wY
AIG HTAT & IAHT GTE A feaww=dy Enir
iat T 7gH #Y AN IART g FIT A7 |
99 FT HgE F1OH ﬁmrraw, qg @ga
aTawE § ) T W & 9rg & gee
&1 qHGT F@AT § AR AT q §5 g0
welt #gRa & wrdAr Far wgar §
¥ FTHET a1 Fg, Al OV ATt AT
GA-gAA AT qgT WA 1 W4qT |

st gwe T M WH (Farm-
qX) : IAEAR WEIRA, AATFHIRE
R 7 AET WG 9EH WA UF  qrfered
arg fY fir o Rfelt ¥ uw snEet &
WTaT F IAT A fawar sfge o« q%
fr g Bl & oF-uF yrEdr @ W
7 forer WX | WA A AT qX FA A 2
#1T qg wtiw w1 [Wegew W ¢ R
agE W qg e argrd feus &
Bfast & IET & qr@ o WY §, et oW
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gFE &, agr qifafere aoft g, oM F
97 ¥ THo Uifo To Wi E, T F He H
wE-E wwir F1 At frer et § @
7 fod 7 afew I WO F) e ®1
ot Avefrat ey vy 31 e & 8
qeat Trgar § fF o aw qmR A7 A
9E ¥ SafF FAT KT IJTAT 4T,
aa oE), 3% A qr7 ¥ HefY gAY orfw
T ar 94y ? o4 gAg ® foady Awfat
faft g ag g g0 #Awf § ol
Awfeat 7dr & 7 TAv A€y & 1 s AT
&Y g Ay 7 foeely @ o o o
are & gAwy =re-Ary, atw-afe st
oF-uE 97 T faw v g S oad wv
fadza 2 fF A St TEATE Y A
TE AL TR AN gEIT A Ay ) oW
% AT AE I A A% g A9 g
A AR S W AT W A
az Er g

ag Wy o T ¢ f st & gzEr
#T feqr oy | Hag s WAt ¢
gL ywiterw 7w 9 fas 12§ 20
sfawa M #F F7@ &1 gAC 4 A
80 wfqa AR IHA 9T FTH T 2 |
w4 oA € gE 99 a4 qg Fgl T
fs oftr ov o Fmw g, A &, IAE
TTET 80 & 50 wfewa # faar amw
It 50 stfeera ¥ Sarar WA X FTH
F7 ATy 4 g1 | AfeT a1 gT e
Fow efre 2 ge & far AR
Wi ®Y oftA 9¥ &ar g 9w 4g
FgERTF Qg g W g | aH|E ™
T WA F A @ KT IT AW BT
fTeitw & T fear a1 | A9 EF ST
¥ Aww w9 A ¥ AwS § I9 AE A%
mF ffet ¥ oF st ® AWl fE,
TEHT Xwvy g7 AT |

woefie wea ;& T AT <
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e F|am snfex & ow fafrer O
AW, IT A® Fr§ FATA TGAT WTE AT T8
qEA E |

uw A qrafe Awwa ¥ 99 SN
(ofr wretfasy wwt) @ Awmfr wEEw,
At fog oft & ot qg wser AgA W
T&r 47 37 97 FT6r 94t gE A aga ¥
Wz ¥ Agedl T gAw qer fear g gw
I8 ATATY } fF 9T 9e8-asd gaTa
few & 1 SraT f Azedt €1 w& yET WA
2, HTEIT THET AT wEr @ g AT
TETH SET ¥ TN I &Y Sww &7
w5 # o=y froaw T S @
%7 % | 7g A 9T & st ardt
7 frer a9 o@ nEwSA wET Al 999
#frheet # T a1d &1 Far fF g9 I-
Y FT e FA, aET F1 frzod
&7 3aw fafas gaw #19) 72w Fo1g &
TE ATV ATHA AW TR | TAE
sarar ft w9 39 fx w7 & gua g
F1 y97 2 7 A fFAr @ TvHT 51 9w
qaa v g § & o7 gt & gro
FTE & wTH0 AAT &1 AvYefear & ang
foaadr i g awear o1 g0 fawer &%
e 3@ AT AGT AT & | ATTEAT W
TR & o7 St gAIR a Afaa A @
I & AT gW g FAS FTAFAE |
frest dv groETHT 1 EAT g &0
3 ®77z 10 s S F At &g
afew oot A v g W TOET AW FY
qawt grit fe 3 w3 80 ATw Wi
¥ g I 7 s Ag 1 Il
AT B9 FOA T

st Qo Tw AT W ;AW X
nF FOIE YT ST FAT LN 1S AT
# 15 FT rEHr Fqr g i

st e e ot : 78 3t w7 @
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g1 afww ot qard #7 gleamg g § @R
ot dxfawe glaad g1 & 0 @
Fog A 19 F I AW AT geAy
wreT g1 v oY R o3 fed ek fafe
Y faaer fe ge A0 3 & 9w AEr
&I MU foqmT ff FAT I@T 91 TWET
1707 ot 1 T 3@ o faest g9-adfa
T & gAe &w ¥ g0 faafeat o o
AT T &1 Arwr g 1 foe e ot
921, & A TF gH TRWMET IIET 92 |
TR qgl #T FHREATH FA-HIA AR
& g1 ot q{fe drmae § feae gf
T AIE § AW F AW A TC 1 AT
qq-GTF gW TO A H1 FA 97 AE,
T AL A S ZATL ST A9 WY,
gan farfasrar st o s 3w @ g
Y ST & oy gg o @Y fF madARe
W\ T T KT ATRAT FW ¥ fav
T 75T 434 W, AN AR T
ACH HIHN §aq NqH g1 @I & 1

s fefefon gt v g g e
aorr a7 W &, afew avlt 9w g g
W aiwt Ao Ak ¢, formd ey
wagEH AwH @ e e feadr awrd
7@ & 1t FfeE ATCrEer ) o€ ¥ 3@
avd fer &, & 9% wwar §, e
TIXRT §@AT # NAfae Agr gy ar
e

*t Taare fax (§iftrarcge) © S
JaF g AiwE grr gt

it are wfaer wat : gER fo Mo
£o &to T YW WY W ATgw WE Far
a7, IEY 7% WA gar fe e & S0
et & owT W A IdwmT § )
423 WHe AWM AT N FH T WG
e & ® 1 SN F9T AW W oy
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ez FTRT gar ar . wdr st
AF 7% ot swwr Biz #T @ WE
w9 Wd | AR FWTT 7 9TRE @0
W q, N EgEET § A AW W
s A€ 9T ) o4 SA@ geT v al
I aamar fe gw a9 @ &, e
forg war fear § s wiE a=dt A B
I S S

ot G wor wwf (o) ¢ AqTT AT
& ot 7 sar @ ¥

st wre vifasy Wt gy it S €
faet &, forAeY sty & 4

it Avivee fd) (Fwst-ag) : qE9
# o B WY & Foedi s sy e
Aagrsuar g

it wrw feer wwf : g AT R, W
N AT W AGTHS TET HT A% {6
T o air 8, el oA ey T

T FEAT R

oft g W wwi ;3 T 40 9T
sty g §, o am e 7@t € |

o) wrw Mifes ot : a9 Sl
ated @R g, g @ w ¥
gAIR a1 1 SiwE AT

ot g wwy waf : & sy faret @
€ wg gy §, A w & ey @ g

sl gWe qwe wwff : sk fgama @
T gt Farwdt g7
ot ww Mfex Wt : Il a2

s fwd @
qaw & o waw I3 §, I Wt K oroR
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AT TR | R g g sl et
¥ eqwar ¥ w4A frgw A O afe
T w¥ fr dw A fead dET g,
g AT o efeferrn 8, S gee
T WE | IEN FO IERAre & E,
fod s 9% g a8 WAw A wifew
*T TR 5 2w ¥ feat R &N
Iuw! few wwTe @ @wew w31 ¥few
arg & & ag o1 wgar wwgar § fe qufy
g ara Rfefesm aff 1, @ o sa
" ag AE ¥ fr gw oA e ® &2
T, & ST €6 AT &7 S
or @ & fF Sarer & Uy s-wRR dar
g afe dwfal # aer 77 o o
AW F1 T fer 7% )

wwfe witaa : a8 aqeTsy fE
Fiferdf & TEE ?

it arw M b afes & sfuw
Y FUW AT 7AW SURI T q@rT Y
wifere &1 o1 @ & | AR qTHEA
1 IFfaFe 4113 WTA FE e
F1 T TEr  Forrd ¥ wox GO T WE AN
A% ¥ @ F IO oS oaw |
AqTATEST A%1 ¥/ ACE § wprAqy ¥
WA FY & | AT B AT FIAT TR

SAMT AEAT § A ATAATEST &6 &
w1y gt faer g &

W et QW (o) ¢ T
ATETENE AR W aw QR E, W
i3 g5 o fawar B w faege
T arq §, AT OF W Tt &, fa
Wt gkt Wq&r'ﬁr frm %
a faert &1

it are wifaey wwt mﬂm
& ¥t o frdw R v § fr 0t
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it yexoiter wegtwn : g fagw A
wifed, g feardw wfgd

st sitgon awAe (wErAmR) ;¥
frmfcY wtnd ¢, sA% fRaw @@
e ¢

st Ao afgrare (dg)
frmfedt & 7t ox@=w ot whd §

st ama mifasx w1t ;T W qT N
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qY TUE TAFT TUTETT Y AqAF |

sit sftgrow SATAT™ ;. IAR! OICATAHE
e, ag somy WY Rerarr 10

sft wrer mifasy wwt : & s o
§ o7 AT FAT TE w7 § | g ow oY
arew grar & 5 wat o awer afes
3, g foaq WY warag €, SAET aR-AC
tq aig & fory w9 € o 0T gioemd
JoTE 94, T YA & ¥ fwar wm,
forard awar 1 g freer A&

s wHaT geaAR €18 (AwrET) -
FqT Wt WEIEG AqTa 6 &t SR ger
qE FEA Y, INET A 1 g 7
T gAwY F1f sryear § 7

sit am mfex st ;. wwfer
srreqr N KT AR

st oEAOE  qERtew @@ oW
wefdgw 7 ¥ /i fowsT A | oA
gl el RO ERA A W,
afieT oa% TG AY AT ST W § |

ot wrer tfarr awt : gATG ATH & BT
Frfer 1 a1 @} fedwTd g o T,
gy Qo fear arg  ady dRe W
a@ Wt o, 99 wqw F AR F aw
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g @ fr wewr far wmad W aguEn
A, a3 fa@ @ R ag & sgforgt
aHeyqT saar gfew &, aut agl #ifvg ;i
wE B T EHHE EAWIHE UWEIS
Fraw &7 o1 < 8, fowd afus & sfuw
At &1 w17 fae A% IvaTaAr TET §
fr g7 oS=fw & o9T| g AW &
w19 faer &7

st gro Avo faArd (o )
sty efefezam aar 77 &, 9 aqamy 6
femr e 22w 7 fram e frer 2

=it wre Mfae wwi : 5% fo ofae
&1 97 &7 &) wrEd! #RET safay a9
wf ¢ afw 37 1@ WA F fedw 7 9
IR 38 gare it fex @ faer o AR
faare #X Wi & AT 9e2 ¥ ex AT
sratfT 79 F1 fifory & 91 W

ol FHAT™ gESMAR WS : ATIR
WY g B IEIAT w7 W AR @E G
g, EETO WU § 6 e A T
e WA # o

it wrer mifeex awt: A wEre
T I FY O @ § ) W1 A @
ard, a1 faswrar 9w | gVWT
are & wiferw F7 FE

o weaTA qERtew €@ ATIgE &
9T FITE T qET WUH § T FI0ET
T & A AT ATAWEEFAT @ | HAC A1HT
AT ¥AT Wg AT S A fmr S,
yrat ¥ FrRwT qarf ardr )

ot ww ifew wnf - @ wwT &
aiwewT daed ¥ fay ot wrr wiferr
o @ §, A 5@ g & 20 TR
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I yfaw SFY 1 et faer w1 ¥
THT SUTH ¥ W TEr gEE Yy ol
fir oy |00 B w9 faw @
Il & 6 & § g AT H wIw A
whar | it wfew ded s oT wWE
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w Fw fAw @k 1 g qE@w fw
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TAETEY 6 Uog AEY 9 g9 fawrE
w30 ar agY 7 amy g N dafiw goew
&Y A T AT 7 qHT FRT WY R
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T g § fRw dfey mdfe
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o wywtaToEw atdn W 6 AEA
7 awrt feaw wfroe w2 oy ?

oft s few wf . ¥y aw@ €
fedex gwriEw 3 wwr wfew § 1 oo
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ot e AN oy PR A Ad ¥ A
TE FEAT A AT AT & AfET FAET
AT AT AL &1 A A ¥ gy @
e fFag awenm agw @ oA
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gfeargm g & @A@Y 7 AT g
g & e 50 97 = W fewr v
IHET AR A A TAA TR E TR
¥ | &% AT FT AT BT AR AE X
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Y fFr o @ & 1 @ | e X gy
1€ srrifeey foar a1 fF 99 wqu St
¥ & frar o @ arew 9w WO @
gfewrgaraT  w1§ fe wmE g ? afk
gt, &Y st s g ?

ot avw sitfarx wwf @ 50 w7 war
forast =gfe sy agt o7 & o vaw
IR X o qTETd w fadw fRo oo @
o S1E-e1EY at Y QrorareY, G A
nfz & sTR A SR W v F ar
7T FE dRX Iyt a% g e
§ % 99 Ty 9 @« fpar amoegr &0
foe o g faae s @ PR aw
9 &7 91T BT ayT T AR A )
HHaT § |

it gl T et (garge) « & ST
wgaT § f 9T wow wvA ¥ fov @
gz, ATgde o} & Ko o7 W@ § o
Y SAET BT & TA®[ QHFGTH FER &
e s qr wx g & ?

wwefa wgay : ag S agt 97 §q)
&Y gam |

it ¥o gro faardt : & AT ga
g fr foer Rvg B a7 frd § oy
¥ & fear s e man 7 wfrsr
¥ faar Qormre B 7 sqaear & 7w
wEET I AT 2 AT W aH 5wyt aw
O FT R awar &)

off s Mfer wwl ;. foard @ X
ot gw fear &, wgt aw sts ) aa
tamE iR quar g v fe oo¥
o AW fawr wf § dfeer shar 8 gt
93 aar fF g3 a1 & v feaR
fead &0 #1 O fawr @y SOw
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saeqr &1 7f § #< ag AY JoF @A

st fo go faardt : ag Nt i T
agt av gy T )

it wirer s (afemr) - SO wy
Toar g fefgwe ¥ o@ 12 e sqU &
feara & faar oy v By S & g
N A g AT FATFATINE I3
o I ¥ sEeqT § AT A 80 qvde
FAUIHLIT  FACFHET 9T WY fwar
wraT Y & A g § o S
foAm UgHET WNT &Y HW 9 @
m?

a0 arg qg @ ow fod & dmw
TAARE ¥ B A W AR W
mfga wrdd i wyw o A g Ak
IAE FAAT W TTH A F( AT § |
1 g gefteT W @ 7 AT
TENT A Ao wHE N T g
1 agt 9X % NEw S A w9 A
forar a2 ?

it aw fa wwt : gy W s
v @ frafed & oor T W
fade faw v @ s ¥y P & SR
T 4T FIW G 4 A A FTH KT0Av
g R quu e
v g F feay fafrat o s
fear ¥f g aavr mar § fs oF ga
aedt gT o & ¥ fag ardr famwr
At X & omaft

ghades & T AR AN AT v
% I e fear wronr )\ gw A
g WY < gfwwa Y anfe afus &
afaw A w1 wor faw @ 4
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it gveey wat o AED o
¥ afgee 1 wawr Afas sfowrd &
afrafas w6 ?

gwmfy wgwa : g aver oyt dar
6 o 1)

QF ATl @R ¢ ST qATEd 7 )
gt ar av wfgm

ot Ty we ;I
e, gk vy & et wgem ¥ qeer
agar g fe s o o fafer & fe
ZOwCq ¥ I § wgt AwdaT 1w FE
ST A FTH I 7E &, 5 o F feage
ey ofcfeafy & fr fasi & Fvadem &t
TaE & ¥ e 1 fex vz Qv o @ &
H17 arEAqE HAE Agar wAer w1 A2
¥ g Ui mifeqi F ay § o wfqdw
AT AET G A AT AW AT AT
T g gews & @ fav 7
T QT a1 @ & AR A ¥ forere
AT R E W R T w5
arE w1 fare § ar Aadt ?

oft are wfieey wai : oY e A
feem & gorm & fr go W AW ER
9T ¥ § wdwT ¥y Io0g ¥ g AT
wraATEY #Y dafuq warT A Ao K
fore® 37 avq g A gy s &3y

oft fagfiy firy (Aiefigrdy) : sorsae
wEray welt oY wgd & fF A T e
i 1 weTc g frgew W wRE
W foitd ¥ Y wrer fawer §, @t wr
T, INAT qXE JAT A w7 s Frwvr
wrgeT # 1 S ey g “Out of the total

number of job-seckers, i. ¢. 44°95 lakhs, as
many &s 2053 lakhs were educated persons,
L e, matriculates and above, while the
number of engineering and diploma holders
was about 65,000."
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at & quar Srgar § fa Hat ot v & fr
I MR T ALY B, Gfew T wrEd
HHET & 9 A fF AT ¥ I, wEw
q wrer Fgt & wr mar 7 e £y gw
AWt #1 gy foE T ) E ®
TE TgF g v A 1 W o o
11 739, 1972 #1 =T 20 A
qTET F1 &Y 14T )

9T ary ag f& gam faw A4t o

A § 16 W &1 7 swreATT W fob
“But the two major programmes for
employment in the rural areas a-d for
the educated unemployed which were in-
troduced in the last budget could not be
given proper shape for some time; and
actual expenditure is likely to fall short
of the budget provision of Rs, 75 crores.
Once again our experience in the current
year highlights the fact that the momen-
tum of progress cannot be kept up
merely by provision of finance. Timely
preparation and selection of projects
and speedy implemcntation are equally
important.**

war fear &Y avarr ¥ ad @Y e
qg ATHTT w1 F7 & | fae HaAl 7 sy
q9e ©F ¥ 7 I §F g (6497 £ |

gadt ata & qawrm wgar § R
AT GUHTT FgAT & gWI 9re aree
sgfraa difam @ | & wat oft @ wgm
fF o% feera & “RED CHINA TODAY,
The other Side of the River, by Edgar
Snow.™

I qg e fF M AfEw a@ ¥
¥ qgl FACEEEHE & WA AT T
frar & | o g §, % WG gen
qEA® & F@® 1 AT g1 T § 1 WA
Fart ¥ g frmr d ) AT gARAW
¥ of 39T o @Al ¥, OF gER W
e w12 @ §, 92 @ § Ay wrhd
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FART AT o1, T AEY X WA A IR
AT AR TEY il | w0 fe & wgAr
g & afram gwt o 2, gw wfrom
¥ fod 7dY 81 o @y wrEIEgE B
T a4 AL AT, TFY A AT, AT
g ford o A w7 wwAY A1 gw
sEiega gy wifgy | & fee st
w1 afY, afew A wr AERE ) IWH
w19 & fai § agt gw amar § ) qwfad
AT ) TE qA AT g TR | AN T
fe +f) gr av fs ¥ 37 WA w1 ="
@ ¥ far #fqqe v w1 fafe s
0fgd | T ¥ wvbAn A B, W
wred, sreR fafree 1 wfta 3 W @,
wrgt-orgt gorar & &Y qv et I o fr
TFT| | AT TAVGEA § 3 & qTHA
X7 guA qifeena & werd Fr, g@L AT
¥ et HIA, ITHT GATH EW X AHA 8,
A& o9 T & 2T AT g AT
¢ 3% s ga faT Ay aga S
¥\ g Agr Fr A1 foeRy A€ @A

et oft wga & s Aifaw e &)
dqem § fF oF Aie g qdRT W
I ow Aest I sTER A,
s A AT WAl war g A A
IHTHY GG IT AY WA TR
ropgfy #7 grag 4 1 N & fam A
faersy 1+ Afar avew &1 wEETa HN
FIN | A1 FATT A THFA § IH 0
qFZATQ 3% F FAr gy | A7 Jq %
ATAR T T qEATT A% ¥ Af g
Ty % g foamy aft @ 79y | @@ WA
® grr & wrwe ¥ wgr W B
wrea ¥ argq difer 7d) § afer sTw
TenT 3w ¥ A grar § 1 6 ardar
wreay &, wv€ faar wndy weaw § )
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g9 o o e R dw
Y RT AT E, HOF! AR qqOT A &
wat fi o AY weft g o &, e g o
tfefer az & woqr favar & 7Y
frerar & 1 T® gure A1t ) afe s
FOr HY N F7 TEear w7 gL AE
fear @t gara & g agdy v fear
® WY §1T W1 WA €, SR SE SR w
A QA GAT AT YIAT T IBT WY
&% faar #fm & o7 agt g@dt FOw
T WY1 gAfeT s asaAw F SR
U HaT FT qATH |

Rangar g & quw wdlt & W
wrd #F1 ¥y ewer & few @, Afem
S AT #, v faw A X wgr e oEw
Arga TAA & Afew e SR S
ST, AT FOT FTY | AT ATIA AT & IO
£ I T ¥ AFY AT )

a9 GEN e Ay ara wEy ) &
AT wgar § 6 ow qreet At W
s AR M A I X T g1 0w
HTgW AT § | sETAT gawT W sqw
HEd | AMCEE AATE W YW FA AGY
¥ 1 SIRAY ATOHT AT FAA, HT
@ f& st aveR wY A S,
WAAT T ALY QAL | vy Y W
fis FreTT ®Y o v oAt | HIR sy
w1 o0 & aray o+ ey off waedy ar
WY | T AT T TH FT W | WA
WSt i dafon Frid Aoy & e gm @1
e X 40 W SRR B W @)
ag wgf ¥ ag wrer Wy 7 A anw el
forefrer ifed It oM ® ww
Aifordy | 3T W AY T A Wy g @
&3 W
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AT FET ¢ w g A Hamw
7 ug & difqav fafrer aee T w8
qfEdr s & N g’ e @
AR A A | T A wE H
ATTH F 7 AT HATHIT AT FAN SO 7 AT
VT FT FATT F AZ T FT ATAAIL 2 |
1T ¥ weAw §1 q9fer, e s
I AT ®F Fa4 21 wfwa g
9FTT HT A ALY FVA & AT ATAT GHA T
F1 T fF AEE qOX AT A FED
T 7 &7 § fAv oz fao
yeara ot 7 Afwa q&r A 7w fo
A1 gera g2v frar \ avfae g = AT
qT F7 AT §, FAAT FT ATT FT AW
trag it g fr fafrer st 2 i gm &
aFT AEE | A AW HISH AARE 7 B
ag 31 A9 HA # | 0% qUg 9g HFAT A
gfaaq & &7 2 47 qaT ora aw anfeR
WA TA A 1 afEw J g gw
TIY F AA AT § AT SFAAT IO & wfT
ATAT BAET A &7 FAr & | @qw qfpa
X1 74T FTH FY g9 FA g S Afram
& wrgfres fafaren 0 & fF o M =
I & | W & H WHATSHETE T AT
T TE & | ATH FA AT FHIT WY AATA-
AT AT §, TR AT | T ARETR A
afrarar 7€ €1 1 & 1 S g ooz
gav ar I8 mwy ahis T A
ATE ¥ w5 fr fgge ¥ e AT
B3 orez B ¥ it S )7 dgE A
®t 7 a7 g At gEA A qweran e
ag &7 FATATT STEN &, a7 & AW-
T foargAr | wtdr ot ¥ eyl @
wer e & qw & vy gwroArdc g, A7
Tegfeer A wre fea B gf, o aw
¥ wurar awvoraTdr & 0 (sowwr)

wafae & awre T g fr A
fafrer ¥ ge s o fr e 2 B
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‘AT’ R ZET AT | A7 AT W qF T
gz A g Aar € v g fefafem
# q9F T FZ AT T W TENE N
Ffemr e vt g & fr fam a2
F1 IH0AT AW A ¢ | AT o1 T fafezat
ATAY 2 5 47 gaEY Fra Agy fadvar A
FH WM H7 I T FE 04T | g8T 7 HY
g1 W oAr T oATg A fuEd T g
faay ag A & fr et fafeeer @
TEl, $At ¥rEd, § 21| A& ag @
T # fF #W AW & ST 29| 8 Ty
#1979 1 ATHTT F yrEe Mo MHo 17
aréo Hro Mo AN 43 g & TAF Wram,
qAIH, AT, TEHT & drfAEr w1
YR fr=Y &, oW srrEd| F1 F AET
famr vgr &1 47 TH AW WY FEEN P,
IMA T AAAN §, ATHIT Tl AT 8
AT ATT FHTET FIX ITIHT THTIT FT FL
Fifqo T8 AT % g 71 A7 F7 fazeman
ZARE FAAT @S W) AFATE 1 T
ATTRE T FT A E AT AT AT
¥ fr o fet a9 R AR AT
T % 7 4T IAF g v £ A
fegfa &7 qur 77 2

MR (HAIRMAN Theie are two
amendments, moved by Shn ¢ K. Chandrap-

pan He 1 not here 1 will put the amend-
ments to the vote of the House

The question 1s

That 1n the resolution,

for “effective”™ subsnitute

“radical economic and practical™ (1)
That m the resolution—

add at the end

“nd to brning forward a scheme for
providing unemployment reliel to all
those who are at present involuntarly
unemployed ' (2)

The motion was négatived
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wuTafa w@Ey @ AT gEAE w1 AT
TR

st frgfer feost : s v oveare
2 & g% wqar, amEn, F4m ¥ 3 Ao
Fifersr 3% fr g 2@ F FEA geoAr
AT & arew 7 F fav dAqre

st = Mifasx awt . & g A
FT MEAIH FT 4177 F7AT § oA o
S¥TT & TGN F27 & q9FTT FT A a7
v ¢ fr fomdr wed g1 A% qary AT
FR T &I | Tk fr @ 3w gemw
Mg & fF okl 7 wed ag FIHEN
h a9 A grgar ¥Far fr wEAa
HEEY TH GEATE F1 498 o 4 |

MR CHAIRMAN Is it the pleasure
of the House that he may withdraw ?

SOMF HON MI MBERS  Ye,

MR CHAIRMAN So, at the pleacure
of the House, 1t 1s withdrawn

SHRI BIBHUTI MISHRA
the Resolution

I withdiaw

The Resolution was, by leave, withdranwn

1654 hrs

RESOLUTION Re* INDUSTRIAL
RELATIONS AND LABOUR
POLICY

SHRI INDRAJIT GUPTA (Alipore)
Mr Chairman, %ir, | beg to move the follow-
ing Resolution

“This Houee is of opmion that in tle
wteiests o0 ¢ voreoming indusiridl stignd-
tion, deveh pu g el reliince and expan-
ding souial justic fur the working cla s,
the Government  of [ndia should unme-
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diately adopt a new industrial relations
ind labour policy ensuring mnghts of
tinde wunmion recagnition, collective
bargaining  without third-party  inter-
ference, removal of curbs on the nght to
strihe and cffective workers' control over
production at diffcrent levels "

[ have been motivated paitly to bring for-
ward this resolution  because of the slogan
which has suddenly become fashionable in
this country emanating fiom the highest
quarters namely that there should be a
maoiatorium on stithes and ol outs,  The
Rwshtrapati came out with this appeal some
time ago in the name of self-reliance  The
Prime Mimisicr has supported the Rashtia-
pati’s pled on one ©1 two occasions  and
this, morning 1 find that speaking 1 his
tdpacity as chairman of the Nauonal Pro-
ductivity  Counail, somewhae in Delh,
today, the Mimister of Industrial Deselop-
ment, Shrs Moinul Hague Choudhury has
also appealed to the working class and trade
unions to agice (0 ¢ mordtorium on strikes

SIIRI S M BANLRIIF (Kanpur)
And pdy income-tax

SHR]1 INDRANT GI'PTA I think
that this 15 a very appropriatc moment when
this whole issue of the labour relauons
policy of this Government should be debated
and discussed in Parhlament

The key importance, 1n the whole struc-
ture of mdustrial planning and economic
planning, of labour relations policy has been
totally osverlooked in this country [ think
the hon Minister should pay a httle atten-
tion to this matter But I would request him
that on the next occasion when Govern-
ment in their official capacity would reply
to this resolutton, the hon Mimster m
charge, Shi Khadilker should be present
becduse | want to know exactly, when he
replies, what Government propese 1o do No
assurances will satisfy me 1 want to know
whether Government a1e going to adopt ¢
new polity or nct

16 56 hre.

[Sunt R, I, Bus~p Rt tn the Chav |
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Why is it that industrial relations policy
in this country in its vital importance, as fir
as the whole structure of economic and in-
dustrial planning goes, has always been
neglected ? OF course, | think the basic
reason is that in a framework of a capitalist
economy, there is still a tendency, whether
we like it or not, for the worker to be
regarded as a cog in the wheel of industry,
as a wage-slave whose only obligation is to
carry out his prescribed duties in return for
the wages that he is paid and nothing more
than that. Also, in our country, despite the
growth of capitalistic economy and so on,
we have inherited a lot of feudal ideology
also from the past. We find various sorts
of paterpalistic theories about the relation
between employer and employed, paternalistic
theories which are a trade mark of feudalism
and not of modern capitalism. Such theories
are also peddled about in this country cven
today. For example, the legal concept of
the relation between a master and vervant is
sought to be imported into industrial refa-
tions also many times. Then, sometimes,
there arc some employers who try still to
convince employees that they are all members
of a family in which the employer is the
guardian or the father or the trustee of
children; and the cmployees are his children
and they should be obedient and respectful,
These are all inherited from our feudol past.

These are idcas which regarded the trade
unions as necessary cvil.  Privately, of
course, the employers say that they are
a nuisance, What is to be done ? They can-
not outright say that there should not be
trade unions, but they are after all a nuisance,
according to them, and one should try to
regulate them always and contiol them by
appropriate laws. The trade union movement
is not regarded as a conscious orgamisation
of the working classes which should be accep-
ted as an integral part of any modern indus-
trial society. It is not an object of chairty.
!\IU modern economic socicty, whether il
is capitalist or socialist, can make any pro-
gress if it does not willingly and consciously
accepled the organised working classes as
an iutegral part of that system,

17 hra,

The attitude of the employers—l am not
referring only 1o private sector employers, 1
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am also referring to  Government in  its
capacity as an employer —has not been help-
ful. The Government has. 1 now, a dual
role.  When Government appears on  the
stage as the overall admmstintor of the
country, as | shall presently show, it tends
to be a little more objective in ils attitude
to the working cliss. But when it appears on
the stage as an emplover nsell —in fact 1t
is the largest employer today in rthe country—
its atutude 15 not only no better than that of
private sector employars, but, I regret to say,
often worse.

Today we are really facing a crisis in
this country in the sense that either we have
to develop along a particular path of self-
reliance and self-dependence and bicaking off
our dependence on foreign assistaince and so
on or continue 1n the old rut as before. At
such a moment, the posuive and even, |
would sav, the decisive impact which a
strong and united trade union momeat can
have on this development 1s either not being
understood o1 1% neglected or even  sought
to be disrupted and substaged, by the anti-
trade union attitude of the employers. That
18 why you will find that while on the one
hand, we are draflting plans for developing
an independent self-relisnt economy—some
people even sav for building socialism—hand
in hand with this, a most pamitive, if T may
use that word, structure of mdustrial relations
continues 11 this couatry, which has nothing
m commen with any moden  industrial
society, This structure is based on a reac-
uonary theory which is that workers are
basically, intrinsically itresponsible; therefore,
they must be kept under control. This is the
basic starting pont on which the whole
structure of industrial relatic ns in this country
has been based. He is not ticated as a part-
ner, but as some sort of an enemy or
nuisance or an irresponsible element who
must always be suppressed, controlled, regu-
luted and so on.

The present industrial relations structure
of this country rests basically on iwo sta-
tutes * the Industrinl Disputs  Act of 1947
and the Trade Union Act which we have
inherited from the Bnitish intact wath very
small changes, I cunnot go into details for
want of tre, but 3 say thes that this whole
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machinery consists first of all registration of
trade unions, registration without any right
or recognition. A union has to go
through a prescribed form of registration
which entails upon it certain obligations for
maintaining certain papers, accounts, records
etc. which have to be submitted every year
for verification, inspection, approval to the
government machinery. Such a union even
if it satisfies all these requirements is not
entitled to recognition,

We often talk about multiplicity of
trade unions which is a favourite theme of the
employers and the Government blaming the
workers for having too many unions, but the
Trade Union Act itself prescribes that any
seven workmen can get together and have a
union registered. I am asking members to
consider this—we get into the old rut and
go on thinking in a particular groove for
years and years—and try to think afresh. Is
there anything sacrosanct in the Trade Union
Act except that its basic postulates were
inherited from the old British Government
in India ? You permit any seven workmen
to register a trade union under the law.
Theoretically in a factory employing 700
workers, there can be 100 unions. You
cannot deny that right to have 100 unions
with 7 members each. 1Is this not an Act
which is an anachronism and is it not time
to think afresh whether some changes are
now required in the law ?

Then the Industrial Disputes Act with
its whole machinery of conciliation is there.

SHRI M. RAM GOPAL REDDY (Niza-
mabad) : What is his suggestion ?

SHRI INDRAJIT GUPTA : | am com-
ing to that, Don"t be impatient. Compulsory
adjudication at the discretion of the Govern-
ment, whether there should be adjudication
or .not, ban on strikes in the so-called
essential services or public utility services,—
‘all this mechanism exists, and yet, in this
25th year of our Independence, no law has
up to now been made which confers a
statutory - right of recognition on a trade
union in this country.  After 25 years, all
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this mechanism is there, but the - right of
trade union recognition does not find & place
on the statute-book. We have had four five-
year Plans drafted and they are being imple-
mented in the name of building socialism
and parallel with that you have got a state
of affairs in which the right of trade union
recognition has not been accepted in law up
to this day.

After 25 years, the right of collective
bargaining without third party interference
is not the general picture at all. 1t has been

outsted by third party interference at every
step.  After 25 years, there is no machinery
by which the workers, the organised workers,
can exercise any sort of control or, let me
say, a share in the control of the actual pro-
duction process if not in the . private sector
at least in the public sector. We are talking
about socialism after 25 years. Although
that is not strictly my subject today, 1 can-
not help mentioning it, that after 25 years
there is no law in this country laying down
a national minimum living wage. It does not
exist,

So, | wish to maintain that it is this
structure of industrial relations which is what
actually Jies today at the root of the problem
of multiplicity of unions, the so-called inter-
union rivalries. 1t is very easy to blame the
workers and blame all the political parties
and say that each party wants to have its
own affiliated trade union, but what drives
the workers to this 7 Where no trade union
recognition exists by law, where no collective
bargaining cxists under the law, where ' third
party interference comes in, ‘&t every stage,
it is very easy for political parties to atiract
the workers to them in the name of exer-

" cising their political mﬁuenee in l'avom- of

the wortm

We have to try to make a basic study of
this problem and find out what is actually at
the root of this provocation for strikes, and
so on, the instability of collective agreements,
settlements which are entered into. I think
all intelligent employers  even in the private
sector - today -understand - this thing'; that
there is no use in  entering.into  mgreements
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and settlements with a union which iy not
capable of delivering the goods; whose politi-
cal complexion you may like and therefore
you make a settlement with them; becausc
you do not like the politicul complexion of
another union that agreement has no value
because it becomes an agreement on papet
because that particular union is not able to
carry the workers with it. Is this a satis-
factory state of affairs ? Can you bring
abou! industrial peace in this way when the
workers {eel that they have no stake what-
ever 7 It is very important. They have no
stake; they do not feel that they have any
commitment in the fate of that industry.
Even in the public sector, this is a problem
we are facing here; every day it is being dis-
cussed from so many different aspects why
in these big public sector plants which have
been set up with so many crores of rupees
of public moncy, it is very seldom you come
across the workers feeling consciously that
they have got a direct stake in them and a
commitment to it. Is it only becausc of
political agitation ? This is an easy expla-
nation that 1s always given, that somcbody,
some agitator comes and inciles or instigates
them. Are they a lot of puppets or what?
This is & contemptuous attitude towards the
worhker today -thut he is a sort of puppet
amenable «0 instigation and ncitciment by
any agitator who comes along. He would
not respond 1o such agitation if there was
not some real basis for it and if at all he
was able to feel that, “No; he has got a
commitment or some sort of stake in this
industry’s fortunes upon which his own
fortunes depend,” But this thing does not
exist today, Most employers will never
recognise the unions unless they are com-
pelled. There was the code of discipline;
there was the tripartite agreement of 1958
which remains & dead letter inso far as
recognition was concerned. Certain norms
were laid down to serve asa guide fo
voluntary recognition. The employers signed
it at Namital in 1958 but it has never been
carried out. The procedure of so-called
verification of trade union membership by
meass of the official machinery has also
become a terrific fraud which no union, not
even the INTUC is satisfied with. 1 do not
know if such a system exists in any other
country. Where there is a single wnion,
Mimmﬂlﬁpﬁﬁqofunionsins
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factory or an industry or a concern, the code
of discipline has said that there was no need
for any such procedure; the owner has got
to recognise it. Even that is not done.

And this i» not only in the privale
sector.  The head oflices of the National
Industrial Development Corporation  are
situated in New Delhi. Only one union of
the employces exists. After many years of
agitation and representation, they have now
reached a state where the Labour Commis-
sioner of Delhi has told the employers : you
have got to recognise this union; please
recognise it. It is a public sector under-
taking. But the management refuses to
tecognise. The same thing is happening in
regard to the NMDC where there is only
one union and also in Donimalai iron ore
mines in Mysore.  Only one union is there;
yet it is not rccognised by the public sector
management.

What shall 1 say about the big private
sector compenies 7 Stiikes are regarded as
confrontations in which workers are to be
beaten down. | recall that on 19 September
1968 there was the one day token strike of
the Central Government employees. What
a storm it created ? There was a presidential
Ordinance banning strike and so on. In this
connection, I am 1eminded of the recent,
seven week strike of the 280,000 coal miners
in Great Britain in January-February. 289
collieries were closed down. In the depths
of the severe English winter, you can imagine
what happened, domestic highting and
heating, public transport, werce all paralysed.
20,000 industries had to gu on three day a
week schedule because therc was a power
cut. Still we never heard of anybody shot
or arrested. Often thesc people are a model
for us: we have borrowed owr Acts from
them; they are a model of respectability—
the British public and the British working
class, You cannot imagine such a strike in
this country even for two days. The entiie
engine of repression would have been let
loose against the workers. We must leamn to
respect the workers and the trade union

rights.

The slogan of moratorium is not the
way 1o look at it at all. 1s there going to be
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a moratorium on prices ? Or prohts * Or
retrenchment 7 Or on closures ” If not,
please do not talk about a moratorium on
strikes

Stitkes, as a fautor m hampering our
industrial giowth, are being grossly exaggela-
ted In the Mid term Appraisal of the I ourth
Plan and in the Economic Survey, they say
that disturbed labour relations was one of
the most minor factors that hampered indus-
tnal growth Here they aie speaking as
Government, not as employeis and are there-
fore a litle more objective There aie so
many other magyor factors which are responsi-
ble for the slow growth of industrial produc-
tion in the country They have histed them
here 1 am satisfied with what 15 sa1d here

I have worked out an interesting point
One paid hohday for all the employies of
the private and public sectors {hroughout the
country would tesult in 1,70,35,000 min-
days being lost That 1s the total labour force
according to this little book which we have
been given to us In 1968, the peak year of
the strike wave, the total number of man-
days lost 1n the whole year was 1 724,40,00
which s equal to the number of man days
lost by giving one paid hohiday to all the
workers throughout the country Therefore,
we should not exaggerate Nobody wants
that there should be more strikes, but one
should not exaggeiate and try to make the
workers a scape-goat

So, for the settlement of disputes and a
proper modern industrial relations machinery
which 15 consistant with the kind of plans
that we are making for economic develop-
ment, we should scrap the existing machunery
and replace it by a new law which gives
pioper trade union recognition and the night
of collective bargammng without any third
party interference Recenly, three Central
Trade Union Organsations of this country —
the INTUC, the AITUC and the Hind
Mazdoor Sabha—afier prolonged mutual
discussions, have agreed upon a large nume.
ber of points connected with this question
One or two points have not yet been agreed
to, but 1if 1 may quote from the commumque
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insued by the meeting of the representative
of INTUC, AITUC and HMS :

“With regard to industrial relations, the
meeting felt that the present system 15
totally inadequate and requires immediate
change The best way to promote healthy
industnal relations 1s to leave all disputes
to be resolved through direct bilateral
ncgotiations The parties may agree to
refer the dispute to voluntary arbitration
or, falling agreement, the workers have
the nght to direct action, including
strike ™'

I'his s the bawis on which industrial rela-
tons ue based n all the advance capitalist
countiies  and this 1s what has been agreed
to by all these three Central trade umon
organisations sitting together This thing has
been submuited to the Labouwr Mmister as
the basis for a new legislation, which he 15
morally bound to accept, because he has told
us on many occasions that Government wall
accept whatever the trade umion organna-
tions agree to So, | want to hknow whether
they aie prepared to accept this and come
forward with a2 new legislauon on that
basis or not

There 1~ @ point in my resolution about
workers' control over production We do not
agree with this 1dea that by putung one
workeis representative 1n the Board of
Dircctor, workers' control over production
has been established This 1s a bogus thing
in our opimion, and what we were pressing
for 15 that at least in the public sector to
begin with—1 know that in the private sector
the employers will not agree to it because
they think that i1t 15 the private preserve of
the management and the worker has no
business to say anything about production-—
at evely level of produstion, trom the shop
floor upwards, you should set up committess,
call them production commitiees or anything
you like, 10 which the workers will have co-
equal rights with the management to go into
the problems of production, whether the
manning 1s all ight, whether the raw mate-
rials are conung or not, whether the lay-out
of mechinery s all nght or not eic. The
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workers know much more about these things
than the management because they work with
their own hands. But uptii now they are
not given any such rights. Thercfore, if you
want to make them a real partner, if you
want that a really democratic system should
be evolved, then it is very necessary that this
question of appointing a workers’ representa-
tive as a Director as a kind of window-dress-
ing should be given up, and a proper demo-
cratic scheme of having workers' control over
production with co-equal powers with the
management at cvery level should be brought
in.

Finally, | want a categorical reply to this
question : On the basis of this agreed for-
mula which has been submitted to the
Government by the thiee central trade union
organisitions jointly, are the Government
prepared or not to come forward with new
legislation, 1eplacing the old one, so that a
new chapter in industrial relations can be
opened ?

MR. CHAIRMAN : Resolution moved ;

‘“This House is of opinion that in the
interests of overcoming industrial stagna-
tion. developing self-reliance and expan-
ding social justice for the working class,
the Government of India should imme-
diately adopt a new industrial relations
and labour policy ensuring rights of trade
union recognition, coliective bargaining
without third-party interfercnce, removal
of curbs on the right to strike and effec-
tive workers’ control over production at
different levels,”

There are some amendments,

SHRI M. C. DAGA (Pali): 1 beg to
move ;

That in the resolution,——
qfter ““working class™ insert —

“based on the policies of democratic
socialism.” e))

That in the resolution,—
after “recoguition’ fnsert —
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“without detriment to the rights of
independent workers” (2)

That 1n the resolution,—
after *interference™ insert—

“and if necessary, arbitration based on
mutual agreement™ (3

SHRI C, M. STEPHEN (Muvattupuzha):
Sir, may 1 begin by complimenting Mr.
Indrajit Gupta for bringing forward this
1esolution, mnot because I would be able to
support this resolution in all the constituent
parts of it, but because it has afforded us a
forum to discuss a subject which is urgently
calling for serious attention and detailed
examination, Persons who are serving the
working class, whether they belong to this
party or that party, think practically alike.
It may be an accident that almost at the
same time as Mr. Gupta gave notice of this
resolution, the trade union workers belonging
to this part of the House gave notice to
their party to hold a party meeting to discuss
this matter and already a serious discussion
has startcd from today's sitting onwards.

17.2a hrs.

[Swri K. N. TiwARY it the Char)

The economic condition in our country,
as revealed from the papers handed over to
us in connection with the budget, does not
reveal a very encouraging picture. The present
slogan and aim of our economic policy is
self-reliance, which means carrying on our
economic activity without aid from foreign
countries. The fourth plan was framed on the
basis that we may require Rs. 4,100 crores of
foreign aid. But the mid-term appraisal shows
that if things continue as they are today, the
foreign aid requirement will be Rs. 4,590
crores in the course of the fourth plan
Therefore, if we are serious about seif-reliance*
production has necessarily to go up to a.
level in which we will not have to look for-
ward to any other country for the purpose of
bridging the gap in our trade balances. But
looking at the industrial sector, agricultural
ssctor, commercial sector, etc., we find there
is a sag in the ultimate production and ulti-
mate availability of goods,
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Production 1s the keynote of our poliy
The question 1s, who can give production !
Who 15 the major partaer or party who can
give 1t ? The producing wheel has got to be
moving Of course, the persons who invest
money dand those who manage have a major
1ole to play, but they by themselves cannot
give pioduction The man at the wheels
alone can give it And, they run into
millions The question 15 how these millions
and mullions of workers, whether 1n factories
or in fields, could be welded into 4 solid
whole, devoted and dedicated to the task of
giving production and how their efloits may
be made to succeed and may not be made to
fall by reason of mismanagement, wrong
interference, wrong industrial relations policy
provocations, ¢losure ol the factories and
making things 1mpossible o carry on the
work with self-respect That 1s the real ques-
tion Therefore, 1 say that if self reliance 15 the
key-note of our economic polivy, then No 1
prionty must be given to the question of
industrial relations and labour relations But
this 18 not being done  Whenever any law 15
framed, whenever any policy 1s evolved,
nobody cdres to look atit from the pont
of view of the workers, trom the point of
view of the organised working class Umpteen
times that has been proved here and
members trom different quarters have been
opposing the trend

To say this i1s not to concede that every-
thung about industrial relations 1s bad Here
this resolution asks Government to * adopt
& new industnial relations and labour policy
wnsuring rigbts of trade union recognition
This gives the 1mpression that there m no
such law at present There 152 law, an
4mendment to the Trade Umon Act Only the
States bave been given the jurisdiction and
right to implement it from such dates as they
prefer

We bave got the Bombay Industrial Rela-
uons Act, under which recognition of trade
umops 15 compulsory Unfortunately, that
happens to be the bone of contention in the
matter of finalisation of the formula for
recognition in the tripartite discussion which
has been gomng on with the INTUC, HMS
and AITUC Govermment have tpken the
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stand at the tripartite and the ladian Ladour
Conicrence that if the trade union Centres
evolve a formula and bring 1t forward they
will sign on the dotted lne I[n order to
arrive at an undcrstanding 95 per cant of the
work has been completed We have gone to
the extent of consolidating the trade union
movement by setting up the national trade
union centre There 1s basic agreement even
about that It 1s not as though there 1s no
recognived trade union But everything stands
held up because of thi insistance of the
AITUC, that unions recognised under the
Bombay Industiial Relations Act be derecog-
msed Trade unions aie being recogniscd and
collective bargaining 1s taking place The
whole thing 15 being evolved by the tripartite
dicussions on the pattem of the ILO

There 1 outhing ke force bung  brought
m The code of dicipline v also being
evolved on the basis of the tupartite discus

ston By mutual discussion and understanding
the code 18 being developed and implemented
by stages by failure and by success, step by
step, we hdave been moving forward and we
have now rcached a stage where 1t 1s felt that
the entire thing must have 4 second look

Therefore, a National Labowr [Commu-
ssion was appointed and ity 1eport 15 betore
us Industrial Relations Commussion 15 &
body which has been recommended by the
Labour Commmswion Certain trade umions
including the AITUC, have been objecting
to 1t The Industnal Relations Commission
will be 4 body to which apybody can go
without a reference by Goveinment automati-
cally

Coming to collective bargaining without
third party interference, that is basically
there Of course, third party interference s
there on some occasions There are stuges
where a trade umion rushes to the govern-
ment and asks for interfernce There are
other occasions where an employer asks for
a reference to the Commussion Therefore,
on such occasions interference may become
necessary But collective bargaming 1 mot
objected to Wherever there 1s some lacuna
mn the general structuic that must be reme-
died, and that is being done 1n the farum of
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the ILO or the Standing Committee, Govern-
ment are keeping an open mind on the whole
question. They want trade unions in the
country. One industry one union 1 the
slogan of the government but many people
are objecting to it, unfortunately.

Coming to the removal of curbs on the
right to strike, there is no curb as such but
1t looks as though attempts arc being made
to put a curb on the right to stnke. [ as a
trade upion leader want to go on record with
my reaction to this call for a moratorium on
strikes. A moratorium on strikes is not a
new slogan; il is a 19th century slogan, No-
strike law was promulgated to ban strikes.
The working class had shed their blood to
dafeat that goal and got back their right to
strike after serious struggle. Now we have
come to a stage at which a human being as
a worker has got the right to refuse to work.
What is it after all ? It is non-cooperation
which Mahatma Gandhi had taught us, non-
cooperation with evil. non-cooperation with
something that is unjust, non-cooperation
with something 1o whith you cannot agree.
There you say, “I shall not be 2 party to
this arrangement; 1 strike work and go
away.“

Banning of strikes is not a new concept;
it is an old concept. If banning of strikes,
whether by persuasion or by sweet words,
appeals or legislation, is attempted, the
implication is what Shri Indrajit Gupta poin-
ted out. You say, the villain of the piece is
the worker. | resent the wvery spirit of that
approach.

No worker wants to go on strike, because
it means financial loss to him. The worker
going on strike is undergoing a sacrifice and
his family will be under penury; he will be
going without his bread. Why it is that, in
spite of this, the worker goes on strike ?
Does anybody look into that ?

It is not moratorium on strike that we
want, It is a wmoratorium on closure,
mismanagement, victimisation, dismissal,
handling of industrial affairs by people who
bring in & bureaucratic mind to bear on the
whole sest-up, that we waunt, It is a mora-
lorium on that that is needed. The mandate
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that was given to Government, in my humble
opinion, was not to implement a moratorium
on strikes. The entire nation may say, “You
shall not strike”, but nobody can take away
the right of the worker to refuse to work.
He can certainly come away from worh.
Theretore, that is not the attitude to be
brought about. **Moratorium on strike” is
not the slogan which 1s neccessary at this
time. [t i absolutely impossible to imple-
ment it.

May | instance a particular case ? There
is a factory, Premier Tyres The General
Sceretaty of my union was dismissed two
years ago. I did not give a call of stnke; |
went to the Tribunal. The tribunal said, Ut
was a case of wictimisation and dismissal;
1einstate him with full wages.” “The company
went to the High Court. The High Court
said, ‘‘It s victimisation and dismissal:
remstate the worker with full wages, pay him
full salary and pay the union and the worken
the cost.,” But the factory said, “Whoever
may say, |am nol prepared to reinstate
him."” Now, 1 have no remedy except to go
under the Payment of Wages Act and ask
for wages under section 33 A of the Industrial
Disputes Act. But is that the remedy ? Has
the Government got anything to compel that
factory to take that worker back ? 1 have
exhausted all my remedies. Unless you can
haul up the employer under the D. 1. R. and
compel the reinstatement how can anybody
object to strike by workers ?

There are umpteen such vases. So long
as there are employcers and employees, there
will be industrial disputes, The question is
how to resolve the indusirial disputes. The
only weapon, which the woiker has got to
force the resolution of the industrial dispute,
1s his ability to strike work. He does not
have the money but he has the ability to
strike work, and non-cooperale.

Now, the attempt is to take away that
instrument from him. But who will protect
him ? What is his protection ? If any attempt
is made to take away that instrument from
his hand, the worker 15 not going to agree.

The important thing 15 to evolve a
machinery whereunder industiial disputes can
be resolved.
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If any trade_union worth the name agrees
to an arrangement -whereby, be it for para-
dise 10 come on the earth, it will give up the
worker's weapon of strike, that trade union
is not worth the name of a trade unjon. That
will be the reaction. That will be only irrita-
ting the worker.

The emphasis has got to be on some
other way for the resolution of industrial
_ disputes, For every move that the Govern-
ment is making an anxious enguiry, a solici-
tous enquiry, has to be made as to how the
fellow, who is producing the wealth in this
country, will react, The fellow is the worker,
be he a factory worker ora field worker.
Unless you ensure that and react accordingly,
there cannot be ful] production.

Therefore, this is a question on which
very detailed discussion has got to take place.
Nobody is against avoiding a strike, Every
worker today is patiiotic enough not to go
on strike for political purposes. Anybody,
who tries to call a political strike, will find
that the worker is resisting. But mismanage-
ment makes it impossible for him to work.
That is the state in most of the public sector
industries. People, who do not know about
industries, bureaucrats, are there. They do
not know how to behave. The worker, whe-
ther he is in the Tata concern or in a public
sector concern, is of the samc soil and of
the same character.

How is it that the worker misbehaves
there and the worker does nol misbehave
here 7 How is it that the production goes
up there and the production does not go up
here ? The worker is of the same character.
It is not that only a privale sector fellow
does the work and not & public sector
fellow , of vice versa. That is not the type
of an Indian worker. He puts his labour to
roake the Public secior & success. But, un-
fortunately, the muanagerial set-up, the
administrative sct-up, the entire set-up, to

get work from him s such that it makes
impossible for him 'to do his work. Nobody'

looks into that aspect of the matter.

. -.Bverybody blames the worker. Let that
be stopped. Take the worker as a patriotic
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man who is prepared to keep the wheels of
production going. Don’t blame - the worker
and lebel him as being the only villian of the
peace. Accept him as a noble man and deal
with him accordingly. You deal with him as
a participator in the industrial production of
the country. That alone is a solution.

About these curbs on right of strike,
there is none at present, Therefore, this
Resolution is not nccessary. But this
Resolution will serve a good purpose, to
give an indication that any attempt to curb
his right of strike will be resisted by him.
I agree with Mr. Indrajit Gupta when he
says that you will not be ensuring worker's
participation if you put in a Director there
as workers representative, If you want (o
have effective participation of labour, then
something like a Yugoslavia sort of self-
management system will have to come.
QOtherwise, there is no participation by the
worker. You just put him on the chair and
give a chance to talk and listenned at the
meeting of the Board of Directors. The
worker of India is not going to be mesma-
rized by that act into a sense of participa-~
tion in the managements.

This resolution has been given us an
opportunity to discuss this vital matter, |
think, 21 hours time allotted for this
Resolution is not sufficient and that more
time should be given for a - discussion on it,
A detailed discussion must take place. The
demands which are enclosed in this Resolu-
tion are with respect to things which are
already mostly satisfled.  Therefore, this
Resolution suggesting that these things are
not obtaining is out of place. Hernce, 1 do not
think I will be able to support this Resolu-
tion, S '

With these words, 1 bave done.

SHRI CHINTAMANI PANIGRAHI

. (Bhubaneswar) :- ‘Mr; Chairman, Sir, the

present . Resolution is :really. timely in the
sense that it has come . after winping a war
againgt Pakistan, when there was manifested
a complete mktional unity of ail sections of
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the people including the working class and
all sections of people participated in
this great struggle of winning a war againsi
Pukistan. Now also we are 1o win a greater
and di fcult war against poverty.

The President and the Prime Minister
have given a call to maintain industrial
unity in coming years so that with whatcver
we have achieved on the battle-field, we can
win another battle that we are going to
fight, that is, the battle to drive out proverty
from this country, to win the battle of
economic independence for the massas of
our country and to win the battle of Arthik
Swaragj as has been termed in the President’s
Address. Therefore, 1do not find any appre-
hension, as some of my friends have that this
is a prelude (0 a kind of banning strikes in
the country. '

Sir, 1 do not think, in 1972, the clock of
progress that [ndia has made can ever go
back to 1967 or to pre-1967 days. We are
marching from one victory to another and
from one progress o unother. There is no
question of any apprehension. 1 do not
find any apprehension that the call of hav-
ing a moratorium for three years on strikes
and look-outs is a kind of thinking that all
strikes will be banned in the country and the
vnly right of workers to go on strike will be
taken away. | do think, in the year 1972,
the Government of India and the Congress
Party itself which has got a massive mandate
of the progressive sections, of the vast
masses of people, will ever think of such
4 measure, 1 don’t have that apprehension.

Here, the biggest challenge that we have
before us is to win this new battle of economic
independence and to make our country self-
reliant. The major factor in achieving this
battle for selfreliance is the working class. That
is the main factor which should be taken into
consideration. Unless the working class of
this country develops a sepnse of involve-
mept in the battle of winning economic
independence or the battle of achieving self-
reliance for the country, whatever measures,
engctmernts, laws, that you pass in this
House or in the State legislatures, will not
increase productivity in this country. There-
fore, the basic Question remains in almost
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all the industrial undertakings in this
country, cither in the public sector or in the
private sector as to how to maximise pro-
duction. If you look to the economie Survey
or the Mid-term Appraisal of the Govern-
ment af India, you will find this. For exan-
ple, in the case of the most essential sector
of our economy like steel, you had set a
target of ten million tonnes of stecl.  In the
Mid-Term Appraisal you came uplo eight
million toanes. You arc in the Estimates
Committee, Sis. 1 can even say without any
contradiction that your target of steel pro-
duction is o the high side; 1t cannot even
cxceed seven million lonnes, and if you can
rcach seven million tonnes, it is really very
good for us, Take fertilisers or take the
case of metals like zin¢ and copper which
are the most essential materials for e¢nhanc-
ing productivity in the essential sector of our
economy, If you look into the survey
carried out by the Reserve Bank of India,
you will find that today, 35 per cent of the
indusirial capacity which had been created
in this country remains unutilised. It seems to
me that, to generatc new productivity in this
country, the 35 per coent  unutilised capacity
should be utilised. You are groping for
capital and are taxing our people to find
resources; you aic also begging of the forcign
counlrics to get some more aid.

The new call which Government has
given, the call tvo achieve self-reliance,
applies to all sections of the people; it is not
addressed only to the working class; it
applies lo employcrs, cmployces and all
sections of the people. Let us feel ourse]ves
as part and parcel of this new slogan that
has been given, lo achieve self-reliance, so
far as our economic developmentl in this
country is concerned.

Keeping this in view, | must say that no
Government in this country will ever be
able to think of 1aking away the only legiti-
mate right of the working class. The right to
strike. Here the siludtions are changing in
this country. The situations are changing in
the sense that Government is trying to see
that more and more workers participate in
the management, a kind of what is called,
‘participative management’ in the industrial
production of this country. Joint Manage-
ment Councils have formed; Workers Com-
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mittee and Joint Consultative machinay
have also been set up Al these provide a
really uscful kind of machinery to md+tain
4 proper relationship belween the workers
and the management 50 that they can have
a collettive baigaining mn achieving therr
immediate moblems and i resolving then
differences But even then, Gowvernment i<
not quite satisfied  We are also——as paity

men working in the field of labour—not
satisfied with the kind of machinery set up
because 1t only touches a tringe of the entire
problem So, it must be thought over by the
Government that there must be a sincere
participation of labour in all managemcnts
in the mdustrial production of this countiy

Why ? It s because of this Take, for
nstance, the question of stnike  So {ar as
this 18 concerned, the private capital i also
in strike They do not want to invest the
funds availeble with them They do not
want even to plough back as much profit as
possible to be invested in the investible funds
of this count1y S0 that we could pet more
1€s0urLes, mote capital, and more mdustnal
produciion by cxpanding our industites Once
the worker 1» given that hind of freedom, as
my hon frend said, he must be eonvidered
not as a kind of scrvant, 1t s not master

servant relationship This 15 new India of
1972 It s a kind of wqual pattnership in
the new wventure of building < new India,
burlding 4 socialist economy mw  thiy countr)

It 15 4 new pattern Theiefore, the industnal
relationship  between the workers, the
management and the Govunment should
change It should hdve a pew orientation
That should be the aum and objeutive of the
pew ndustiial 1elations that Gowuinment
wants to bring about Perhaps it i» already
trymng i1n that direction

Therefore, 1 would submit for the consi-
deration of the Government here one thing
Now, the biggest challenge that s with us 1s
this Supposing you are trying to put up one
working class representative in the Managing
Board of Directors of Hindustan Steel Ltd,
it never happens  There are three or fou
unsons I think the Government are pur-
suing n the last few years the poly of
having regular consultations with the trade
union leaders and now we have the policy of
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having one union m one industry Let us
hope that the Government 15 very sincere 1n
their eflorts [ hope they must try to see
that it 1» impleniented  But that won't solve
the problem We have to work out in the
mode] as 1t has been worked out i Yugo-
slavia which has a kind ot tradition for all
these ycars that they have self<«nanagement
cwouncls everywhere, 1n every sector of the
industry f1om the beginning to the assembly
pomnt Thar workers partiipate n the deci-
sion-making 1t 15 no use to call the workers
for joint monthly consultative machinery
What for * [t s sunply to find out as to
what kind of gnevances they have and if
somebody 15 going to be retrenched, 1o offer
some employment to him

The workers must partiwipate m the dev-
s on-making process al every slage  1here-
tme, the Government to-day should take
mto  wnsideration  the unutilised vapacities
of the difluent ndustiies 1n the country,
both in the public and puvate sectors and
cvery sector of the economy should be an
Jdutonomous body and the Government
should only in 4 general way think of the
cntite production targets of the country In
1972, the target Jor stedd s so much,
fertrliser 15 50 miueh  Onee the entne  pro-
duction taiget 18 fixed, every umit in this
wuntiy with the participation of the workers
and with the possible supply of essential 18w
matenals must decide how 1o implement this
nattond] target  Theiefore, every facuiory,
the Rourkila, Durgapui and everywhere,
nmust try to fit in this national targets Once
the target 15 fixed, they must bu given that
kind of dutonomy and liberty so that all the
workers purtrcipate mn all spheres of decision-
making and all the workers should feel that
they are part and parcel of the biggest battle
that the Government and the people are
fighung to-day to achieve self-reliance That
1s the new slogan of the battle ard every
one of us 1y a part of the great struggle to
wipe oul proverty from this country and the
working class to-day must hear the biggest
burden because they are the persons at the
wheels and they are really respomsibie for
the increased productivity of the countiy

Mow, 1 don't want to take much thne of



265 Industrial Relations &

the House. I am quite confident that the
Government accept the underlying principle
of this resolution and the new direction aftet
the great victory of Bangla Desh and even
after the great massive mandate that we
have won in the recent elections, a mandate
from the progressive section of the vast
Indian masses, not from the reactionary ele-
ments, not from the communalists, not from
the capitalists which are now decfeated, and
this new progressive section ol the society
by its great mandate is moulding the Govern-
ment policies and I am quite sure the under-
lying principle of the Resolution is accepted.
Therefore, 1 think ultimately Mr. Indrajit
Gupta will be prevailed upon after he hears
our Minister to withdraw his resolution ana
1 think the Government and the Party
should try to see that new changes are com-
ing in this country and unles. the entire
working class 1s taken inte confidence and
they feel they are part and parcel of this
new process most of the troubles that we are
facing to-day in the economuc fiont, we will
not be able to solve 1 tlunk the Government
and the Party is quite anare of this new
direction. In the commg years the woiking
class will have a new outlook, a new otien-
tation so that we fit in the latest new orien-
tation that we have to-day.

st waww o (qer) o oawmfE
WERA, A AEET AANT GEAT A T
T ¥ IS AR A A 0F @A FgA Ager
g & 2w & anoETz T & W@ gart
difr w7 oY st & 25, 26 & ¥
HAT FOAN AYA( TIEATISY FT AT BIET
#¥ fgrm & arg oy waw A SeTET AN
ugl s a1 wifer oA | ST WEd
w1 7 & & ow are agar g fE aaga
¥ H1T AT ¥ AVE F ¥ AW | qAgT
wfr Wy ¥ 1 &few ot aw I s
tfefre ww § g fodt & fwlt
g ¥ 7y wm 321 § fr waye W uw
Tl ® avg & Wl Ay A% € oTE
TAar wgar § + & s oEw A ¥ I
wH oW §1 gR wew gew 2 fe
fevemmar & arre € A gar & formt

CHAITRA 4, 1894 (S4K4)
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Ted AR w2 AT ag ¥ o4y & oaEt A
a7 fearddez | zAw A far @7
ar fomédez & armge W o SR
aredt 17 qEY A Avar fF s awt
TEE ¥ TH AT AT AZA AIET AR
At #nm fr wfee @ g9 e frord-
Arz ¥ AT FHA T ATE AW T AEA
@ fom¥ wogey 7 wEe AT FATOAT AT
a% ? #yr arw o whafem W sAEd
ARr gAY HwZA & KT 94 B, A4 A
FOTAY AT HAGIT ¥ w4 F7A F, IAH
e wRerr w1 W AFA( 2 R oaeger 9T
q77 = fF gAar FewRA AF AT
FOTY WWEN & W HAIA §, 4E A«
aifers oY Prog 2 o SO TOT RN
aw & faeimrsY far avgar @ fx a7 2w
FATT &, TAFT FX FAT TIMAT § AV
3eTrEA Farar & 1 v gt sfafe
FyuFa? aar 2 91 Gt 6 FreaEt
qqq I & 1 T gfaae & v T o=
TREE &7 o1V AT faeae| €1 37 9
q7 AT &1 AEF AT AT ¥ | ¥AT IAG
fre wddE AW F ATAAE | BRI
wogT AN AT TR a1 A e ¥

AR AWET W AR WA AW TP 8
Y7 o ayfemmT wEa Wi @0 e ¥
7z ag A A g% & 5 awre wega
HAAT , TEIY AWATT F | HAGT AAA
¢ fr garer ot g% & o gave gfesm &
g% &, ag ol @ 9Tt &1 e ol
{aﬁwﬁahmmﬁ?%%ww
garo &1 wrtedy ofw ®owwr gAar
¢ wagT # FEw Ag gAY s
gurHArE & s qagd &1 gew
agn @ @1 wogr Wt far @ oAt
qAAr & IREr AfEE AEr R HEART
ww o5t &1 wifes A€ B O EW
gama & fo g @€ dor @ 8
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AL T Agew ww § | Afww ow gfee-
WY FY FITAT GO 1 AWET AT &, ol
&% & | ot #r wgem A @ wrfew
afewr gwrt agt ot g Afaat & -
AT AT e o A FX @ E | g
TR AOEA 9%, AE AT FAEAT
B, IR Fa< ¥ fee| v | wfaard
&, {sfarz gaem #ar & A% A@ AlET-
g S ATH-BAT-aTET AAg AT ST
FHT & 917 ¥ AgEw w@dl o

famr wrfore -q@ ®7 FroE
Fror Ifrad qzr w7 § 1 gfrad o o
Tl § ot oA #Y wwmAr wd §)
fra-mfaw wgar § fr o 3% qu awwtar
qET A, q° oF & JEET a1g ad F37
& frog g adl g 1 Fur #w gfraa &
g1 gw uF favig w1 o7 e woge 0w
AT § qvAT O FY fazrA ¥ fao,
iz &1 @w FW F o & ey
HTHT T 7 WrErT guwT ¥ fav
2g &1 fwa A anfy o dar v ¥
¥IA F FHAC AAR | UK FH g
a9 & 9 7T F o gww Qv wA
¥, IF 49T B IATH ¥ w9 A § GEHHC
qZ FY A AR § FW HA AN, A
woge qan fr fggeam Ao @ e &
fergeama ®Y ad AT § ) Ay WA
wugT ¥ w7 dar gefi, 7w aw dar gl
gq gary ¥a feordder & s 0
awd e g aogd & Avw7 §, I gl
MrarsAax Y, e geig 3 B
gt Wit ol gar @, e @
T EATT A H9A ofearw §weT oA
o gy gl WY wivfrare A v &
AT qeAIE qI T sy ¥ WX wogT
€1 Tw a1 %1 R wgar AT aifge,
- 9aH wfeary 4 g afed v g o

MARCH 24, 1972
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TRET A gigT & W §, Ay e
Froa § 1 ¥ Y dYew gy oo @
T garo ww EH A § SR g
fergeam wr fawfo s<ar 41 Afem o
arTdy wwwrdy €, o oferw dwew ¥
walt § mA T A R
AT TONT FT AAL F A @y | v
oF ATETHY FET ATRHT O FEAT FAT
wrgaT & 1 afews dFe< ¥ @Ay ¥¥ a%-
¥ Tg  fr o gree woE e
drroog ¥, 7 wogdl #Y 9@ A< @
- Ty, fow qoe & (a7 @
& | UF wEgT ST AT WY @AY, HAL
sfawT oA 9w Tewd WY WA
#Y frmg & a2 Ay, form fmg & aw
fofandt #t g@ar &1 ¥ wwwar § B o
EATTY HaT &1 FAw $IX AW FAww §,
g qOA F T qog] F wrg qued §
7g qamd § fF gy s S feam g,
gw fefaat srea &Y § & gm 9w
sarer gfg § 1 & wwwer § fF qwaw
T AT waeww d v Frad 7 fae
s, fas-wifae ot wagy & v

‘grE @ fae s, AT A EAL HAT S

8 B Tw
TafAT gt §© wm w3 g | oga

wm gy &7 gu e o wroay § o1

gfra® §, ST Ara W ¥ frgoow
adver aferary s wifgy, Wy e

vt o qy fieelt ot a0 ¥ | W -

ar woar Wifok # a% A He
ghradt ¥ & o g w9t AT T

£, Jewr Fowmaraa fear wmr v o fedt

i # gu foere YW E ot W

“gfrer € st W fiedi #r 2w fam
ot frerarfew § 3% W &z w0 0A-
ot el e @ e
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& ar srcfadm &y wwm &1 Mfew e
STTWTASI  THET ATAA & AU AgTe TEY
€1 & suAr gmge @ ¥ fis s fre-
wfe® s o & dw B v

...

awrafe Wi ;o ww WO AWTA
wifed |

st qewer xFT 0 o g gfmar
¥t v &, ag ot Ay g wfEd
Zv gfrad awwdY § fr g% faw-mfore
¥ wrer w7ar § 1 wifaw 9t qwgd &
v oY mawr &, @@ o g7 @ AT 2
W& gAY it & 59 o A | owrw ot
7ay qer wrer ag & e faw-mfaw
qorgT 1 77 gfee & TwaAr 1 oA worgw
iR aay @ ar wifes qwwa £ e
A% arferwrt o1 g gt AT 1 il
AN THY ARy 6 woge A wrlErT v
&7 I8 A9 43 | AwAT ATH FIA AN
AT —AwgT WY ZAR AT 4 | gAfAm Sy
T ATI® AT &1 W §, 77 7 T AFAY
g AN AT FTO AT ar ATR T
wrgd & s gRrer wm @Y g, S wod-

CHAITRA 4, 1894 (S4KA)
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AT ® qvg o it Afwefez ot foft-
AT TA%Y TA T |

& srgm fr Y 3T aftre gadee 3,
IqY TF FW AN, ¥ T TH A A
fasar®t F O qww 7 opary v oW
TR ANT 9% qFAT § IF BF AN
Ffad & w7 T F7F & ANF AR
Y T wy gATE fR gw AT fr oAy
gady favamr & 917 g0 §Oer $19 §7
HHT 2| QAT AL ST AR A & AT 3T
afrafasw W raeq =1 & F97

e gzt ot dfgew FosAwT g
AqAATIHAT  FIAT FOOT, AT ATV IAWT
For q R, IAFT AAAMTIOT FIAT AOM
afea AgFAEION $75 q 9771 78 AT
71 qg or&v wwar gnm v oafz .

el RgET @ AT9 §9AT WA
ANAT ATT AT T |

18 brs.
The Lok Sabha then adjourned till Lleven of

the Cloch on Satwrday, March 25, 1972!
Chatrra 5, 1894 (Suka)

New India Pr_mm:; Press, Ahuuoga
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